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MINUTES OF 2ND MEETING OF THE COMMITTEE OF EXPERTS 

 

The 2nd Meeting of the Committee of Experts constituted to examine the need for institutional 

framework for regulation and development of valuation professionals (CoE) was held at 10.00 

AM on 24th October, 2019 in the Conference Room of the Insolvency and Bankruptcy Board of 

India at Mayur Bhawan, Connaught Place, New Delhi.  

 

2. The following Members of the CoE and Invitee Experts were present: 

No. Name Affiliation Role in CoE 

1 Dr. M. S. Sahoo Chairperson, IBBI Chairperson 

2 CA Prafulla P. Chhajed President, ICAI Member 

3 CS Ranjeet Pandey President, ICSI Member 

4 Mr. Ajay Bahl Founding Partner, AZB & Partners Member 

5 Dr. R. Narayanaswamy Professor, IIM, Bangalore Member 

6 Mr. Manoj Pandey Joint Secretary, MCA Member-Secretary 

and Convenor  

7 Mr. Kirit P. Budhbhatti Principal, Budhbhatti & Associates Invitee Expert 

8 Mr. Vinay Goel Managing Director, IOV RVF Invitee Expert 

9 Mr. Nitin Kapoor Director, RICS Invitee Expert 

10 Mr. Somasekhar Sundaresan Advocate Invitee Expert 

11 Mr. Varun Gupta (through VC) Managing Director, Duff & Phelps Invitee Expert  

 

3. The following attended the meeting by invitation: 

No. Name Position Organisation 

1 Mr. Tharvinder Singh Under Secretary Ministry of Corporate 

Affairs 2 Mr. Dileep Singh Asst. Section Officer 

3 Dr. Navrang Saini Whole Time Member 

Insolvency and Bankruptcy 

Board of India 

4 Mr. Pawan K. Kumar Executive Director 

5 Mr. Debajyoti Ray Chaudhari  Chief General Manager 

6 Mr. Amit Sahu Dy. General Manager 

7 Dr. Kokila Jayaram Dy. General Manager 

8 Mr. Deeptanshu Singh Assistant Manager 

9 Mr. Abhishek Mittapally Assistant Manager 

10 Ms. Namisha Singh Assistant Manager 

12 CA Atul Kumar Gupta Vice President ICAI 

13 Ms. Sarika Singhal CEO-Designate ICAI RVO 

14 Mr. Daksh Trivedi Partner 
AZB Partners 

15 Mr. Harsh Kabra Senior Associate 

16 Mr. Akash Ch. Jauhari Research Fellow Vidhi Centre for Legal Policy 

17 Mr. Nimish Gupta Managing Director 
RICS 

18 Mr. Gurvinder Rana Chief Regulation Officer 

19 Mr. Tanuj Bhatnagar Registered Valuer IOV RVF 

 

4. Dr. Sahoo welcomed the members, experts and invitees to the meeting.   

 

5. The CoE approved the minutes of its 1st meeting held on 14th September 2019. 

 

6. The CoE took note of the following material circulated vide mail dated 22nd October, 2019: 

a. Feedback received at 11 roundtables, 

b. Feedback received from 11 RVOs, 

ANNEXURE C
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c. Inputs of Dr. Narayanaswamy received through his mail dated 2nd October, 2019, 

d. Inputs of Mr.  Budhbhatti received through his mail dated 6th October, 2019, 

e. Summary of feedback  received on online platform of IBBI, and  

f. feedback received through a few mails.  

 

7. Mr. Amit Sahu apprised that as decided in the 1st meeting of the CoC, extensive consultations 

have been held with stakeholders to solicit their views on the identified issues. He stated that 11 

roundtables were organised in nine cities to seek views of stakeholders. Detailed submissions 

have been received from 11 RVOs on each issue. Further, 920 feedback have been received from 

public on various issues through the online platform of IBBI. Besides, a few mails providing 

feedback have also been received. Mr. Sahu made a presentation on the feedback received from 

various sources under four broad sets of issues, as under: 

a. Development of Valuation Profession;  

b. Regulation of Valuation Profession;  

c. Regulation of Market for Valuation Services; and  

d. Transitional Arrangement. 

 

8. The CoE deliberated these issues in detail with a view to develop valuation profession as a 

profession of choice, which enjoys trust and respect of the society while being accountable for 

its services. It was, however, mindful of the ground realities in terms of existing regulatory 

framework and the ecosystem, practices in profession domestically and internationally, state-of-

the-art regulatory architecture and practices, and the feedback of the stakeholders. These minutes 

capture the broad consensus on the issues. The details of rationale for arriving at the consensus 

will be dealt in the report.  

 

9. Development of Profession: The following views emerged: 

(a) An enduring and enviable profession requires induction of young talent. The framework 

should enable and attract young talent to join the profession.  

(b) The framework should define broad entry norms for the profession in terms of educational 

qualifications and enable the regulator to prescribe the details and to modify the same with 

changing needs. 

(c) An individual may join the profession on completing either of the courses: 

(i) a two-year professional course on valuation, which includes an internship of one year, if he 

has a degree or equivalent qualification in any of the identified disciplines relevant for an asset 

class; or 

(ii)  a four-year integrated professional course, which includes an internship of one year, if he 

has passed class XII. 

(d) Both the two-year and four-year courses may be delivered by academic institutes, universities 

and RVOs, accredited by the regulator. The regulator may develop capacity of the accredited 

institutions and do initial handholding by way of programmes such as train the trainers. It may 

prescribe the syllabus and control the quality of delivery by accredited institutions. These courses 

should not be normal academic course requiring UGC/AICTE approval. These should be 

professional courses enabled under the Statute of the profession.  

(e) Both the two-year and four-year courses may be available for each asset class, where a part 

of the course is common to all asset classes and the other part is unique to an asset class.  

(f) To start with, the courses as well as registration of valuers may be available for three asset 

classes, namely, Land & Building, Plant & Machinery, and Financial Assets. However, the 

number of asset classes may be increased or decreased with changing needs. The scope of an 

asset class may also be increased or decreased. For example, Land & Building may include 

agriculture, plantation, live-stock, etc.  
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(g) The admission to the four-year course should be made through a centrally administered entry 

examination to have the right talent with right aptitude for the profession. The admission to two-

year course may be left to accredited institutions. 

(h) The accredited institutes should compete among themselves to provide superior quality 

valuers. 

(i) The fee charged by an accredited institution should be market driven. The regulator may be 

enabled to intervene should such a situation arise. 

(j) On completing the courses, an individual may pass a centrally administered examination to 

demonstrate his ability for registration as a valuer. 

(k) Since the education includes practical training in the form of internship, no experience may 

be required for registration as valuer. 

(l) There may not be any age requirement to become or cease to be a valuer.  

(m) The valuers may be required to undertake continuing professional education. 

(n) The valuers may be admitted as associate members to start with. They may progress to 

become fellow members after a certain number of years of experience  and/or on demonstrating 

certain professional achievements. 

(o) The regulator may undertake advocacy for the valuation profession but must not lobby for 

work for valuers. The focus should be on developing capacity of the profession and not 

canvassing work for it. 

(p) The regulator may undertake and promote research in initial days. However, the accredited 

institutions, as a condition of accreditation, may be required to produce certain minimum 

research publications. This is essential for producing world-class valuers who can service 

anywhere in the world with credibility. 

 

10. Regulation of Profession: The following views emerged: 

(a) Two-tier regulatory architecture may be adopted, like the profession of insolvency 

professionals. However, care should be taken to ensure that their jurisdictions do not overlap, 

and the authority of the first tier is not undermined. The second tier should have predominantly 

a developmental role, while the first tier (regulator) has predominantly a regulatory role. 

(b) The statute may create and provide for the details of the regulator and enable the regulator to 

provide for details of the second-tier regulator through regulations. Such regulations should 

provide the standard norms of governance as are applicable to the regulator. 

(c) There were two views as to whether the enrolment of an individual with the second-tier should 

be a precondition for registration as valuer with the regulator. While the statute may not require 

enrolment with the second-tier, the statute may leave it to the wisdom of the regulator. It is 

expected that the regulator would require enrolment with the first tier as a precondition in the 

initial days, which could be dispensed with as the profession matures. 

(d) There were two views about the composition of the Governing Board of the regulator: 

(i) The model recommended by the Competition Law Review Committee may be adopted. 

Governing Board may comprise Chairman, wholetime members (WTMs) and matching number 

of part-time members (PTMs). All of them shall be appointed by Government. The PTMs would 

be eminent citizens who would provide democratic legitimacy.  The law may create an Advisory 

Committee comprising of valuers and other direct stakeholders, who would deliberate issues and 

make recommendations, which the Governing Board must be obliged to consider before taking 

a decision in the matter.  

(ii) The Governing Board may comprise Chairman, wholetime members (WTMs) and matching 

number of part-time members (PTMs). Some positions of PTMs may be earmarked for valuers. 

They may be nominated / elected by RVOs.  

(e) The regulator may have three distinct wings, namely, quasi-legislative wing, executive wing 

and quasi-judicial wing to ensure separation of powers. The quasi-legislative wing may be 

headed by an Administrative law member.  
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(f) The law may list out all possible contraventions and misconduct by a valuer along with 

possible penal/remedial consequences, including warning, penalty and cancellation and 

prosecution. The RVOs and the regulator, based on their monitoring and oversight, should place 

all contraventions before the quasi-judicial wing for appropriate orders. Mr. Kapoor and CA  

Chhajed were requested to attempt a list of contraventions and the maximum penalty for 

such contraventions.   

(g) The regulator may designate an / a panel of adjudication officer(s) not below a certain level 

to conduct quasi-judicial proceedings and dispose of show cause notices by a reasoned order, 

following principles of natural justice.  The regulator should make available the material relied 

upon to press the charge as also the material which undermine the charge. The order passed by 

the adjudicating officer may be appealed against before the administrative law member. The 

statutory appeal against the order of the administrative law member of the regulator should be 

made to the High Court. 

(h) Adjudication may require specialised knowledge and understanding of context in certain 

cases. The adjudication mechanism may enable access to professional expertise, rather than 

having a valuer on the panel.  

(i) The quasi-legislative functions need to be discharged after following due consultation and 

cost benefit analysis. These should be effected only through regulations.  

(j) The standard principles of exercising quasi-legislative, executive and quasi-judicial functions, 

as enumerated in the Financial sector Legislative Commission or the Competition Law Review 

Committee may be adopted in the interest of accountability of the regulator.  

(k) The second tier may be allowed to raise resources from the market while government grants 

and fixed annual fee from valuers should form the resource mix for the regulator.  

(l) Mr. Sundaresan was requested to draft the chapter on regulatory governance.  

 

11. Regulation of Market: The following views emerged: 

(a) Every valuation required under any law must be conducted by a valuer registered under this 

framework.   

(b) The valuations must be conducted as per valuation standards.  

(c) The valuation standards may be developed in the manner like accounting standards and 

secretarial standards. However, these may be notified by the regulator and not the Government.  

(d) An individual may be registered as a valuer. A partnership firm and LLP may also be 

registered as a valuer in the manner firms are registered by ICAI. Wherever a firm is registered, 

a partner must sign valuation report and both the firm and partner shall be jointly and severally 

responsible for the said report. 

(e) There were two views about registration of a company as a valuer. The committee felt the 

need to analyse the prevailing international practices in this regard. Mr. Kapoor and Mr. Gupta 

were requested to provide a report on best global practices about registration of company 

as a valuer. 

(f) A valuer may decide to practice or take up employment. A valuer working with a Valuer 

entity, either as a director, partner, or employee, should not be considered to be in employment. 

(g) A valuer may need to renew his practice certificate at intervals.    

(h) The fee of a valuer should be decided by the market, subject to the condition that it is not ad 

valorem to the value of the asset being valued or in the nature of success fee. 

(i) A valuer renders service under a contractual arrangement with a client. The need for a 

professional indemnity or insurance, therefore, should depend on negotiation between the parties 

and hence not a matter to be addressed in the proposed framework. 

(j) There should be a detailed Code of ethics and conduct for valuers. Mr. Kapoor was 

requested to attempt a code of ethics based on international practices.  

 

12. Transitional arrangements: The following views emerged: 
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(a) Valuers already registered with IBBI under the Companies Rules may automatically become 

valuers under the new framework, 

(b) Valuers engaged in valuation services may be allowed to become valuers if they meet 

eligibility norms under the Companies Rules and in the manner, provided therein. 

(c) Valuers engaged in valuation services, but not having relevant educational qualifications, 

may be allowed to become valuers subject to meeting other eligibility norms under the 

Companies Rules and in the manner, provided therein, provided they undergo an educational 

course of minimum three months. 

(d) The flexibility proposed in (b) and (c) may be subject to a sunset clause of two years. 

(e) The registered valuer organisations recognised by the IBBI may automatically be transitioned 

as second tier regulator under the new framework. 

(f) The regulator needs to focus on capacity development which can implement the proposed 

framework.   

 

13. Vidhi was requested to draft the report on the lines of the decisions taken by the CoE. 

 

14. It was decided to have the next meeting of the CoE at 10:00 AM on 23rd November, 2019 to 

consider the draft report of CoE. 

 

Date: 24th October 2019 

Place: New Delhi        CHAIRPERSON  
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MINUTES OF 3RD MEETING OF THE COMMITTEE OF EXPERTS 

 

The 3rd Meeting of the Committee of Experts constituted to examine the need for institutional 

framework for regulation and development of valuation professionals (CoE) was held at 10.00 

AM on 23rd November, 2019 in the Conference Room of the Insolvency and Bankruptcy Board 

of India at Mayur Bhawan, Connaught Place, New Delhi.  

 

2. The following Members of the CoE and Invitee Experts were present: 

No. Name Affiliation Role in CoE 

1 Dr. M. S. Sahoo Chairperson, IBBI Chairperson 

2 CS Ranjeet Pandey President, ICSI Member 

3 Mr. Ajay Bahl Founding Partner, AZB & Partners Member 

4 Mr. Manoj Pandey Joint Secretary, MCA Member-Secretary 

and Convenor 

5 Mr. Kirit P. Budhbhatti Principal, Budhbhatti & Associates Invitee Expert 

6 Mr. Vinay Goel Managing Director, IOV RVF Invitee Expert 

7 Mr. Somasekhar Sundaresan Advocate Invitee Expert 

8 Mr. Varun Gupta Managing Director, Duff & Phelps Invitee Expert 

 

3. The following attended the meeting by invitation: 

No. Name Position 

Ministry of Corporate Affairs 

1 Mr. Manish Singh JTA 

Insolvency and Bankruptcy Board of India 

2 Dr. Mukulita Vijayawargiya Whole Time Member 

3 Mr. Sudhaker Shukla Whole Time Member 

4 Mr. Ritesh Kavdia Executive Director 

5 Mr. Debajyoti Ray Chaudhari  Chief General Manager 

6 Mr. Amit Sahu Dy. General Manager 

7 Mr. Deeptanshu Singh Assistant Manager 

8 Mr. Abhishek Mittapally Assistant Manager 

9 Ms. Namisha Singh Assistant Manager 

ICAI 

10 CA Atul Kumar Gupta Vice President 

ICAI RVO 

11 Ms. Sarika Singhal CEO-Designate 

AZB Partners 

12 Mr. Daksh Trivedi Partner 

13 Mr. Harsh Kabra Senior Associate 

Vidhi Centre for Legal Policy 

14 Mr. Akash Ch. Jauhari Research Fellow 

RICS 

15 Mr. Nimish Gupta Managing Director 

16 Mr. Gurvinder Raina Chief Regulation Officer 

 

4. Dr. Sahoo welcomed the members, experts and invitees to the meeting. 

 

5. The CoE approved the minutes of its 2nd meeting held on 24th October 2019. 
  

ANNEXURE D
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6. The CoE took note of the following material circulated vide mails dated 21st November, 2019 

and 22nd November 2019: 

a. Draft Report of the Committee of Experts, 

b. Chapterisation of Draft Bill, 

c. Suggestions on Draft Report by Prof. R. Narayanaswamy received vide his mail dated 22nd 

November, 2019, 

d. Suggestions on Draft Report by Mr. Sriram received vide his mail dated 22nd November, 

2019, 

e. Report of Mr. Kirit P. Budhbhatti received vide his mail dated 21st November, 2019, 

f. Inputs (Code of Conduct and Ethics) of Mr. Nitin Kapoor received vide his mail dated 21st 

November, 2019,  

g. Inputs (Global practices in relation to registration of companies as valuers) of Mr. Varun 

Gupta received vide his mail dated 14th November, 2019, 

h. Suggestions of Corporate Professionals (A Registered Valuer Entity) received vide mail dated 

1st November, 2019,  

i. Suggestions of the Institution of Surveyors (India) received vide mail dated 31st October, 2019, 

and 

j. Suggestions of the Indian Association of Investment Professionals (A Member Society of CFA 

Institute) received through his mail dated 30th October, 2019. 

 

While taking note of the above, CA Chhajed and Mr. Kapoor were requested to expedite the 

list of contraventions along with maximum penalties, as agreed to in the last meeting of the 

CoE.  

 

7. The members made the following initial remarks: 

(a) Mr. Manoj Pandey suggested that the endeavour should be to develop institutional framework 

considering the draft Valuation Professionals Bill, 2008 and the Companies (Registered Valuers 

and Valuation) Rules, 2017 as the bases. The departures from the bases, along with the rationale 

for the same, may be clearly spelt out in the report. He also suggested that the report may be 

submitted without much delay considering the timelines given to the Committee. 

(b) Mr. Bahl suggested that the institutional framework should factor in cost of compliances and 

ease of doing business. There should be minimal restrictions on entry into profession, while 

ensuring that the framework is the least disruptive. He further suggested that the report may 

dwell more about valuation profession, and not much about valuation. It may also list valuations 

required under the FEMA.  

(c) Mr. Budhbhatti suggested that the institutional framework should factor in the needs of all 

asset classes for valuation. 

(d) There was a general agreement on these initial remarks.  It was agreed that the Report may 

carry a tabular statement for easy comprehension as under: 

Salient 

Feature 

1949 CA 

Act 

2008 

Valuers Bill 

2017 

Valuers 

Rules 

2016 IBC 

(IPs) 

CoE’s 
Recommendation 

      

      

 

8. Mr. Amit Sahu made a presentation on the issues and matters covered in Para 6 above 

facilitating detailed deliberation on them.  

 

9. The suggestions of Prof. Narayanaswamy and Mr. Sriram were taken up for consideration in 

the background that the valuation profession and the law relating to the profession should be 

futuristic and malleable. The following views emerged: 
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(i) An individual should not be prohibited from having certificates of practice in more than one 

asset class of valuation as well as in more than one profession, that is, it should not be mandatory 

to require an individual to practise valuation profession exclusively for the reasons: (a) Indian 

professionals should be enabled to promote multi-disciplinary practice (MDP) firms and 

compete with similar multinational firms on a level playing field. The statutes of all three 

professions enable formation of MDP firms, though it has not taken off. (b) In the early days of 

evolution of the profession, one may not have adequate work. If he is restricted to practise only 

valuation profession, he may hesitate to join the profession. This would discourage talented 

individuals to join valuation profession. The insolvency profession would not have come up if 

one was required to have exclusive practice of insolvency. (c) Valuation is a multi-disciplinary 

profession and needs flexibility for excellence. Accordingly, the valuation professionals should 

be enabled to promote MDP firms.   

 

(ii) It was considered that a valuation professional may have conflict of interest in certain 

assignment. It is, however, not possible to identify and list all such eventualities upfront and to 

require a uniform cooling off period for every valuer. It was noted that though the eventualities 

could be many, the possibility is extremely limited and may not require to be provided in the 

statute. It could be dealt more effectively by appropriate provisions in a dynamic Code of 

Conduct. Mr. Varun Gupta was requested to provide an illustrative list of conflict of 

interest, which can be included in the report for guidance of users.  

 

(iii) It was noted that the valuation course could be costly for some students. This needs to be 

addressed by way of institutional tie ups for educational loans and scholarships, as available to 

students of management. A reference was made to the facility of loans by State Bank of India 

for students of the Graduate Insolvency Program (GIP).    

 

(iv) While the regular course and the bridge course should be of two years and four years 

respectively, these could be delivered in modules. For example, the course work of one year of 

bridge course in the asset class of plant & machinery may have two modules – one module of 6 

months devoted to valuations in general and the other module of six months devoted to valuation 

of asset class of plant & machinery. An individual, who has completed the bridge course for 

plant & machinery, may not be required to undergo the first module again if he wishes to study 

the bridge course for the asset class of land & building. However, the internship would not be 

modular. One should intern for one year in every asset class he wishes to be a valuer of.  

 

(v) There was an apprehension that at least in the initial years, it may be difficult to arrange 

internship for all students undergoing bridge / regular course, as there are not enough valuers 

with capacity to train interns. A reference was made to Masters in Valuation Course at Sardar 

Patel University wherein one semester of 6 months is devoted to project work. It was agreed that 

in the initial years, the internship of one year may include a six-month component of project 

work.  

 

(vi) It was suggested that the valuation courses may be incubated at / imparted through IIM to 

start with to establish the standards of education and to impart due respectability to the course. 

IITs may not best positioned to do so.  

 

(vii) It was reiterated that the regulator should have option to add / subtract any asset class to 

valuation profession as well as contract / expand the scope of each asset class.  

 

16



Page 4 of 5 

 

(viii) The report prepared by Mr. Budhbhatti has a table indicating number of valuers per one 

lakh of population. This table may be inserted in the report to indicate likely number of valuer 

in the country in the days to come. 

 

10. Subsidiary Company as Valuer: There was detailed discussion about the ability of an 

individual to compete with a corporate valuer and ability of a standalone company valuer to 

compete with company valuers in a network, domestic or overseas. It was, however, reiterated 

to allow companies to become valuers. There were two views regarding subsidiary company as 

a valuer. One, it should not matter whether a valuer is a standalone company or a subsidiary of 

another company. Subsidiary valuer may enable leveraging ‘network effect’ and improve quality 

of service. Second, exposing domestic valuation firms to global competition may not be 

advisable at least in initial years as it is not conducive to develop capacity within the country. It 

was noted that competition from global firms is inevitable and, therefore, domestic valuation 

firms should develop capacities to deal with such competition. The fear that Indian firms may 

not be able to compete is misplaced going by the example of merchant bankers who conduct 

valuations. A view emerged that it may be desirable to allow subsidiary companies to be valuers 

with appropriate checks and balances, such as (i) valuation should be the sole objective of the 

company, (ii) majority of the directors and majority of whole-time directors should be valuers 

(iii) valuation reports should be signed by individual registered valuers, (iv) the company and 

individual valuers shall be jointly and severally liable for obligations, etc. It was, however, 

decided to discuss again on this in the next meeting.  

  

11. Code of Conduct and Ethics: It was suggested that any prescription by way of Code of Ethics 

needs to be carefully drafted as it would become a yardstick for evaluating the actions of the 

valuer and the same often becomes the basis of disciplinary action against the professional. While 

perusing the draft Code of Ethics, it was suggested to avoid nebulous terms like public interest. 

It was decided that the report may include an indicative Code of Ethics and not a model Code of 

Ethics. Mr. Budhbhatti was requested to review the Code of Conduct and Ethics, which 

will be considered in the next meeting of the CoE. 

 

12. It was noted that valuation being an expression of opinion should not be lightly questioned 

absent malafide, gross negligence, very evident, etc. Mr. Somasekhar was requested to 

provide a brief note on ‘presumption of bona-fide’ for inclusion in the report. 

 

13. It was reiterated that a valuer should not outsource valuation to another person, whether the 

other person is a valuer or not, in the interest of accountability. However, if an assignment 

requires services of valuers of other asset classes or any other professionals, he may hire such 

services. Further, any form of disclaimer limiting the liability of the valuer needs to be 

discouraged. 

 

14. While considering draft report, the following views emerged:  

(i) The regulator may be enabled to conduct inspection of valuation professionals, based on 

credible material available with it. This may not include the power of search and seizure. The 

inspections or disposal of show-cause notices must be time bound. The passing of interim orders 

should be avoided. Where it is absolutely necessary, it should be passed only by whole time 

member (and not the adjudicating officer) and will be valid for a maximum period of 90 days.  

(ii) While agreeing to the proposed regulatory architecture and governance, it was suggested that 

the draft report should detail the possibility of regulatory capture and how it is to be addressed.  

(iii) The Governing Council of the regulator may have eminent citizens as part-time members 

(PTMs). No valuer should be eligible to join as a PTM. An individual may join as a PTM if he 
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was not a valuer in the preceding X years and would not be a valuer in the succeeding X years, 

to address conflict of interest. 

(iv) As a best practice of good governance, the performance appraisal of the chairperson and 

whole-time members should be done by the Governing Board or PTMs. 

(v) The primary legislation may provide the broad framework of regulation making process, 

while the detailed process may be laid down by the regulatory agency through regulations. A 

reasonable time, say 3-6 weeks, may be provided for the purpose of public consultation. 

(vi) It may not be necessary to provide for removal of difficulties in the implementation of 

subordinate laws, as the Governing Council of the regulator can re-write the regulation.  

(vii) It should be mandatory to review subordinate law every 3-5 years. 

(viii) The provision for appeal to appellate tribunal may be omitted. Accordingly, the appeals 

from the decisions of the Administrative Law member may be preferred before the High Court, 

considering the Supreme Court’s recent judgement relating to terms and conditions of member 
of tribunals. 

 

15. There was in-depth discussion on the choice between one-tier or two-tier regulatory structure. 

While there was a general feeling that there was a role for RVOs, there were two views, each 

view with several variations, regarding their regulatory role. One view was that the existing 

RVOs should continue, with both developmental and regulatory roles, as the regulator would not 

have the capacity, both in terms of reach and competence, to monitor professionals all over India. 

The other view was that RVOs being private bodies, state functions cannot be assigned to them. 

Besides, there will be regulatory overlaps and gaps, if two regulators operate in the same space.  

It was decided to revisit thus issue in the next meeting. To facilitate further discussion, Mr. Goel 

and Mr. Nimish Gupta were requested  to prepare a note detailing the developmental and 

regulatory activities currently being performed by RVOs. 

 

16. The CoE note of the chapterisation of the draft bill.  

 

17. Vidhi was requested to modify the report and draft the Bill on the lines of the above 

discussion. 

 

18. It was decided to have the final meeting of the CoE at 10:00 AM on Sunday, the 15th 

December, 2019 to finalise the report. To facilitate the same, a revised draft report will be 

circulated one week prior to the meeting. 

 

Date: 23rd November, 2019 

Place: New Delhi        CHAIRPERSON 
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Views of RVO Estate Managers and Appraisers Foundation  

 

 

Sl. 

No. 

Issues for 

deliberation 

Elaboration of the Issue Views  

A. VALUATION PROFESSION 

1 Vision of 

Valuation 

Profession 

What is your vision of the valuation profession, five years, ten years and 

twenty years hence? Should it be like the profession of Chartered 

Accountant, Doctor, Advocate or any other?  

As long as business in India exists, requirement of proper 

valuation will be of prime importance. We can catch 10 

years.  

In some points it is closely associated with the profession 

of Advocate.  

But the major difference lies in tiers of regulation and 

education. 

2 Review of 

Valuation 

Profession 

Internationally 

Valuation profession of which country / jurisdiction can be a model for 

valuation profession in India? Which particular feature, practice, or 

mechanism can be adopted from that jurisdiction? Any difficulty in 

adopting them?  

Models of RICS (UK & USA), IVSC, Appraisal Institute     

(USA) may be followed with required necessary and 

sufficient modifications/alteration. 

Procedures, methodology, code of conduct, ethics etc.  

3 Review of Other 

Professions in 

the Country 

Which profession can be model for valuation profession in India? Which 

particular feature, practice, or mechanism can be adopted from that 

profession? Any difficulty in adopting them?  

In our opinion, the model of Bar council of India can be 

adopted.  

The mechanism is more or less like bar  council as bar 

council can frame their rules and modify/alter or adopt   
them as per requirement  

4 Review of 

Valuation 

Profession in the 

Country 

Valuation profession has long history in India. What are the learnings / 

lessons of such long experience for the statutory framework for 

valuation profession? What features from the draft Valuations 

Professionals Bill, 2008 can be adopted? What features from the 

Companies (Registered Valuers and Valuation) Rules, 2017 (“the 

Rules”) can be adopted? Experience with the Rules so far. What has 

worked well? What has not worked well? 

 

Bank valuation/mortgage lending/ SARFAESI Act  

Statutory valuation for income tax/wealth tax (former), 

company valuation, etc. - these above have long history in 

the profession. 

RVO related matters to be adopted from Companies 

(Registered Valuers and Valuation) Rules, 2017 (the 

Rules) that amply covers the issues in questions.  

It has been felt that there is huge need of properly skilled 

valuers in the business/investment. 

B. MARKET FOR VALUATION PROFESSION 

5 Market for 

Valuation 

Services 

How big is market for valuation services? Is the market competitive? 

How can it be made more competitive? What are market imperfections? 

Who controls price? What are the market segments in terms of asset 

Market is huge for the valuation service, market is quite 

competitive among the valuers, mainly banks  as well as 

other Government authorities. 

ANNEXURE E1
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classes, users or any other? What are market shares of individual valuers 

and organisational valuers? What influences growth of the market? Does 

the market need to be developed? 

Market segments are (1) Mainly Land & Building, (2) 

Plant & machinery and (3) Financial Assets.  

Only the qualified Valuers are allowed to carry on 

valuation job. 

Due to limited supply of skilled professionals and 

existence of entry barrier the market is imperfect. 

 

Market price is influenced by Social, Economic, 

Govt./legal, Infrastructural and Environmental forces. 

 

Market needs to be developed properly, other than IBBI 

valuers qualified valuers are also required for other 

sectors of valuation. 

Markets for proper valuation done by qualified valuers 

(qualification+ examination + experience which already 

exist in case of IBBI registered valuers) are in high 

demand.  

6 Market for 

Valuers 

How big is the market for valuers? What is the market potential over 

next 10 years? Is the market competitive? How can it be made more 

competitive? What are the market segments in terms of asset classes, 

users or any other? Does the market need to be developed? What are 

relative merits and demerits of individual valuer and organisational 

valuer? Should policy promote one over the other?  

Same as above. 

7 Market for 

Valuation 

Education 

How big is market for education? What is market potential over the next 

10 years? Is the market competitive? Who are market players? What are 

market imperfections? Which model of education – legal, medical, 

accountancy or any other -  is suitable for valuation education? Should 

education and examination be with one agency? What are the 

deficiencies in the current model of valuation education in the country?.  

Market potential is huge and over the next ten years it 

will remain same or will increase 

Like the professions of Doctors, Engineers, CAs, MBAs, 

valuation profession should come onto the surface as a 

dream career. It should be achieved through two-tier 

educational system in the bottom-up direction i.e.  

10+2                B. Tech/ M. Tech/CA/CS/ Cost/MBA (1
st
 

tier from where they can accept in line profession or 

chose for 2
nd

 tier) valuation professional [after 50hrs 

contact classes + 150 hrs or more coaching on valuation  

(may be in distance education mode)] 

Due to limited supply of skilled professionals and 
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existence of entry barrier the market is imperfect. 

Agencies may be different for education and examination 

 Lack of educational institution for imparting education in 

valuation. 

As most of the aspiring valuers are in service/professions, 

the distance mode of education may be adopted in order 

to have maximum aspiring valuers under one umbrella at 

a time. 

 (As shown in Annexure A.) 

8 Market for 

Research and 

Knowledge 

Management 

How big is the size of market? How the market can be developed? How 

to incentivise research and knowledge management? How soon the 

extant knowledge would be redundant? Who does research?  

Market potential is huge. 

Through proper awareness programme among the 

common people, educational organizations, Govt. bodies, 

professional organizations and banks, etc. 

Govt. should encourage research & knowledge 

management by pouring grants, incentive etc.  

9 Exclusivity Can valuation services be rendered by anyone? Should valuation 

services be exclusive domain of registered valuation professionals? 

What valuations should be mandatorily be conducted by valuers? How 

can competition be promoted if valuation work is reserved for a set of 

people? 

 

Skilled professionals who can only provide valuation service 

with integrity, objectivity, competence, confidentiality. 

All valuation services should be exclusive domain of the 
qualified valuers. More over the Companies Act, 2013 speaks 

of that.  

All types of valuation ideally to be conducted by the set of 

skilled valuers. 
This competition can be promoted by increasing the number of 

registered valuers and setting a common standard for valuation 

job or service. 

C. REGULATORY ARCHITECTURE 

10 Type of 

Regulation  

Does valuation profession require regulations? Should it be statutory 

regulation or self-regulation or regulated self-regulations?  

Two tiers of regulations are required. Rules 2017 amply 

covers so. 

1
st
 tier  Govt level-statutory regulator. 

2
nd

 tier quasi-govt. RVO level (through different 

committees) –Regulated self regulators. 

11 One Tier Vs. 

Two Tier 

Regulation 

Should there be a central regulator or many parallel regulators 

competing with one another? Should there be two tiers of regulators – 

many second-tier regulators competing with one another, under the 

oversight of a central first-tier regulator? Should the Valuation 

Central regulation (1
st
 tier) is required. 

All the second tier regulators may be competitors of one 

another, under the oversight of a first-tier regulator. 

Yes, a two tier-system is required to get better results. 
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profession be regulated by one-tier regulator as for Advocates or two-

tier regulators as in insolvency profession? 

The valuation profession should be regulated by two tier 

regulation as already prescribed in Rule 2017. 

12 Regulation Vs. 

Development 

Vs. Standards 

Should work relating to regulation, development and standards relating 

valuation profession be housed together? Do regulation and 

development complete or complement each other? Do regulations and 

standards compete or complement each other? What should be the scope 

of regulation and development in terms of markets for valuers, valuation 

services, valuation education and valuation research?  

 

 

Yes, regulation and standard both should be complement 

to each other. 

 

13 Scope of 

Statutory 

Legislation 

How long should be the statutory legislation? What aspects should it 

cover? How often this should be amended? Should it be principle based 

or rule based? Should it be an incomplete law, i.e., should the legislation 

be a skeletal one with substantial dependence on subordinate legislation? 

statutory legislation as per Rule 2017 is in vogue and it is 

sufficient and necessary for the operation in India. 

Rule based and to be amended as per the need of the day. 

 

14 Malleability of 

Framework. 

How to ensure that the framework remains malleable? How should it 

cover any emerging new asset class? How should it cover valuations 

under different laws? 

 

Framework of standard should be malleable. One general 

standard and other asset specific standards are available.  

Same malleable framework of legislation be adopted for 

new asset classes also. 

It covers valuation under the Companies Act 2013. 

D. FUNCTIONS OF THE REGULATOR 

15 Role of Each 

Tier in 

Regulation / 

Development of 

Valuers / 

Market 

In case of two-tier regulatory structure, what should be the role of the 

first tier in education, development, standard setting, research, valuation 

services? What should be the role of the second tier in education, 

development, standard setting, research, valuation services? How each 

such function can be neatly segregated between two tiers? Or some 

overlap is desirable? What are the good areas for overlap and the extent 

of such overlap? How to avoid regulatory gaps?  

1
st
 tier duty in education: to develop syllabus, hours of 

teaching and conduct examination. Registration of valuers 

to be given after passing the exam. 

2
nd

 tier duty in education: teaching and training as per 

directives of 1
st
 tier regulatory bodies. 

(Conditions are sufficient in Rule 2017 and fulfilled in all 

aspects) 

Overlapping: Code of conduct and principle of ethics of 

the RVOs can be overlapped by first tier, grant for RVOs’ 

running can be considered as well. 

16 Scope and 

Approaches of 

Regulation 

What areas need regulation? Who - valuers, market for valuation 

services, valuation education, valuation research - needs regulation? 

What are tools of regulation? What is the role of first tier regulator in 

regulation? What is the role of second tier regulator in regulation? 

Should market undertake regulation? What is scope or extent of self-

regulation? Should first tier regulator and second tier regulators compete 

As prescribed in Rule 2017 – covers all the aspects.  

(Necessary Conditions are sufficient in Rule 2017 and 

fulfilled in all aspects) 

Annexure A & B may be referred. 
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with each other in regulation? What should be jurisdiction of the first 

tier and second tier regulators?  

17 Governance of 

Each Tier 

Should regulator – first tier and second tier - be a statutory body, a for-

profit company, a not-for-profit company, an association of persons, or a 

society? What should be composition of its governing body? What 

should be the extent of stakeholder representation in the governing 

body? How democratic legitimacy can be imparted to the regulator? 

What should be net worth and shareholding requirements in case of 

companies being regulators?  

As per given in the rule 2017. 

18 Accountability 

of Each Tier 

How to hold a regulator – first tier and second tier - accountable? What 

measures can be used to assess performance of regulator in the area of 

development and in the area of regulation?  

2
nd

 tier should be accountable to the 1
st
 tier. 

1
st
 tier should be accountable to Govt. 

Self appraisal to be done by both the tiers. 

 

 

19 Independence of 

Each Tier 

What are the areas the regulator - first tier and second tier - should be 

independent to take decision? What areas it may not have full 

independence? How much control Government should have over the 

first-tier regulator and what are the means of such control? How much 

control first tier should have over the second-tier regulator and what are 

the means of such control? How to protect the regulator from regulatory 

capture? 

For the members - 

 2
nd

 tier should independently take decision. 

Control of the Govt. on the first tier should be like Bar 

Council of India model. 

Control of 2nd tier should follow Rules published by GOI 

October 2017. 

20 Resources of 

each Tier 

What should be the sources of funding of regulator -first tier and second 

tier? How to develop human resources to man regulators? What kind of 

technological resources does a regulator need.  What should be extent of 

grant from Government? What should be revenue model? 

Govt. grant and incentive for both the tiers. 

21 Scope and 

Manner of 

Making 

Subordinate 

Legislation 

What areas of development, regulation and standards be governed by 

subordinate legislation by first-tier regulator? What should be the 

procedure for making subordinate legislation? What should be the 

instrument for subordinate legislation? Best practices that may be 

referred to. 

To be given by Govt. of India. 

22 Scope and 

Manner of 

Making 

What should be the extent and methodology of making bye laws by the 

self-regulatory organisation in the two-tier structure? What areas of 

development, regulation and standards be governed by bye-laws made 

Should be independently done by the RVOs, i.e. 2
nd

 tier 

for their individual organization. 
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Byelaws by the second-tier regulator? How to factor in the interests of society in 

making subordinate legislations? 

 

23 Monitoring and 

Enforcement 

Who should monitor and what should be the manner of monitoring the 

conduct of valuation professionals, market for valuation education and 

market for valuation services?  What should the scope of authority and 

manner of inspection and investigation? What are specific roles in 

monitoring and enforcement by each tier of regulator? 

Monitoring committees of 2
nd

 tier RVOs would monitor 

the valuation profession of their own members ultimately 

RVO would be accountable to the 1
st
 tier authority. 

Each RVO has its own monitoring policy approved by the 

1
st
 tier. 

(As shown in Annexure B). 

24 Scope and 

Manner of 

Quasi-Judicial 

Functions 

What should be the mechanism for disposal of quasi-judicial functions at 

each tier of regulator? Who should dispose of and the manner of 

disposal? What are the directions that can be given in disposal of a 

quasi-judicial matter? What should be the appellate mechanism?  

By one month. 

 

 

 

Appellate Panel as per the rule 2017 should be there and 

as per the policy the appellate mechanism should work. 

25 Dealing with 

Grievances of 

Valuers 

What should be mechanism to handle grievance of valuers? Grievance redressal cell should be there at both the tiers. 

The Rule 2017 amply speaks of that. 

26 Dealing with 

Grievances 

against Valuers 

How should grievance and complaints against valuers be handled by 

first-tier and second tier regulators? 

The monitoring and disciplinary committees are there at 

2
nd

 tier level to handle the irregularities and complaints of 

the valuers. 

E. VALUATION PROFESSIONALS 

27 Eligibility to be 

a Valuer: 

Qualification, 

Experience, 

Entity 

Who can be a valuer? What should be eligibility for an individual to be a 

valuer? What qualification and experience an individual should have to 

be a valuer? Should one have a degree in valuation? Should one have 

only top up education in valuation, after having a degree in engineering, 

management, finance etc.? Who should provide education? What should 

be the eligibility to be an organisational valuer? How many asset classes 

should be available? Should a minimum and maximum age for 

practicing of profession be specified?   

A fit and proper person can be a valuer. 

Master’s degree in valuation should be there. In our 

opinion a top-up education in valuation after having 

degree/Master’s degree in engineering, management, 

finance, valuation etc. is required to be a registered 

valuer who would be capable to undertake all sorts of 

valuation in its category.  

The education should be in 2 tiers. It should be achieved 

through two-tier educational system in the bottom-up 

direction i.e. 10+2                 B. Tech/ M. Tech/CA/CS/        

Cost/MBA (1
st
 tier from where they can accept in line 

profession or chose for 2
nd

 tier) valuation professional 

[after 50hrs contact classes + 150 hrs or more coaching on 
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valuation  (may be in distance education mode)] 

Concerned rules of 2017 amply cover the eligibility 

criteria in respect of organizational valuers. It can be 

amended and/or changed as and when required. 

Apart from 3 asset classes, we suggest asset classes like 

agriculture, plantation(tea/coffee/rubber), mining, gems 

and jewellery. 

Physically fit and mentally alert person can do valuation 

work like other professions. 

28 Independence 

and 

Accountability 

of Valuer 

How to hold a valuer accountable for his services? What should be 

disclosures by him? How to minimise influence of stakeholders on his 

independence? How should the fees of a valuer be fixed? Should fee be 

regulated?  

Disclaimer/disclosure with all the reports to be issued by 

a valuer ultimately the interest of the valuers to be 

protected by the 1
st
 tier authority as per its guidelines as 

and when required. 

 

Minimum fees to be regulated to avoid the ambiguity. 

29 Code of 

Conduct and 

Ethics 

Is the code of conduct provided under the Companies (Registered 

Valuers and Valuation) Rules, 2017 adequate? How to ensure that the 

code of conduct is followed? How to monitor this?  

Apart from Companies (Registered Valuers and 

Valuation) Rules, 2017, RVOs must have their byelaws. 

Rule 2017 amply covers the area. 

 

30 Scope and 

Manner of 

Making 

Valuation 

Standards 

Should valuation standards be prescribed? Who should prescribe such 

standards? How should such standard be developed and reviewed? 

Should such development be a continuous process? What should the 

legislation provide regarding standards?  Should regulator have any role 

in makings standards?  

Statutory body should prescribe the standard, to be 

followed by the 2
nd

 tier i.e. RVOs. 

Such development is a continuous process. 

Already the Rules 2017 covers these aspects sufficiently. 

Yes. 

31 Protections for 

Valuers 

How valuers can be protected for their bonafide acts? Should protection 

flow from regulations or statute? What should be the extent of permitted 

disclaimers? How much immunity should disclaimers provide? 

By insurance coverage. 

Yes, protection flow from regulations or statute is most 

welcome. 

 

32 Reputation of 

the profession 

How to build and protect reputation of valuers? What factors to be 

considered to consider a person as ‘fit and proper’ for registering a 

person as valuer?  

 

Fit and proper persons and other qualifications for 

registering a person as valuer, already given in the rule 

2017. 

 

F. DEVELOPMENT OF PROFESSION 

25



Page 8 of 11 

 

33 Profession vis-a-

vis Technology 

How is technology influencing valuation profession? What technology 

and how can such technology be used in markets for valuation services, 

valuers, valuation education and valuation research? Will technology / 

machines replace valuation professionals in course of time?  

Latest technology always influences the professionals.  

Use of valuation archive and access of data from the 

archive etc. can be the aids for more accurate valuation. 

34 Scope and 

Approaches of 

Development 

What is the scope of development? To what extent it includes lobbying?  

Does it include advocacy? Does it include development of markets? 

Does it include education, continuing professional education, 

examination, development of curriculum and study material, etc? How 

can regulation facilitate development? What is the role of first tier 

regulator in development? What is the role of second tier regulator in 

development? Should market undertake development? Should regulator 

compete with market in education?  

Advocacy leads better development  

Awareness programmes would be the best mode of 

development so far as the 1
st
 tier is concerned. 

The 2
nd

 tier would provide education, continuing 

professional education, examination, development of 

curriculum and study material, etc. 

Already discussed. 

Already discussed. 

In fact, the regulators are aiding with the development of  

profession valuers as a whole but in any event, they are 

not competing wwith market in education. 

35 Scope and 

approaches for 

Research 

What is the scope of research? How much of research is necessary for 

sustenance of valuation profession? Will market undertake research on 

its own? How research can be facilitated and encouraged? What is the 

role of first tier regulator in research? What is the role of second tier 

regulator in research? Should regulator compete with market in 

research? 

Scope of research can be developed only with assistance 

in all form from the Govt. level. 

Research and development is a continuous process. 

Market driven research is one of many options. 

Needs no repetition. 

 

 

G. TRANSITIONAL MECHANISM 

36 Phasing: Short / 

Medium / Long 

Term 

How should the roll out of the new regulatory framework be phased? 

What should be done immediately, what should follow and what should 

be done in long run? 

Required proper planning, that too is pragmatic one. 

37 Grandfathering Is there any need for grand fathering? Who can be grand fathered? What 

should be the process of grand fathering? 

If required. 

38 Transitional 

Arrangement for 

IBBI 

How long it should take for the first-tier regulator to come up and take 

over the task from IBBI? How the work would be transitioned to the 

regulator? 

IBBI should remain as 1
st
 tier for long. Our experiences 

still very satisfactory. 

Should be permanent in nature. 

39 Transitional 

Arrangement for 

RVOs 

Should existing RVOs be automatically transition to as second tier 

regulator?  In what time frame? In case fresh eligibility norms are 

stipulated for second tier regulators, how much time should existing 

Since the RVOs being the stakeholders, their interest 

should be amply protected together with further fact that 

they have not only done the grass root work so far as the 
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RVOs be provided to comply with the new norms. Should the number of 

second tier regulators be capped? 

registered valuers are concerned that ultimately developed 

the market standing of the said valuers, but also they have 

changed their position by complying with the rules and 

directions of the IBBI. 

40 Transitional 

Arrangement for 

RVs 

Should existing registered valuers be automatically be migrated to the 

new regulatory regime? What should they transition? 

The existing members would remain with the RVOs but 

ultimately they would be accountable to the 1
st
 tier 

regulator, as the registered valuers. 

 

 
                                                                                                                                                               (SUBRATO DUTT) 

Name and Signature of Chairperson   

RVO ESTATE MANAGERS & APPRAISERS FOUNDATION 
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leMAI RVO VIEWS

SI. Issues for Elaboration of the Issue leMAI RVO Views

No. deliberation

A. VALUATION PROFESSION

1 Vision of What is your vision of the valuation profession, five years, ten years and • Vision

Valuation twenty years hence? Should it be like the profession of Chartered 10-5- Infant Stage - More to learn

Profession Accountant, Doctor, Advocate or any other? 5-10 - Adopting Stage - Modifications of basic

learning

10-20 - Matured Stage - Market driven (to be left)

• Above these with greater responsibilities and

accountability.

2 Review of Valuation profession of which country / jurisdiction can be a model for We don't have much knowledge about International

Valuation valuation profession in India? Which particular feature, practice, or practices.

Profession mechanism can be adopted from that jurisdiction? Any difficulty in

Internationally adopting them?

3 Review of Other Which profession can be model for valuation profession in India? Which Presently none in India.

Professions in particular feature, practice, or mechanism can be adopted from that

the Country profession? Any difficulty in adopting them?

4 Review of Valuation profession has long history in India. What are the learnings / This is being treated like other profession without

Valuation lessons of such long expenence for the statutory framework for responsibilities and accountability, Valuers have

Profession in the valuation profession? What features from the draft Valuations ~aken it granted and doing the work in his own

Country Professionals Bill, 2008 can be adopted? What features from the way. ot performed well, resulted many of the

Companies (Registered Valuers and Valuation) Rules, 2017 ("the organisations have suffered and affected

Rules") can be adopted? Experience with the Rules so far. What has financially and operationally.

worked well? What has not worked well?

B. MARKET FOR VALUATION PROFESSION

5 Market for How big is market for valuation services? Is the market competitive? I.Thereare broadly and roughly two market

Valuation How can it be made more competitive? What are market imperfections? segments:(a) valuation
..

undertakeentities

Services Who controls price? What are the market segments in terms of asset compl icated valuations with a higher fee: (b)

classes, users or any other? What are market shares of individual valuers individual valuers undertake simple valuations

Page 1 of 10
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6 Market for

Valuers

and organisational valuers? What influences growth of the market? Does with a lower fee. The share of each segment is

the market need to be developed? estimated to be as under:
.-----~~-.~----------.---------~

How big is the market for valuers? What is the market potential over Category of Number of Fee from

next 10 years? Is the market competitive? How can it be made more Valuer Valuations Valuations

competitive? What are the market segments in terms of asset classes, (%) (%)

users or any other? Does the market need to be developed? What are Individual 90 10

relative merits and demerits of individual valuer and organisational Entity 10 90

valuer? Should policy promote one over the other? However, the proposed framework should be

iagnostic about such segmentation- should neither

Ipromote nor discourage either.

2. There are two models of entities doing

valuation: (a) As under the extant Rules, where

he entity does valuation, and the valuer in the

entity does not; and (b) As under the Chartered

Accountant Rules, where both the entity and the

members are allowed to practise. The participants

were equally divided as to which model is better.

3. All forms of entities (companies, LLPs,

Ipartnership firms) should be allowed as

Ivaluationentities. A majority of the

directors/partners should be valuation

lprofessionals. There was also a view that all or 3,

whichever is less, of the directors /partners should

be valuation professionals, as currently provided

in the Rules.

~. Where a company is a valuation entity.

(a) it must not be a subsidiary or have

subsidiaries; and

(b) at least 51% of equity must be held by

Page 2 of 10
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7 Market for

Valuation

Education

How big is market for education? What is market potential over the next 1. The model of education should be similar to

10 years? Is the market competitive? Who are market players? What are hat of K'Al, The Central regulator should

market imperfections? Which model of education - legal, medical, 'prescribe curriculum of the courses for

accountancy or any other - is suitable for valuation education? Should registration as RV and conduct the final

education and examination be with one agency? What are the examinations of the courses.

deficiencies in the current model of valuation education in the country?

Page 3 of 10

registered valuers.

5. There may be there asset classes, as presently

provided in the Rules, to start with. However,

each asset class may enable for specialisation in

niche areas also. For example, the asset class land

and building may have specialisations forestry,

agriculture, pisciculture., mining, etc. The statute

may enable addition / deletion of asset classes

depending on need.

2. The courses may be delivered by RVOs and

Universities.

3. The admission to courses should be allowed

hrough a common competitive entrance

examination.

~. There may be two kinds of courses for

registration as RV:

(a) Top-up Course:An individual with minimum

Aualification in relevant discipline such as B.E. in

Civil Engineering or a professional qualification

such as CA may undergo a top-up/bridge course

of two years comprising one-year of classroom

land one year of intensive internship with a RV.

(b) Complete Course: An individual with a pass in
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9

Market for

Research and

Knowledge

Management

Exclusivity

How big is the size of market? How the market can be developed? How The Universities and the Central Regulator should

to incentivise research and knowledge management? How soon the conduct and promote research.

extant knowledge would be redundant? Who does research?

Can valuation services be rendered by anyone? Should valuation IThe following valuations should mandatorily be

services be exclusive domain of registered valuation professionals? conducted by a registered valuer:

What valuations should be mandatorily be conducted by valuers? How (a) Every valuation required under any law in the

can competition be promoted if valuation work is reserved for a set of country; and

people? (b) Every other valuation required for a decision

by Government or a public authority or a financial

institution, by practice.

Class XII, may undergo a five-year

comprehensive course from recognised places

CRVOs and Universities). This may have two

!years common course for all asset classes,

eighteen-months specialisation In the specific

asset class, and eighteen months of internship

with an RV.

5. Both the models have a component of super

specialisation in a sub-class of assets such as

forestry, jewellery, arts, mining, etc.

c. REGULA TOR YARCHITECTURE

10

I I

Type of

Regulation

One Tier Vs.

Two Tier

Regulation

Does valuation profession require regulations? Should it be statutory

regulation or sel f-regulation or regulated sel f-regulations?

Should there be a central regulator or many parallel regulators

competing with one another? Should there be two tiers of regulators -

many second-tier regulators competing with one another, under the

oversight of a central first-tier regulator? Should the Valuation

profession be regulated by one-tier regulator as for Advocates or two-

tier regulators as in insolvency profession?

Page 4 of 10

2. It should be a two-tier structure, as in place

comprising !BBI (Central Regulator) and RVOs.
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12 Regulation Vs.

Development

Vs. Standards

Should work relating to regulation, development and standards relating standards.

valuation profession be housed together? Do regulation and

development complete or complement each other? Do regulations and

standards compete or complement each other? What should be the scope

of regulation and development in terms of markets for valuers, valuation

services, valuation education and valuation research?

How long should be the statutory legislation? What aspects should it Irhe legislation should spell out:

cover? How often this should be amended? Should it be principle based (a) the role of the Central Regulator and its

or rule based? Should it be an incomplete law, i.e., should the legislation governance structure;

be a keletal one with substantial dependence on subordinate legislation? (b) the role of the RVOs;

(c) Offences and Penalties, including appellate

mechanism,as under:

(i) Schedule-A comprising of major Offences by

he Central Regulator; and

(ii) Schedule-B: Other Offences to be dealt by

RVOs.

If an RV has committed offences included in both

Schedule, it will be dealt by the Central

Regulator. (d) Manner of exercising quasi-

legislative, executive and quasi-judicial functions

by the Central Regulator and the RVO.

13 Scope of

Statutory

Legislation

14 Malleability of

Framework.

How to ensure that the framework remains malleable? How should it

cover any emerging new asset class? How should it cover valuations

under different laws?

With self regulations - flexibility in adoption of

basic framework will remain same. Technical

[part need be incorporated and substituted.

D. FUNCTIONS OF THE REGULATOR

Role of Each

Tier in

Regulation /

Development of

Valuers /

Market

In case of two-tier regulatory structure, what should be the role of the First tier may be chair based model with on

first tier in education. development. standard setting, research, valuation going research / systems (R&D) concept.

services? What should be the role of the second tier in education, Second tier may be taken as checker. both of them

development, standard setting, research, valuation services? How each should work on maker and checker principles,

such function can be neatly segregated between two tiers? Or some where overlapping can be avoided.

overlap is desirable? What are the good areas for overlap and the extent

15
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16 Scope and

Approaches of

Regulation

17 Governance of

Each Tier

What areas need regulation? Who - valuers, market for valuation /No specific areas, all the areas should be market /

services, valuation education, valuation research - needs regulation? system driven with common jurisdiction.

What are tools of regulation? What is the role of first tier regulator in

regulation? What is the role of second tier regulator in regulation?

Should market undertake regulation? What is scope or extent of self-

regulation? Should first tier regulator and second tier regulators compete

with each other in regulation? What should be jurisdiction of the first

tier and second tier regulators?

of such overlap? How to avoid regulatory gaps?

Should regulator - first tier and second tier - be a statutory body, a for-

profit company, a not-for-profit company, an association of persons, or a

society? What should be composition of its governing body? What

should be the extent of stakeholder representation in the governing

body? How democratic legitimacy can be imparted to the regulator?

What should be net worth and shareholding requirements in case of

companies being regulators?

Page 6 of 10

1. As regards the Governing Board of the Central

Regulator, there were two views:

(i) The Governing Board should have a

Chairperson, a few Whole Time Members and a

few eminent citizens as Part-time Members. It

should be supported by an Advisory Committee

compnsing of RVs representing RVOs. The

Governing Board must mandatorily consider the

views / decision of the Advisory Committee.

(b) The Governing Board should have a

Chairperson, a few Whole Time Members and

representatives of RVOs as Part-time Members.

The Central Regulator (Not Governing Board)

should be supported by an Advisory Committee

comprising of RVs representing RVOs.

2. RVOs should be companies registered under

section 8 of the Companies Act, 2013. It should

have board composition as provided in the Rules.

A minimum share capital and minimum number

of RVs should be required for registration as an

RVO.
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18 Accountability How to hold a regulator - first tier and second tier - accountable? What Through le!?;islationonly.

of Each Tier measures can be used to assess performance of regulator in the area of

development and in the area of regulation?

19 Independence of What are the areas the regulator - first tier and second tier - should be Clear cut demarcation with full independence.

Each Tier independent to take decision? What areas it may not have full There should not be water tight compartment.

independence? How much control Government should have over the ,

first-tier regulator and what are the means of such control? How much

control first tier should have over the second-tier regulator and what are

the means of such control? How to protect the regulator from regulatory

capture?

20 Resources of What should be the sources of funding of regulator -first tier and second It should be statutory body may perform like

each Tier tier? How to develop human resources to man regulators? What kind of PFRDA I IRDAI etc funding extra may also be on

technological resources does a regulator need. What should be extent of he same pattern.

grant from Government? What should be revenue model?

21 Scope and What areas of development, regulation and standards be governed by Basic framework through legislation, Autonomy

Manner of subordinate legislation by first -tier regulator? What should be the maybe given to make necessary changes to the

Making procedure for making subordinate legislation? What should be the body formulated.

Subordinate instrument for subordinate legislation? Best practices that may be

Legislation referred to.

22 Scope and What should be the extent and methodology of making bye laws by the As per point no. 21

Manner of self-regulatory organisation in the two-tier structure? What areas of

Making development, regulation and standards be governed by bye-laws made

Byelaws by the second-tier regulator? How to factor in the interests of society in

making subordinate legislations?

23 Monitoring and Who should monitor and what should be the manner of monitoring the Authority with checker (Second tier)

Enforcement conduct of valuation professionals, market for valuation education and

market for valuation services? What should the scope of authority and

manner of inspection and investigation? What are speci fie roles in

monitoring and enforcement by each tier of regulator?
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24 Scope and What should be the mechanism for disposal of quasi-judicial functions at [Through monitoring and disciplinary committee -

Manner of each tier of regulator? Who should dispose of and the manner of witha provision to appeal up to apex court.

Quasi-Judicial disposal? What are the directions that can be given in disposal of a

Functions quasi-judicial matter? What should be the appellate mechanism?

25 Dealing with What should be mechanism to handle grievance of valuers? [Through internal ombudsman.

Grievances of

Valuers

26 Dealing with How should grievance and complaints against valuers be handled by IAs per legislative provisions.

Grievances first-tier and second tier regulators?

against Valuers

E. VALUATION PROFESSIONALS

27 Eligibility to be Who can be a valuer? What should be eligibility for an individual to be a A specialist / subject expert with minimum

a Valuer: valuer? What qualification and experience an individual should have to qualification, graduation with or without

Qualification, be a valuer? Should one have a degree in valuation? Should one have ~xperience. Age 25 to 70 years.

Experience, only top up education in valuation, after having a degree in engineering,

Entity management, finance etc.? Who should provide education? What should

be the eligibility to be an organisational valuer? How many asset classes

should be available? Should a minimum and maximum age for

practicing of profession be specified?

28 Independence How to hold a valuer accountable for his services? What should be Through legislations, valuation fees should be

and disclosures by him? How to minimise influence of stakeholders on his market driven.

Accountability independence? How should the fees of a valuer be fixed? Should fee be

of Valuer regulated?

29 Code of Is the code of conduct provided under the Companies (Registered [Need to frame a small committee with proper

Conduct and Valuers and Valuation) Rules, 2017 adequate? How to ensure that the representation of RV. May be issued guidelines

Ethics code of conduct is followed? How to monitor this? on the basis of recommendations of committees.

30 Scope and Should valuation standards be prescribed? Who should prescribe such Yes, only regulation he may be authority to

Manner of standards? How should such standard be developed and reviewed? finalise.

Making Should uch development be a continuous process? What should the

Valuation legislation provide regarding standards? Should regulator have any role

Standards in makings standards"?
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31 Protections for How valuers can be protected for their bonafide acts? Should protection RVs should have insurance to protect against

Valuers flow from regulations or statute? What should be the extent of permitted professional liabilities. They should have

disclaimers? How much immunity should disclaimers provide? protection against actions taken in good faith.

32 Reputation of How to build and protect reputation of valuers? What factors to be Initially may be common, at later stage market

the profession considered to consider a person as 'fit and proper' for registering a may weed out the under performer valuers on the

person as valuer? basis of his performance / market reports.

F. DEVELOPMENT OF PROFESSION

33 Profession vis-a- How is technology influencing valuation profession? What technology Technology may be one the factors but not 100%,

vis Technology and how can such technology be used in markets for valuation services, subjectivity is also must.

valuers, valuation education and valuation research? Will technology /

machines replace valuation professionals in course of time?

34 Scope and What is the scope of development? To what extent it includes lobbying? As per point No. 16 plus with sufficient flexibility

Approaches of Does it include advocacy? Does it include development of markets? o the regulators.

Development Does it include education, continuing professional education,

examination, development of curriculum and study material, etc? How

can regulation facilitate development? What is the role of first tier

regulator in development? What is the role of second tier regulator in

development? Should market undertake development? Should regulator

compete with market in education?

35 Scope and What is the scope of research? How much of research is necessary for It is on, ongoing basis, needsinterventation from

approaches for sustenance of valuation profession? Will market undertake research on he regulators.

Research its own? How research can be facilitated and encouraged? What is the

role of first tier regulator in research? What is the role of second tier

regulator 111 research? Should regulator compete with market 111

research?

G. TRANSITIONAL MECHANISM

36 Phasing: Short / How should the roll out of the new regulatory framework be phased? Formation of the Committee with specialist and 4-

Medium / Long What should be done immediately, what should follow and what should 5 small committees to study and give

Term be done in long run? recommendations.

Long run to be reviewed periodically after 5.10,15
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37

38

39

40

Grandfathering

Transitional

Arrangement for'

IBBI

Transitional

Arrangement for

RVOs

Transitional

Arrangement for

RVs

Should existing RVOs be automatically transition to as second tier Till the new legislations passed out to be kept as it

regulator? In what time frame? In case fresh eligibility norms are IS.

stipulated for second tier regulators, how much time should existing

RVOs be provided to comply with the new norms. Should the number of

second tier regulators be capped?

Should existing registered valuers be automatically be migrated to the 1N0,through examinations within 2-3 years.

new regulatory regime? What should they transition?

Is there any need for grand fathering? Who can be grand fathered? What

should be the process of grand fathering?

How long it should take for the first-tier regulator to come up and take

over the task from IBBI? How the work would be transitioned to the

regulator?

Page 10 of 10

!years.

Existing valuers should be grand fathered subject

o meeting certain norms.

Presently it should be done by IBBI only, It may

ake 2-3 years for government to bring new

legislations. Thereafter new Avatar will emerge
put.
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Views of ICAI Registered Valuers Organisation 

VALUATION PROFESSION 

Vision of Valuation 1 What is your vision of the valuation 1 Valuation Profession should meet the need of 

1 S. No. 1 Issue for deliberation 

Profession profession, five years, ten years and 
twenty years hence? Should it be like the 

profession of Chartered 
Accountant, Doctor, Advocate or any 

other? 

Elaboration of the Issue 

independent objective valuations for financial reporting 

and transactions. 

Suggestions from ICAI RVO 

5 years: 
- Development of the profession, with support of 

good standards and ensuring that the valuers 

have enough professional opportunities to be 

financially sound, so that they do not have need 
to compromise on independence. 

- Valuation professionals should be identified not 

based on academics, i.e., an exam), but should 

be put through intense training and in future, a 

minimum 2 years internship with a valuation 

professional. 
- Mandatory CPD of at least 20 hours a year with 

CPD learning in international conferences 
getting weightage of 2 (this will help Indian 

valuers get international experience and also 

communicate to outside world, the presence of 

international valuers) 
- The profession should be developed as a niche 

profession with few professionals and have 

members who .  have good experience and 

Annexure E6
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Review of Valuation 

Profession Internationally 

Valuation profession of which country / 
jurisdiction can be a model for valuation 
profession in India? Which particular 
feature, practice, or mechanism can be 

adopted from that jurisdiction? Any 

difficulty in adopting them? 

10 years: A highly regulated profession, well 

respected, with zero tolerance for lack of objectivity 

in performance of professional work. The Indian 

Valuation Standards should be globally acceptable 
standards. 

15 years: Indian Valuers should have global 
presence and at least 113'~ of the world valuation 

requirements should be met out of India. 

Registered Valuer as a concept is not prevalent in large 

developed countries/markets like US, Canada, UK: 
Australia, Japan etc. 

Valuations are typically performed by experts having 

the relevant domain knowledge and experience. 

Usually, valuation professionals in these countries have 
a basic qualification followed by specialisation in 

certain areas of valuation. For example valuation 

professionals performing valuation of 
securities/financial assets may possess professional 

qualifications like CA, CPA, and MBA. 

In addition, they may take additional 

;pecialisation/accreditation with specialised valuation 

bodies, i.e. American Society of Appraiser, Canadian 

[nstitute of Business Valuers, etc. 

Here it will be relevant to mention that possession of 

;his additional qualification provides credibility and 

:omfort to the client and as well as user of the report. 
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Market for Valuers How big is the market for Valuers? What is 

the market potential over next 10 years? Is 

the market competitive? How can it be 

made more competitive? What are the 

market segments in terms of asset classes, 

users or any other? Does the market need to 

be developed? What are relative merits and 

demerits of individual Valuer and 

organisational Valuer? Should policy 

promote one over the other? 

-- 

Information needs to be assessed by a research. 

As a concept, organisational valuers are better, with 

primary accountability on individual. Organisation 

concept ensures reasonable size, internal checks and 

balances to protect firm goodwill, breadth and depth of 

experience for valuation assignment. 

Policy should promote Organisational valuers, with 

individual valuer signing opinion responsibility. 

The organisations can be structured as partnerships or 

corporate entity. However, if any firm or company is to 

be registered as a Valuer, at least two persons as 

Partners or Directors of the Partnership Finn or Body 

Corporate should be Registered Valuers. 

The liability for a misconduct or other wrong, the 

penalties, fines or offences including dis-qualification 

to practice, should be applicable jointly or severally on 

the firm, or the company and the individual Valuers in 

Education 

Market for Valuation - 

market potential over the next 10 years? Is 

the market competitive? Who are market 

players? What are market imperfections? 

Which model of education - legal, medical, 

accountancy or any other - is suitable for 

valuation education? Should education and 

examination be with one agency? What are 

the deficiencies in the current model of 

valuation education in the country? 

- 

services, valuation of tangible assets on numerical basis 

has a sizeable population. There are twolthree 

specialised institutes providing courses in valuation for 

tangible assets. 

How big is market for education? What is 

In the securities/financial assets segment professionals 

with background in finance have been generally 

carrying out valuations. 

practice engaged in the mandate. 

Based on the number of professionals offering valuation 
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Market for Research and 

Knowledge Management 

How big is the size of market? How the 

market can be developed? How to 

incentivise research and knowledge 

management? How soon the extant 

knowledge would be redundant? Who does 

research? 

Can valuation services be rendered by 

anyone? Should valuation services be 

exclusive domain of registered valuation 

professionals? What valuations should 

mandatorily be conducted by valuers? How 

can competition be promoted if valuation 

work is reserved for a set of people? 

The model of ICAI may be adopted. 

Education and Examination can be with one agency. 

Education can confine to Defining course content, 

providing education material including education 

videos. 

The present model introduced after 2017 Rules, is 

checlbox with focus on attending 50 hours of classes 

and an on line exam. The learning for professionals 
(including CA) is self study and practical training. 

Refer Above for size of market. Research till now has 

primarily been performed by Merchant Banks, 

Consultants, Leading practitioners, Industry Bodies and 

Academia in the form of thought leadership. 

A market for the use of research exits however the same 

shall suffer from constraints as information available in 

public domain could be selective and restrictive. 

Considering the prevailing market and cost vs. benefits 

~f a Registered Valuer, thresholds for use of Registered 

Valuer could be explored. 

The following thresholds could be considered: 

1. Type of Company - Minimum net worth 

(comprising paid-up capital and free reserves) : 

Criteria of coverage of entities for Ind AS can be 

adopted as these are considered to be public 
interest. 

2. Transactions for which independent valuation by 

the Registered Valuer(s) is mandatory: 
-- 
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- All schemes of Compromise and Arrangement 

under the Companies Act, with an exemption 

I to: 

Scheme of Compromise and Arrangement of 

a wholly owned subsidiary of a company 

with itself and vice versa; and 
Compromise with creditors not amounting 

to either a business combination or a spin- 

off; 

- Sale of a business including investment business 

and disposal of a Controlling interest over an 
undertaking or a company through disposal of 

shares, an undertaking or a substantial part 

thereof including a slump salelitemised sale; 

- Purchases, combinations and restructuring 

entailing acquisition of business, undertaking 

or substantial part of an undertaking, where 
Related Parties are involved; 

- Recapitalisation of companies including but 
not limited to situations where the company's 

proposed capital reduction by buy-back or 
petitioning the Court under the Companies 
Act. 

- Preferential allotments made to Related Parties 

and Persons controlling the company under the 

Companies Act, 1956. 
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Type of Regulation 

3ne Tier vs Two Tier 

Regulation 
n 

REGULATORY ARCHITI 

Does valuation profession require 

Regulations? Should it be statutory 

Regulation or self-Regulation or regulated 

self-Regulations? 

Should there be a central regulator or many 

parallel regulators competing with one 

another? Should there be two tiers of 
regulators - many second tier regulators 

3. Transactions where an independent valuation may 

be desirable: 

- Purchases, combinations and restructurings not 

covered above and which entail acquisition of 
business, an undertaking or substantial part of 

an undertaking, where: 

The investment exceeds 15% of net worth of 

the acquirer; or 

The investment exceeds 25% of equity of the 

acquiree, provided overall consideration 
exceeds INRI 00 crores. 

CTURE 

Yes, Valuation profession requires Regulations. 

The model should be similar to ICAI /ICoAI/ICSI 

where Governing body comprises 80% of members of 
the profession who understand the profession and 20% 

who are nominees of Government to exercise oversight. 

Such body is a statutory body and is not an SRO as 

perceived. 

A model like this where professionals are involved in 
governing body, will enable growth of the profession. It 

is a small profession (few members - max active 25K 
over 20 years) and it is best regulated this way instead 

of having a Government administered body which will 

consume precious time of the Government. 

One tier so that the profession is administered 

uniformly. The ICAI/ICoAIlICSI is a time tested model 

which has allowed the profession to scale. 
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Regulation vs. Development 
vs. Standard 

Scope of Statutory Legislation 

Malleability of Framework 

competing with one another, under the 

oversight of a central first-tier regulator? 
Should the Valuation profession be 

regulated by one-tier regulator as for 
Advocates or two-tier regulators as in 
insolvency profession? 

1. Should work relating to Regulation, 
development and standards relating 

valuation profession be housed 

together? 
2. Do Regulation and development 

compete or complement each other? 

3. Do Regulations and standards compete 
or complement each other? 

4. What should be the scope of Regulation 

and development in terms of markets for 

Valuers, valuation services, valuation 
education and valuation research? 

How long should be the statutory 

legislation? What aspects should it cover? 

How often this should be amended? Should 
it be principle based or rule based? Should 

it be an incomplete law, i.e., should the 

legislation be a skeletal one with substantial 

@endence on subordinate legislation? 

How to ensure that the framework remains 
malleable? How should it cover any 

jmerging new asset class? How should it 

:over valuations under different laws? 

1. Yes. 

2. Compliment; good regulation automatically leads to 

development. 
3. Regulations and standards are different. Regulations 

are essentially around membership, conduct, 

functioning, etc whereas standards are relating to 

performance of work- issuing a valuation report1 

expressing an opinion 
4.IRDAI model to be followed; which functions as both 

regulator and developer. 

The legislation should be similar to that of 

ICAI/ICoAI/ICSI. 

Research oriented and those areas which are in infancy 

stage, guidance notes to be issued and once they mature, 

standards to be issued. 
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D. 1 FUNCTIONS OF THE REGULATOR 

Role of Each Tier in 

Regulation/Development of 

ValuersMarket 

Scope and Approaches of 

Regulation 

Governance of Each Tier 

In case of two-tier regulatory structure, 

what should be the role of the first tier in 

education, development, standard setting, 

research, valuation services? What should 
be the role of the second tier in education, 

development, standard setting, research,' 
valuation services? How each such function 
can be neatly segregated between two tiers? 

Or some overlap is desirable? What are the 

good areas for overlap and the extent of 

such overlap? How to avoid regulatory 

gaps? 

What areas need Regulation? Who - 
Valuers, market for valuation services, 

valuation education, valuation research - 
needs Regulation? What are tools of 

Regulation? What is the role of first tier 
regulator in Regulation? What is the role of 

second tier regulator in Regulation? Should 
market undertake Regulation? What is 
scope or extent of self-Regulation? Should 

first tier regulator and second tier regulators 
compete with each other in Regulation? 

What should be jurisdiction of the first tier 

and second tier regulators? 

Should regulator - first tier and second tier 

- be a statutory body, a for profit company, 
a not-for-profit company, an association of 

persons, or a society? What should be 

composition of its governing body? What 
should be the extent of stakeholder 

Single Tier. 

Any other model is waste of precious national resources 
(including time). With so many RVOs, each having 

capital, each organising programs sub scale, the 

management over time will lose enthusiasm, a failure of 

even a single RVO will shake confidence of public on 
valuation. 

It is a small niche profession and best dealt by one 

institution. 

Same as Accounting profession. 

Single tier, statutory body as explained above. 
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Accountability of Each Tier 

Independence o f  Each Tier 

Resources of Each Tier 

representation in the governing body? How 

democratic legitimacy can be imparted to 

the regulator? What should be net worth and 

shareholding requirements in case of 

companies being regulators? 

How to hold a regulator - first tier and 

second tier - accountable? What measures 

can be used to assess performance of 

regulator in the area of development and in 

the area of Regulation? 

What are the areas the regulator - first tier 

and second tier - should be independent to 

take decision? What areas it may not have 

full independence? How much control 

Government should have over the first tier 

regulator and what are the means of such 

control? How much control first tier should 

have over the second-tier regulator and 

what are the means of such control? How to 

protect the regulator from regulatory 

capture? 

What should be the sources of funding of 

regulator -first tier and second tier? How to 

develop human resources to man 

regulators? What kind of technological 

resources does a regulator need? What 

should be extent of grant from 

Government? What should be revenue 

model? 

Single tier. 

For each asset class, there can be Board within the 

Statutory body for each asset class having people of 

relevant SME, just as ICAI has ASB, AASB, ESB, 

VSB, etc 

Single tier- as discussed above. 

- 

Revenue model - membership fees and education 

programs are typically the source of funds for 

professions. 

This should be independent body, not funded by Govt. 

The valuation profession is a key profession for the 

nation economic health. Its independence so as to avoid 

even if less likely a potential risk of being influenced by 

may be some weak Government in future or change 

with political ideology should be avoided. 
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Scope and Manner of Making 
Subordinate Legislation 

Scope and Manner of Making 

Byelaws 

Monitoring and Enforcement 

Scope and Manner of Quasi- 

ludicial Functions 

What areas of development, Regulation and 

standards be governed by subordinate 

legislation by first-tier regulator? What 

should be the procedure for making 

subordinate legislation? What should be the 

instrument for subordinate legislation? Best 

practices that may be referred to. 

What should be the extent and methodology - - 

of making bye laws by the self-regulatory 
organisation in the two-tier structure? What 

areas of development, Regulation and 
standards be governed by bye-laws made by 

the second-tier regulator? How to factor in 
the interests of society in making 

subordinate legislations? 

Who should monitor and what should be the 

manner of monitoring the conduct of 

valuation professionals, market for 

valuation education and market for 
valuation services? What should the scope 

3f authority and manner of inspection and 
investigation? What are specific roles in 

monitoring and enforcement by each tier of 

egulator? 

What should be the mechanism for disposal 

~f quasi-judicial functions at each tier of 

-egulator? Who should dispose of and the 

nanner of disposal? What are the directions 

The body should be independent and be able to have 
international practices followed and influence building 

international ~ractices. 

For subordinate legislation, SEBI method shall be 
followed which is more rule based, in certain areas. 

RVOs need to be able to manage their members in a 

self-regulated manner, improving their competency and 
capability, etc. 

Valuation Professionals should be monitored by the 2nd 

Tier Regulator. 

2nd Tier Regulator shall be monitored by the 1st Tier 

Regulator. 

Currently, IBBI is a quasi-judicial body and functions 

3f such body should not be given to the 2nd tier 

Regulator. 
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Dealing with Grievances o f ,  -I 
Valuers 

Dealing with Grievances 

against Valuers 

that can be given in disposal of a quasi- 

judicial matter? What should be the 

amellate mechanism? 

What should be mechanism to handle 

grievance of Valuers? 

How should grievance and complaints 

against Valuers be handled by first tier and 

second tier regulators? 

It shall be as per the existing rules. Moreover, RVOs 

need to be more in touch with their members. 

Valuations are subjective and two Valuers with similar 

set of facts can have different views. Accordingly, 
principles of limited review for valuations should 

continue : 

1. For the serious cogent complaints there is a need to 

put a mechanism for review that may reveal the 

need to further investigate after prima-facie 
verification. 

2. A panel of Valuers not in active practice could be 

constituted as a Screening CommitteelPeer Review 
Committee which can enable the Institute to 

discharge its role for valuation related matters, 

when complaints are filed; 

3. The Screening Committee panel could be instituted 

on an annual basis by inviting Valuers not in active 
practice to participate on the Screening Committee; 

4. If the Screening Committee forms a prima-facie 

view about the complaint(s) or grievance(s) merit 

examination, they will forward the same for Peer 
Review; 
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5. Screening Committee may collate similar 

complaints, and deal with such complaint(s) on a 

case-by-case basis; 

6. Personal hearings not be allowed for the process of 

screening; 

7. Institute of Valuers shall maintain a panel of 

registered valuers who are undertaking or have 

undertaken mandatory valuations to conduct a peer 

review and form the Peer Review Committee. 

8. Peer Review Committee shall review the 

complaints screened by the Screening Committee 

and for which a peer review is recommended. 

9. Taking into account the cost of the peer review 

process, a single peer reviewer may be considered 

as a preferred option. Appointment of a qualified 

eligible lawyer to assist the Peer Review 

Committee on judicial questions is envisaged. 1 

10. The Peer review may rely upon the sealed or 

confidential filing of the final valuation report. 1 
11. Non-cooperation or non-participation in the Peer 

Review Process by the Valuer or the company shall 

be considered as a ground for considering and 

awarding penalties and declaring a misconduct and 

the adjudication thereof by the Institute; 
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12. At the first stage, a Peer Review should be 
conducted, only where the Screening Committee 

recommends such review based on complaints 

received. At a later stage, the DCA may 

contemplate a review process as a quality check 

where the work of every Registered Valuer is 

subject to a Peer Review at least once every five 

I I I years. 

1 1 1 3 Severe penalty is recommended for acts of fraud in 

27. 1 Eligibility to be a Valuer; I Who can be a Valuer? What should be ( Valuers, who have already cleared the IBBI exams, may 

E. 

Qualification, Experience, 

Entity 

case of filing complaints. 

VALUATION PROFESSIONALS 

eligibility for an individual to be a Valuer? 

What qualification and experience an 

individual should have to be a Valuer? 

Should one have a degree in valuation? 

Should one have only top up education in 

valuation, after having a degree in 
engineering, management, finance etc.? 

Who should provide education? What 

should be the eligibility to be an 

organisational Valuer? How many asset 

classes should be available? Should a 
minimum and maximum age for practicing 
of profession be specified? 28 

Independence and Accountability of Valuer 

How to hold a Valuer account 

be registered in their individual capacity as "Valuers in 

practice", provided they meet certain minimal 

qualification and experience requirements. 

The qualification requirement for this one time 

registration as "Valuers in practice" shall be a Post 
Graduate in Accountancy or Financial Management or 

its equivalent including Chartered Accountancy, Cost 

Accountancy Company Secretary, or Post Graduate 

Diploma in Financial Management. 

The one time window for registration of "Valuers in 

practice" shall apply to those persons who have the 

relevant qualification as on a specified date. 

1 I 1 A minimal experience requirement in the area of 

valuation for registration as 'valuers in practice" could 

also prescribe. Post cut-off date, MCA could introduce 

the syllabus for examinations to be carried out under the 
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Independence and 

Accountability of Valuer 

- - 

Code of conduct and Ethics 

How to hold a Valuer accountable for his 

services? What should be disclosures by 

him? How to minimise influence of 

stakeholders on his independence? How 
should the fees of a Valuer be fixed? Should 

fee be regulated? 

Is the code of conduct provided under the 

Companies (Registered Valuers and 

Valuation) Rules, 2017 adequate? How to 

ensure that the code of conduct is followed? 

How to monitor this? 

supervision of the Central Government, for three 

subjects namely: 

a) Theory of valuation - valuation of business 
enterprise and shares 

b) Practice and procedure of valuation; and 
c) Ethics. 

Valuation is essentially an expert determination. 

Valuers need to follow the model code of conduct and 

perform his assignment with duty of care. 

Valuers should be accountable for their functions and 

have to act independently and fairly. To facilitate 

prima-facie review, when there are complaints cogently 

made, a review procedure by peer reviewer is 
suggested. Such a peer review would conduct the 

limited review for verifying existence of fraud, 

misconduct or gross negligence in making of the 

valuation assessment. 

Registered Valuers should observe the following 

fundamental principles: 

Integrity and Fairness; 

Professional Competence and Due Care; 

Confidentiality; 

Independence and Disclosure of Interest; 

Adherence to Guidelines, Rules and Regulations; 

and 

Maintenance of Working Papers. 

The salient principles of the Code of Conduct for a 

Valuer could be as follows: 
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In the conduct of business to observe high 

standards of integrity and fairness. 

Render at all times high standards of service, 

exercise due diligence, ensure proper care and 

exercise independent professional judgement. 

Not misuse client confidential information andlor 

disclose confidential information except as 

required under law. 

Disclose to the clients, possible sources of conflict 

of duties and material interests while providing 

unbiased services. 

Abide by the guidelines, rules and Regulations, 

which may be applicable and relevant for 

acceptance and conduct of valuations. 

Maintain working papers for a minimum period of 

3 years for production before a regulatory authority 

or a peer review. In the event of a dispute the record 

shall be maintained till the disposal of the 

claim/case. 

Not to allow any person to practice in his name as 

Valuer. 

Not to charge a success fee for independent 

valuation work. If test of independence is not 

required, a Valuer may negotiate a success fee, 

which has to be disclosed as part of his valuation 

report. 

Not to indulge in mandate snatching or 

convenience valuations in order to cater to the 

company's or client's needs. 

Not to disclaim liability in the preparation of the 

valuation report except to the extent of assumed 

accuracy of information provided by the company. 
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Should valuation standards be prescribed? 

Who should prescribe such standards? How 

should such standard be developed and 

reviewed? Should such development be a 

continuous process? What should the 

legislation provide regarding standards? 

Should regulator have any role in makings 

standards? 

How Valuers can be protected for their 

bonafide acts? Should protection flow from 

Regulations or statute? What should be the 

extent of permitted disclaimers? How much 

immunity should disclaimers provide? 

Valuation standards are required to act as a "Guiding 

light" to the Valuers. There is no uniform or globally 

accepted Valuation Standards like IFRS, i.e. the same 

may vary across countries. 

Valuation standards should be locally developed 

keeping in mind the best global practices and local 

Regulations. 

ICAI Valuation Standards that have been developed by 

considering global practices and Indian laws shall be 

considered for prescribing Indian Valuation Standards. 
-- 

Protection to Valuers should flow from law for it should 

not appear that Regulations have been turned to an 

'engine of oppression'. 

It is a reality of modem day life that competitors1 

frivolous investors initiate litigations to stall corporate 

action. 

It is imperative that the complaints are screened before 

pursuing and Peer Review should not be used to settle 

scores with competitors, either as Valuers or as 

companies. 

The severest penalty should be imposed for frivolous 

complaints11itigations to dissuade "fraud" in filing of 

complaints. 

The screening committeelpeer review committee 

should not be put in place to 'harass' or 'hound', but to 
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conduct themselves in a statesman like manner, to aid 

and enhance the reputation of Valuers as professionals. 

Reputation of the profession How to build and protect reputation of 
Valuers? What factors to be considered to 

consider a person as "fit and proper" for 

registering a person as Valuer? 

Regarding disclaimers with regard to any caveats, 

limiting condition or other disclaimers to the report 

must be clearly stated with appropriateness. 

However, the Valuer shall not disclaim liabilities for his 

expertise or deny his duty of care. 

Protection should be ideally provided by following a 

code of conduct, and by the RVO standing up for 

Valuers. 

The factors to be considered to declare a person as 'fit 

and proper' for registering a person as Valuer is that the 

person shall be of a sound mind and be able take 

-- A I decisions independently with utmost conviction. 

DEVELOPMENT OF PROFESSION 

Profession vis-i-vis 

Technology 

How is technology influencing valuation 

profession? What technology and how can 

such technology be used in markets for 

valuation services, Valuers, valuation 

education and valuation research? Will 
technology I machines replace valuation 

professionals in course of time? 

Technology has impacted the Valuation profession 

immensely. Data which was earlier difficult to get, is 

now available at the click of a mouse, albeit at a cost. 

Similarly Valuation Models are available "Off the 

Shelf '. 

Also, software's are available at an increasing rate 

which can enable a person to developlcarry out an 

interactive valuation. 

However, it will be relevant to mention here that while 

it may be possible to perfom quantitative analysis and 

valuations using the software, the element of 

I "judgement" and "experience" cannot be replaced. 
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Technology can be a great enabler but its results can get 

is the scope of development? To what 

Development extent it includes lobbying? Does it include 

advocacy? Does it include development of 

markets? Does it include education, 

continuing professional education, 

examination, development of curriculum 

and study material, etc.? How can 

Regulation facilitate development? What is 

the role of first tier regulator in 

development? What is the role of second 

tier regulator in development? Should 

market undertake development? Should 
regulator compete with market in 

What is the role of first tier regulator in 
research? What is the role of second tier 

regulator in research? Should regulator 

Scope and Approaches for 

Research 

influenced/ constrained by the quality of data. 

Awareness should be there through CPE programmes as 

existing in CA profession. 

education? 

What is the scope of research? How much 

of research is necessary for sustenance of 

valuation profession? Will market 

undertake research on its own? How 

research can be facilitated and encouraged? 

Presently, there is no research in place. There is 

enormous scope of Research. 

Grant from Govt. may be there to facilitate research. 

Introduction of Master Degree courses in Universities 

will also promote research. 

G. 
There shall be a phase of regulatory framework for at 
least 3 years 

I compete with market in research? 

TRANSITIONAL MECHANISM 
Phasing: Short/MediumlLong 

Term 

I follow and what should be done in long run? 1 

Page 19 of 20 

How should the roll out of the new 
regulatory framework be phased? What 

should be done immediately, what should 
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3 7. 

38. 

39. 

40. 

Designation : 

Is there any need for grand fathering? Who 
can be grand fathered? What should be the 

process of grand fathering? 

How long it should take for the first-tier 

Grandfathering 

Transitional Arrangement for 

IBBI 

Transitional Arrangement for 

RVOs 

automatically be migrated to the new 

regulatory regime? What should they 

Page 20 of 20 

All the existing Registered Valuers should be 
grandfathered. However, proper legal opinion should be 

taken. 

Transitional arrangement for IBBI should be 1 year. 

Transitional Arrangement for 

automatically be migrated to the new regulatory regime. 

regulator to come up and take over the task 

from IBBI? How the work would be 
transitioned to the regulator? 

Should existing RVOs be automatically There should be specific parameters for transition to as 

transition to as second tier regulator? In second tier regulator. 

regulators be capped? 

Should existing registered Valuers be 

what time frame? In case fresh eligibility 

RVOs is provided to comply with the new 

norms are stipulated for second tier 

regulators, how much time should existing 

norms. Should the number of second tier 

regulators. 

Yes, the existing Registered Valuers should be 

At least, one year should be provided to the existing 

RVOs to comply with the new norms. 

No, there should be no cap in the number of second tier 
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Page 1 of 11 

 

SUMMARY OF DISCUSSIONS AT ROUNDTABLE ON INSTITUTIONAL FRAMEWORK FOR REGULATION AND 

DEVELOPMENT OF VALUATION PROFESSION HELD AT IBBI, MAYUR BHAWAN ON 07TH OCTOBER 2019 

 

A Roundtable on the institutional framework for regulation and development of valuation profession was held at 2.30 PM on 07th October, 2019 

in the Conference Room of the Insolvency and Bankruptcy Board of India at Mayur Bhawan, Connaught Place, New Delhi.  

 

2. This was a roundtable exclusively with RVOs. The following participated in the roundtable: 

 

A. From RVOs 

Sl. No. Name of RVO  Represented by  

1 

 

ICSI RVO Mr. Prasant Sarangi 

Mr. H. C. Dhamija 

Mr Rajesh Mittal 

2 ICAI RVO Mrs. Sarika Singhal 

Mr. Rajan Wadhawan 

3 IIV  Mr. Varun Dhawan 

4 PVAI VPO Mr. A. V. Pendse 

Mr. Sushil Bajaj 

5 CVSRTA RVA Mr. S. K. Gupta 

Mr. Sanjay Malhotra 

6 CEVIAF Mr. Sundeep Bansal 

Mr. Rajesh Kumar 

Dr. Rajinder Singh  

7 Divya Jyoti Foundation Mr. Nitish Singhal 

Mr. Vekas Kumar Garg 

8 IOV RVF Mr. Tanuj Kumar 

Mr. Abhay Kumar 

9 ICMAI RVO  Mr. D. P. Nandy (through VC) 

10 ACVA Ms. Dhara Shah (through VC), and 

11 IESMA None. 
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B. From IBBI 

Sl. No. Name Designation 

1 Dr. M. S. Sahoo Chairperson 

2 Dr. Mukulita Vijayawargiya Whole Time Member 

3 Mr. Pawan K. Kumar Executive Director 

4 Mr. Ritesh Kavdia Executive Director 

5 Mr. Debajyoti Ray Chaudhari  Chief General Manager 

6 Mr. Deeptanshu Singh Assistant Manager 

7 Mr. Abhishek Mittapally Assistant Manager 

8 Ms. Namisha Singh Assistant Manager 

 

3. Dr. M. S. Sahoo welcomed the invitees to the roundtable and briefed the purpose.  

 

4. The issues listed in columns 2 and 3 of the Table 1 were discussed. The views of the RVOs, that emerged in the roundtable, are reported in 

column 4 of the Table 1. 

 

Table 1: Summary of Discussion at Roundtable with RVOs on 7th October, 2019 

 

Sl. 

No. 

Issues for 

deliberation 

Elaboration of the Issue Views  

A. VALUATION PROFESSION 

1 Vision of 

Valuation 

Profession 

What is your vision of the valuation profession, five years, ten years and 

twenty years hence? Should it be like the profession of Chartered 

Accountant, Doctor, Advocate or any other?  

 

2 Review of 

Valuation 

Profession 

Internationally 

Valuation profession of which country / jurisdiction can be a model for 

valuation profession in India? Which particular feature, practice, or 

mechanism can be adopted from that jurisdiction? Any difficulty in 

adopting them?  

 

3 Review of Other 

Professions in 

the Country 

Which profession can be model for valuation profession in India? Which 

particular feature, practice, or mechanism can be adopted from that 

profession? Any difficulty in adopting them?  
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4 Review of 

Valuation 

Profession in the 

Country 

Valuation profession has long history in India. What are the learnings / 

lessons of such long experience for the statutory framework for valuation 

profession? What features from the draft Valuations Professionals Bill, 

2008 can be adopted? What features from the Companies (Registered 

Valuers and Valuation) Rules, 2017 (“the Rules”) can be adopted? 
Experience with the Rules so far. What has worked well? What has not 

worked well? 

 

B. MARKET FOR VALUATION PROFESSION 

5 Market for 

Valuation 

Services 

How big is market for valuation services? Is the market competitive? How 

can it be made more competitive? What are market imperfections? Who 

controls price? What are the market segments in terms of asset classes, 

users or any other? What are market shares of individual valuers and 

organisational valuers? What influences growth of the market? Does the 

market need to be developed? 

1.There are broadly and roughly two market 

segments: (a) valuation entities undertake 

complicated valuations with a higher fee; (b) 

individual valuers undertake simple valuations 

with a lower fee. The share of each segment is 

estimated to be as under: 

Category 

of Valuer 

Number of 

Valuations 

(%) 

Fee from 

Valuations 

(%) 

Individual 90 10 

Entity 10 90 

However, the proposed framework should be 

agnostic about such segmentation- should neither 

promote nor discourage either.  

 

2. There are two models of entities doing 

valuation: (a) As under the extant Rules, where 

the entity does valuation, and the valuer in the 

entity does not; and (b) As under the Chartered 

Accountant Rules, where both the entity and the 

members are allowed to practise. The participants 

were equally divided as to which model is better.  

 

6 Market for 

Valuers 

How big is the market for valuers? What is the market potential over next 

10 years? Is the market competitive? How can it be made more 

competitive? What are the market segments in terms of asset classes, users 

or any other? Does the market need to be developed? What are relative 

merits and demerits of individual valuer and organisational valuer? 

Should policy promote one over the other?  
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3. All forms of entities (companies, LLPs, 

partnership firms) should be allowed as valuation 

entities. A majority of the directors/partners 

should be valuation professionals. There was also 

a view that all or 3, whichever is less, of the 

directors /partners should be valuation 

professionals, as currently provided in the Rules.  

 

4. Where a company is a valuation entity,  

(a) it must not be a subsidiary or have 

subsidiaries;  

(b) at least 51% of equity must be held by 

registered valuers; and 

(c)  its sole object should be valuation. 

 

5. There may be three asset classes, as presently 

provided in the Rules, to start with. However, 

each asset class may enable for specialisation in 

niche areas also. For example, the asset class land 

and building may have specialisations forestry, 

agriculture, pisciculture, mining, tea and coffee 

plantation, etc.  The statute may enable addition / 

deletion of asset classes depending on need. 

7 Market for 

Valuation 

Education 

How big is market for education? What is market potential over the next 

10 years? Is the market competitive? Who are market players? What are 

market imperfections? Which model of education – legal, medical, 

accountancy or any other -  is suitable for valuation education? Should 

education and examination be with one agency? What are the deficiencies 

in the current model of valuation education in the country? 

1. The model of education should be similar to 

that of ICAI. The Central regulator should 

prescribe curriculum of the courses for 

registration as RV and conduct the final 

examinations of the courses. 

 

2. The courses may be delivered by RVOs and 

Universities.  
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3. The admission to courses should be allowed 

through a common competitive entrance 

examination.  

 

4. There may be two kinds of courses for 

registration as RV:  

(a) Top-up Course: An individual with minimum 

qualification in relevant discipline such as B.E. in 

Civil Engineering or a professional qualification 

such as CA may undergo a top-up/bridge course 

of two years comprising one-year of classroom 

and one year of intensive internship with a RV.  

(b) Complete Course: An individual with a pass 

in Class XII, may undergo a five-year 

comprehensive course from recognised places 

(RVOs and Universities). This may have two 

years common course for all asset classes, 

eighteen-months specialisation in the specific 

asset class, and eighteen months of internship 

with an RV.  

 

5. Both the models have a component of super 

specialisation in a sub-class of assets such as 

forestry, jewellery, arts, agriculture, tea and 

coffee plantation, mining, etc.  

8 Market for 

Research and 

Knowledge 

Management 

How big is the size of market? How the market can be developed? How 

to incentivise research and knowledge management? How soon the extant 

knowledge would be redundant? Who does research?  

The Universities and the Central Regulator 

should conduct and promote research. 

9 Exclusivity Can valuation services be rendered by anyone? Should valuation services 

be exclusive domain of registered valuation professionals? What 

The following valuations should mandatorily be 

conducted by a registered valuer: 
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valuations should be mandatorily be conducted by valuers? How can 

competition be promoted if valuation work is reserved for a set of people? 

 

(a) Every valuation required under any law in the 

country; and 

(b) Every other valuation required for a decision 

by Government or a public authority or a financial 

institution, by practice. 

C. REGULATORY ARCHITECTURE 

10 Type of 

Regulation  

Does valuation profession require regulations? Should it be statutory 

regulation or self-regulation or regulated self-regulations?  

1. It should be a mixture of statutory regulator 

along with regulated self-regulation.  

 

2. It should be a two-tier structure, as in place 

comprising IBBI (Central Regulator) and RVOs.  

 

3. The standards should be set in the manner 

similar to secretarial standards and accounting 

standards.   

11 One Tier Vs. 

Two Tier 

Regulation 

Should there be a central regulator or many parallel regulators competing 

with one another? Should there be two tiers of regulators – many second-

tier regulators competing with one another, under the oversight of a 

central first-tier regulator? Should the Valuation profession be regulated 

by one-tier regulator as for Advocates or two-tier regulators as in 

insolvency profession? 

12 Regulation Vs. 

Development 

Vs. Standards 

Should work relating to regulation, development and standards relating 

valuation profession be housed together? Do regulation and development 

complete or complement each other? Do regulations and standards 

compete or complement each other? What should be the scope of 

regulation and development in terms of markets for valuers, valuation 

services, valuation education and valuation research?  

13 Scope of 

Statutory 

Legislation 

How long should be the statutory legislation? What aspects should it 

cover? How often this should be amended? Should it be principle based 

or rule based? Should it be an incomplete law, i.e., should the legislation 

be a skeletal one with substantial dependence on subordinate legislation?  

The legislation should spell out: 

(a) the role of the Central Regulator and its 

governance structure;  

(b) the role of the RVOs; 

(c) Offences and Penalties, including appellate 

mechanism, as under: 

(i) Schedule-A comprising of major Offences by 

the Central Regulator; and 

(ii) Schedule-B: Other Offences to be dealt by 

RVOs. 

If an RV has committed offences included in both 

Schedule, it will be dealt by the Central Regulator. 
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(d) Manner of exercising quasi-legislative, 

executive and quasi-judicial functions by the 

Central Regulator and the RVO, as an extended 

arm of the Central Regulator. 

14 Malleability of 

Framework. 

How to ensure that the framework remains malleable? How should it 

cover any emerging new asset class? How should it cover valuations 

under different laws?  

 

 

D. FUNCTIONS OF THE REGULATOR 

15 Role of Each 

Tier in 

Regulation / 

Development of 

Valuers / 

Market 

In case of two-tier regulatory structure, what should be the role of the first 

tier in education, development, standard setting, research, valuation 

services? What should be the role of the second tier in education, 

development, standard setting, research, valuation services? How each 

such function can be neatly segregated between two tiers? Or some 

overlap is desirable? What are the good areas for overlap and the extent 

of such overlap? How to avoid regulatory gaps?  

 

16 Scope and 

Approaches of 

Regulation 

What areas need regulation? Who - valuers, market for valuation services, 

valuation education, valuation research - needs regulation? What are tools 

of regulation? What is the role of first tier regulator in regulation? What 

is the role of second tier regulator in regulation? Should market undertake 

regulation? What is scope or extent of self-regulation? Should first tier 

regulator and second tier regulators compete with each other in 

regulation? What should be jurisdiction of the first tier and second tier 

regulators?  

 

17 Governance of 

Each Tier 

Should regulator – first tier and second tier - be a statutory body, a for-

profit company, a not-for-profit company, an association of persons, or a 

society? What should be composition of its governing body? What should 

be the extent of stakeholder representation in the governing body? How 

democratic legitimacy can be imparted to the regulator? What should be 

net worth and shareholding requirements in case of companies being 

regulators?  

1. As regards the Governing Board of the Central 

Regulator, there were two views: 

(i) The Governing Board should have a 

Chairperson, a few Whole Time Members and a 

few eminent citizens as Part-time Members. It 

should be supported by an Advisory Committee 

comprising of RVs representing RVOs. The 
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Governing Board must mandatorily consider the 

views / decision of the Advisory Committee. 

(b) The Governing Board should have a 

Chairperson, a few Whole Time Members and 

representatives of RVOs as Part-time Members. 

The Central Regulator (Not Governing Board) 

should be supported by an Advisory Committee 

comprising of RVs representing RVOs.  

 

2. RVOs should be companies registered under 

section 8 of the Companies Act, 2013. It should 

have board composition as provided in the Rules. 

Maximum number of RVs in the governing board 

of RVO and minimum share capital should be 

prescribed. There were two views about minimum 

number of RVs for an RVO.  

18 Accountability 

of Each Tier 

How to hold a regulator – first tier and second tier - accountable? What 

measures can be used to assess performance of regulator in the area of 

development and in the area of regulation?  

 

19 Independence of 

Each Tier 

What are the areas the regulator - first tier and second tier - should be 

independent to take decision? What areas it may not have full 

independence? How much control Government should have over the first-

tier regulator and what are the means of such control? How much control 

first tier should have over the second-tier regulator and what are the means 

of such control? How to protect the regulator from regulatory capture? 

 

20 Resources of 

each Tier 

What should be the sources of funding of regulator -first tier and second 

tier? How to develop human resources to man regulators? What kind of 

technological resources does a regulator need.  What should be extent of 

grant from Government? What should be revenue model? 

 

21 Scope and 

Manner of 

Making 

What areas of development, regulation and standards be governed by 

subordinate legislation by first-tier regulator? What should be the 

procedure for making subordinate legislation? What should be the 
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Subordinate 

Legislation 

instrument for subordinate legislation? Best practices that may be referred 

to. 

22 Scope and 

Manner of 

Making 

Byelaws 

What should be the extent and methodology of making bye laws by the 

self-regulatory organisation in the two-tier structure? What areas of 

development, regulation and standards be governed by bye-laws made by 

the second-tier regulator? How to factor in the interests of society in 

making subordinate legislations?   

 

 

23 Monitoring and 

Enforcement 

Who should monitor and what should be the manner of monitoring the 

conduct of valuation professionals, market for valuation education and 

market for valuation services?  What should the scope of authority and 

manner of inspection and investigation? What are specific roles in 

monitoring and enforcement by each tier of regulator? 

 

24 Scope and 

Manner of 

Quasi-Judicial 

Functions 

What should be the mechanism for disposal of quasi-judicial functions at 

each tier of regulator? Who should dispose of and the manner of disposal? 

What are the directions that can be given in disposal of a quasi-judicial 

matter? What should be the appellate mechanism?  

 

25 Dealing with 

Grievances of 

Valuers 

What should be mechanism to handle grievance of valuers?  

26 Dealing with 

Grievances 

against Valuers 

How should grievance and complaints against valuers be handled by first-

tier and second tier regulators? 

 

E. VALUATION PROFESSIONALS 

27 Eligibility to be 

a Valuer: 

Qualification, 

Experience, 

Entity 

Who can be a valuer? What should be eligibility for an individual to be a 

valuer? What qualification and experience an individual should have to 

be a valuer? Should one have a degree in valuation? Should one have only 

top up education in valuation, after having a degree in engineering, 

management, finance etc.? Who should provide education? What should 

be the eligibility to be an organisational valuer? How many asset classes 

should be available? Should a minimum and maximum age for practicing 

of profession be specified?   
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28 Independence 

and 

Accountability 

of Valuer 

How to hold a valuer accountable for his services? What should be 

disclosures by him? How to minimise influence of stakeholders on his 

independence? How should the fees of a valuer be fixed? Should fee be 

regulated?  

 

29 Code of 

Conduct and 

Ethics 

Is the code of conduct provided under the Companies (Registered Valuers 

and Valuation) Rules, 2017 adequate? How to ensure that the code of 

conduct is followed? How to monitor this?  

 

30 Scope and 

Manner of 

Making 

Valuation 

Standards 

Should valuation standards be prescribed? Who should prescribe such 

standards? How should such standard be developed and reviewed? Should 

such development be a continuous process? What should the legislation 

provide regarding standards?  Should regulator have any role in makings 

standards?  

 

31 Protections for 

Valuers 

How valuers can be protected for their bonafide acts? Should protection 

flow from regulations or statute? What should be the extent of permitted 

disclaimers? How much immunity should disclaimers provide? 

RVs should have insurance to protect against 

professional liabilities. They should have 

protection against actions taken in good faith.  

32 Reputation of 

the profession 

How to build and protect reputation of valuers? What factors to be 

considered to consider a person as ‘fit and proper’ for registering a person 
as valuer?  

 

 

F. DEVELOPMENT OF PROFESSION 

33 Profession vis-a-

vis Technology 

How is technology influencing valuation profession? What technology 

and how can such technology be used in markets for valuation services, 

valuers, valuation education and valuation research? Will technology / 

machines replace valuation professionals in course of time?  

 

34 Scope and 

Approaches of 

Development 

What is the scope of development? To what extent it includes lobbying?  

Does it include advocacy? Does it include development of markets? Does 

it include education, continuing professional education, examination, 

development of curriculum and study material, etc? How can regulation 

facilitate development? What is the role of first tier regulator in 

development? What is the role of second tier regulator in development? 

Should market undertake development? Should regulator compete with 

market in education?  
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35 Scope and 

approaches for 

Research 

What is the scope of research? How much of research is necessary for 

sustenance of valuation profession? Will market undertake research on its 

own? How research can be facilitated and encouraged? What is the role 

of first tier regulator in research? What is the role of second tier regulator 

in research? Should regulator compete with market in research? 

 

 

G. TRANSITIONAL MECHANISM 

36 Phasing: Short / 

Medium / Long 

Term 

How should the roll out of the new regulatory framework be phased? 

What should be done immediately, what should follow and what should 

be done in long run? 

 

37 Grandfathering Is there any need for grand fathering? Who can be grand fathered? What 

should be the process of grand fathering? 

 Existing RVs should be grandfathered. Other 

valuers may be grandfathered subject to meeting 

certain norms.  

38 Transitional 

Arrangement for 

IBBI 

How long it should take for the first-tier regulator to come up and take 

over the task from IBBI? How the work would be transitioned to the 

regulator? 

 

39 Transitional 

Arrangement for 

RVOs 

Should existing RVOs be automatically transition to as second tier 

regulator?  In what time frame? In case fresh eligibility norms are 

stipulated for second tier regulators, how much time should existing 

RVOs be provided to comply with the new norms. Should the number of 

second tier regulators be capped? 

 

40 Transitional 

Arrangement for 

RVs 

Should existing registered valuers be automatically be migrated to the 

new regulatory regime? What should they transition? 

 

  

5.  The RVOs were requested to provide: 

(a) written response to each issue in the questionnaire along with any other issues / views they may have;  

(b) a compilation of valuations required under various laws and by practice, in India (By Mr. Gupta of CVSRTA RVA); and 

(c) a list of contraventions by a valuer which should attract penalty (By Mr. Pendse of PVAI PVO). 

 

****** 
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SUMMARY OF VIEWS RECEIVED ON ONLINE PORTAL 

 

Valuation as Profession 

The valuation profession should become a well- recognised and respectable profession with the 

capacity to attract younger talents. It may be similar to any other profession such as Architects, medical 

professionals, Chartered Accountants, Company Secretaries, Advocates etc. Models of RICS (UK & 

USA), IVSC, the Appraisal Foundation (USA), TeGOVA etc. The Valuation profession should also 

enhance its ambit to social and environment implications of valuation apart from their core economic 

purposes (This means that along with fair market value, sustainable valuation, linking environmental 

sustainability should also be practised in India). The valuation profession in the future would mostly 

be automated and data driven and therefore the valuation profession should adopt the technical 

developments. 

Market for valuation profession 

The views of public received with regard to market of valuation profession was divergent and often 

contradictory. On one side, some has opined that the market for Valuation Services is very vast viz. 

from Companies to personal consumption. The market is already well developed and comprises of 

Valuation Services required by Government Regulation (like IBC, Provisions of Companies Act, 

Income Tax, Sarfaesi, Court order, etc) and Valuation Services Required for making business decisions 

(like Sanction of Credit Facilities, M&A decisions, etc) 

On the other side, it is also suggested that the market for valuation profession is limited. The routine 

and repetitive valuation assignments may be may be taken over by inhouse valuers and artificial 

intelligence. The valuation as it stands today is a narrow vertical unlike the professions of engineering, 

medicine, law, auditing, financial advisory services and the like. Therefore, there has to be a scope for 

widening the profession from offering mere valuation services to provision of due- diligence and 

Techno-economic viability study for investments so that credit appraisal process is strengthened and 

users of the services get more comprehensive offerings. It is suggested that the asset classes may be 

merged or enhancing the market of valuers. 

It was also suggested that the valuation should be exclusive domain of valuers registered under a 

regulatory regime, similar to the practice adopted for advocates, doctors, chartered accountants and 

other such professionals. 

 

Regulatory Architecture 

With respect to the regulatory architecture divergent views of the public was received. The views were 

favourable for a statutory regulator. Some were in favour of regulated self regulation while some 

favoured for central regulation.   

It was suggested that the regulatory body should be single tier with Central Regulator as primary body 

just like other Profession i.e. Advocate Act, Architect Act, etc. Further, state level bodies under the 

control of central regulatory body can be elected through elections in democratic way only. No valuer 

professional or private person must be allowed to be nominated as member of any committee under 

regulatory body. Every person as representative of members must be selected through fair elections by 

members only. 

Although some suggestions came in favour of two-tier regulatory structure, majority of the views were 

in favour of single tier statutory regulatory framework which gives benefit of more transparency any 

better accountability. 
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The funding of the central regulator may be from government grants, yearly contribution by valuers as 

well as other stakeholders. 

 

Functions of the Regulator 

The Central level committee must work on nomenclature/syllabus/ subjects required to be introduced 

as part of technical degree and for Master in Valuation program. The state level body must work on 

Valuation Standards as per State policies and look out for betterment of profession at local levels. The 

Committee shall be responsible for conducting seminars and workshops for upgradation of profession. 

The tier 2 regulator may deal with setting course materials, granting certificate of practice, conducting 

continuous educational programmes, monitoring of members, receiving grievances against the valuers, 

etc., while the central regulator may deal with registration of members, setting of syllabus of 

examination, conducting disciplinary actions, etc. 

The central regulator may decide on the grievances against the valuers in the manner as done in other 

professional bodies / institutes. 

Valuation Professionals 

The Companies (Registered Valuers and Valuation) Rules, 2017 adequately deals with the eligibility 

conditions of the valuers. Some more eligible educational / professional qualifications may be added 

such as for the asset class of SFA, the qualification of having passed CAIIB alongwith 10 years of 

experience may be considered for registration. The eligibility qualifications prescribed under Rule 8(a) 

of Wealth Tax Rules, 1957 may also be adopted.  Further, diploma holders who are into practice for 

more than 15 years in Valuation should be allowed to continue their practice with limitations on the 

quantum values of worth of the property. 

To secure the independence of valuer a categorized fee structure with respect to the quantum of the 

work may be prescribed. Also, the valuer may be instructed to attach the picture of on-site inspection. 

Further, all the assignments may be received by a central authority and from there the assignments may 

be assigned to various valuers. The code of conduct has to be more elaborate than what is there currently 

under the Companies (Registered Valuers and Valuation) Rules, 2017. The monitoring is to be strictly 

periodic in nature and to be done via regular declarations in predefined formats which should be made 

publicly visible 

Development of Profession 

The development of valuation profession can be undertaken by continuous seminars as well as 

workshops to be conducted by secondary level regulator under the guidance of central regulator. While 

submitting the report, there may be certain questionnaire on Code of conducts followed in the valuation 

report being submitted, which will check and comply the Code of Ethics. 

The technology would both assist as well as challenge the valuers in their profession. The advent of 

artificial intelligence would make the routine work of valuers automated. It is important that the skills 

of valuers is adequately upgraded to keep up with the dynamic changes in the market.  

There is a requirement of research in the field of valuation profession. Scope of research would involve 

data mining and data analytics of asset prices in  various markets, relative merits of various approaches 

and methods, application of technology, development of apps for various elements of the work, 

lobbying with governments for uploading all property related info and village records in portals, fraud 

identification, research on benefits of development of unique id for properties and recommendation to 

the government bodies on the same, research on benefits of uploading all approved plans on portals, are 

some of the areas with good scope for research and development. 
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Transitional Mechanism 

The new framework should be rolled out only after lag of certain time period. There is a division of 

views whether the existing valuers be automatically allowed in the new system. Some suggested that 

every practising valuer must be allowed to enter automatically in the new system, while others 

suggested an examination and minimum training requirement be prescribed.  

 

Learnings from the views received from online portal 

• The learnings from regulatory structure of existing professions such as Architects, medical 

professionals, Chartered Accountants, Company Secretaries, Advocates etc  may be utilised for 

designing regulatory architecture for valuation profession. The Valuation profession should 

enhance its ambit to social and environment implications of valuation apart from their core 

economic purposes. 

• The market of valuation profession would be challenged by the advent of artificial intelligence 

• The scope of valuation may be enhanced to expand the valuation market. 

• The scope of eligible educational and professional qualifications may be enhanced to accommodate 

diploma holders and other practicing valuers. 

• The independence of valuers may be ensured by securing fee to be received by the valuer and also 

monitoring his professional act. 

• The eligibility criteria under the Companies Rules needs to be supplemented with additional 

eligibility parameters pertaining to training and educational/professional qualifications. The issue 

of minimum fee for the valuers needs examination. 

• The valuers must be appropriately skilled at all times to keep up with the challenge of technology. 

• The research in the field of valuation profession must be encouraged. 

• Transition period required. Transition of valuers and RVOs under new framework may be based 

on prescribed conditions.  
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To, 30th October, 2019 

Insolvency and Bankruptcy Board of India 

Valuer Division, 

7th Floor, Mayur Bhawan, 

Shankar Market, Connaught Circus, 

New Delhi - 110 001 

 

Via email to: sahu.amit@ibbi.gov.in; 

 deeptanshu.singh@ibbi.gov.in; 

 feedback@ibbi.gov.in 

 

Ref: IBBI/PR/2019/28 dated 08th October, 2019 

 

Sub: Consultation Paper on Institutional Framework for Regulation and Development of Valuation 

Professionals 

 

At the outset, we, at Indian Association of Investment Professionals (IAIP), a member society of the CFA 

Institute, appreciate the opportunity to submit our response to the CONSULTATION PAPER ON 

INSTITUTIONAL FRAMEWORK FOR REGULATION AND DEVELOPMENT OF VALUATION PROFESSIONALS. 

 

IAIP is an association of over 2000 local investment professionals who are CFA charterholders and about 

4000+ professionals who have cleared exams, eligible and awaiting charter. The Association consists of 

valuation professionals, portfolio managers, security analysts, investment advisors, and other financial 

professionals, that; promote ethical and professional standards within the investment industry, facilitate the 

exchange of information and opinions among people within the local investment community and beyond, 

and work to further the public's understanding of the CFA designation and investment industry. 

 

CFA Institute is a global non-profit association of investment professionals with over 164,000 members in 

over 165 countries. In India, the community of CFA charterholders is represented by the Indian Association 

of Investment Professionals (CFA Society India). 

 

Through our global research and outreach efforts, CFA Societies around the world endeavour to provide 

resources for policy makers, financial services professionals and their customers in order to align their 

interests. Our members engage with regulators in all major markets. 

 

With regards to the above mentioned consultative paper, although we are yet in the process of studying this 

area of regulation, we would like to provide our initial comments consistent with our objective to promote 

fair and transparent global capital markets and to advocate for investor protection. 

 

We would be happy to hear and discuss the merits / demerits of suggestions proposed by other practitioners 

and request to be included in the deliberation process. 

 

Our responses to some of the important points from Annexure I in the above referred press release by IBBI 

are mentioned below: 

 

 

 

Annexure H
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A. Details of our Organisation: 

1. Name: Indian Association of Investment Professionals (CFA Society India) 

2. Contact number: +91 98196 30042 

3. Email address: advocacy@iaipirc.org 

4. Postal address: 702, 7th Floor, A Wing, One BKC Tower, Bandra Kurla Complex, Bandra (E), 

Mumbai - 400 051 

 

B. Key Contributors: 

 

1. Mr. Om Kumar Jha, CFA 

2. Mr. Devan Furia, CFA 

C. General Views: 

 

Our primary comment is directed towards acceptability of global credentials and practices in India. In 

addition to the domestic valuation industry, India has a large and growing industry that supports global 

valuation needs. This industry has grown at an outstanding rate over the last decade as global 

corporations have moved valuation work to India in order to take advantage of lower costs and talent 

availability. Many well known overseas financial services names have outsourced part of their operations 

to India and this is expected to continue to grow further. There are more than 150,000 Indian employees 

who are operating in these firms. 

 

Given the acceptance of IFRS and fair value reporting in India, as well as global markets, we believe the 

Indian valuation industry will grow significantly, especially domestically, which makes a strong case for 

Indian policy makers to formally recognise international certifications like the CFA Charter in order to 

promote global best practices of ethics and professional excellence, thus improving investor protection 

and market integrity. Before we provide our specific comments, we would like to share a couple of links 

to our website which the Committee might be interested in: 

 

i. Regulator and Program Recognition (Fact Card): 

https://www.cfainstitute.org/-/media/documents/factsheet/rpr-factsheet.ashx 

 

ii. CFA Program Candidate Body of Knowledge (CBOK): 

https://www.cfainstitute.org/en/programs/cfa/curriculum/cbok 

 

D. Specific Views: 

 

Sr. No. Issue Views / Suggestions 

10. Type of 

Regulation 

Move towards Regulated Self-Regulation 

 

We would like to share a link to a research report which the Committee 

might be interested in: 

 

https://www.cfainstitute.org/en/advocacy/market-integrity-

insights/2013/09/cfa-institute-report-can-self-regulation-work-in-

securities-markets 

 

The above webpage provides a background and a link to a detailed CFA 

Institute report - Self-Regulation in the Securities Markets: Transitions and 

New Possibilities - which addresses the questions being raised about the 

continued utility of self-regulation in today’s markets and highlights the 
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great potential it offers, especially in emerging markets. 

 

This report highlights that, for all the potential benefits, self-regulatory 

systems also have a number of inherent conflicts that must be addressed in 

order to remain credible. The report notes a number of them (particularly 

the failures of prominent SROs like the CBOE and FINRA in policing and 

controlling conflicts of interest) and urges future improvements to SRO 

governance structures to enhance market and investor trust. 

 

Despite all the challenges, we do believe that self-regulation holds the 

potential for alleviating the strain on regulators (which suffer from 

budgetary pressures and overseeing voluminous regulations), among other 

benefits. 

 

If a regulated self-regulatory structure for the valuation profession is 

considered, we need to ensure that the activities of the self-regulatory 

organisations are palatable and transparent to market participants. Unless 

these organisations are seen to enhance market integrity, their activities 

could have the reverse effect. To that end, the above mentioned CFA 

Institute report proposes a few recommendations (refer page no. 36 of the 

report) designed to make SROs an accepted and trusted part of the global 

financial market regulatory system. 

27. Eligibility to be a 

Valuer: 

Qualification, 

Experience, 

Entity 

Presently there is certification for 3 asset classes. We suggest 

incorporating more asset classes as well as making qualification criteria 

more robust. Both of these points have been separately elaborated 

below: 

 

Incorporating more asset classes 

This will enable specialized study, examination and establishment of 

professional framework relevant to the specific asset classes. 

 

Present Classification of Asset Classes: 

1. Land and Building 

2. Plant and Machinery 

3. Securities or Financial Assets 

 

Suggested Additional Asset Classes: 

1. Gems, Jewelry and Precious Art 

2. Private equity and Pre-IPO equity 

3. Distressed Assets and Illiquid Securities 

4. Derivatives, specifically exotic / complex structures 

5. New Technology Based Businesses, which have cash flow and 

profitability dynamics that are different than the older businesses 

 

Categories 2 to 5 of suggested additional asset classes could be categorized 

as area of specialization within Securities or Financial Assets. 

 

Identify specific areas of specialization will have following advantages: 

• Specialized Body of Knowledge: Separate curriculum and/or recognizing 

other reputed degree / diploma / certifications that provide required 

knowledge by making them eligible for some exemptions 

263



 

• Appropriate Regulatory Framework: Facilitation in identifying asset 

class specific requirements and gauging the impacts of breaches on 

overall economy. For example, derivative mispricing can impact 

financial institutions and destabilize the markets, or failing to price IPOs 

in a fair manner might make the primary markets riskier and impact 

investor confidence. 

• Establishing Professional Associations of certified members catering to 

specific asset classes: This has the potential to help in promoting global 

best practices and developing innovative ideas in valuing complex 

assets by valuation professionals specializing in their respective 

domains. 

 

Enhancing Emphasis on Relevant Qualification (With Securities Or 

Financial Assets class as an example) 

Having a more rigorous study curriculum and examination system will 

ensure that those who get certified are better prepared to handle 

challenges in the profession. 

 

The existing curriculum for certification exam covers: 

S. No. Topic Weight (%) 

1. Macroeconomics 4 

2. Finance and Financial Statement 

Analysis 

6 

3. Professional Ethics and Standards 4 

4.  General Laws 18 

5. Financial Reporting under Indian 

Accounting Standards 

5 

6. Overview of Valuation 4 

7. Valuation Approaches 3 

8. Valuation Application 33 

9. Regulations Relevant to Financial 

Asset Valuation 

4 

10. Judicial Pronouncements on 

Valuation 

3 

11. Case Studies 16 

Total 100 

 

This is a sound curriculum; however following are some limitations of the 

existing system that we have identified and where we would like to 

suggest improvements: 

1. Training of 50 hours only, conducted by Registered Valuer 

Organizations 

2. Only one examination of 2 hours to test everything 

3. All kinds of Financial Assets being clubbed in one test 

 

Our suggestions are: 

1. Create different levels and study topics, to test following level of 

proficiency: 

a. Understanding of Concepts 

b. Application of Concepts 

c. Ability to take and explain decisions in complex situations 

264



 

2. Provide robust study material, created with support of experts in the 

specific field, including real life case studies for candidates to 

understand various aspects of the valuation profession 

 

3. Provide relevant exemptions to candidates with certain professional 

qualification who might have studied a specific part of the curriculum in 

depth, for example: 

a. CFA Charterholders may be exempted from most of the modules 

covering valuation of asset classes, as they have been tested for 

achieving a certain level of mastery of those concepts as part of the 

CFA Program, and therefore, they may be allowed to proceed with 

fulfilling the testing requirements which are not covered in the CFA 

Program, like the knowledge of local laws and regulations. 

This will motivate more people with professional qualifications to 

register as valuers. 

 

4. Conduct each level of examination after some gap, for example six 

months, depending on level of robustness of the curriculum 

a. This, along with the previous point, will ensure that the course will 

be longer for candidates with no professional education 

background while it will be shorter for candidates with relevant 

professional qualifications. 

 

5. Just as B. Com and B. Com (Honors) are distinct degrees, distinct 

qualifications can be provided for candidates choosing to either pursue 

the program with only general focus on business valuation to pursue 

specialized knowledge of one or more of the following areas: 

a. Private equity and Pre-IPO equity 

b. Distressed Assets and Illiquid Securities 

c. Derivatives, specifically exotic / complex structures 

d. New Technology Based Businesses, which have cash flow and 

profitability dynamics that are different than the older businesses 

 

Citations of some global programs on business valuation that provide 

some exemptions to CFA Charterholders: 

• Certified in Entity and Intangible Valuations Credential offered by 

American Society of Appraisers: 

https://www.appraisers.org/credentials/ceiv-certification 

• Chartered Business Valuator Credential offered by CBV Institute, 

Canada: https://cbvinstitute.com/course-exemptions 

32. Reputation of 

the Profession 

Recognition of Experience Along With Education 

To establish certain amount of trust, recognition of those who have 

significant relevant experience of applying knowledge obtained through 

education. 

 

Different level of certifications / professional recognition 

1. Whoever has the requisite education and has cleared certification 

examination, may start working, however with limited authorities 

2. Whoever meets the first criteria and also has relevant and significant 

experience (for e.g. 4 years), may have more authorities in conducting 

valuation assignments 
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Example from one of the global valuation framework: Different 

certifications provided by American Society of Appraisers, link: 

https://www.appraisers.org/credentials 

 

This can be modeled after CFA Institute’s approach to award the CFA 

Charter as noted below: 

 

1. Clearing Exams: An individual might mention the level of CFA 

curriculum he/she has successfully cleared. However, even after 

clearing all levels of the CFA curriculum, one is not eligible to apply for 

the CFA Charter unless they acquire requisite work experience, which is 

48 months. 

2. Charter Award: After acquiring requisite relevant work experience, 

those who have cleared all levels of the program can apply for the CFA 

Charter. 

 

There can be alternative approaches to ensure candidates obtain relevant 

work experience, however key elements to consider could be: 

 

1. Allow Tapping Market Value: If it is a stipend based training for a few 

years, then the stipend may be appropriately stipulated by the 

regulator, otherwise it might discourage individuals with professional 

qualifications to pursue the profession on a low stipend. Allowing them 

to tap their market value soon after obtaining a recognized 

qualification relevant to the valuation profession will invite talent to 

this profession. 

 

2. Accountability and Professional Conduct: A well-defined and structured 

procedure may be laid out and accountability clearly defined for the 

below three parties in the process of recognizing relevant experience 

for certification: 

 

a. The candidate who is claiming fulfilment of requisite relevant 

experience 

b. The reference who is substantiating it 

c. Institute / Organization verifying the claim and awarding the 

recognition 

 

If any breach is found, the parties mentioned above shall have 

responsibility to prove that they followed processes independently 

and objectively. 

 

 

Thank you again for the opportunity to comment on this important regulatory framework. As mentioned 

earlier, we are still in the process of studying this important area of regulation and due to paucity of time, we 

were unable to provide detailed comments on some of the other important topics the Committee would be 

focusing on while deliberating on this regulatory framework. Therefore, we would like to request you to 

allow us about one month of additional time to contribute further with additional inputs and insights on this 

subject. We would really appreciate if you would be able to revert to us on this request for extension of 

time. 
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If you or your staff have questions or seek further clarification, please do not hesitate to contact Mr. 

Rajendra Kalur, CFA at CFA Society India by email at advocacy@iaipirc.org 

 

Sincerely yours, 

 

Rajendra Kalur, CFA 

Director - Research and Advocacy Committee 

Indian Association of Investment Professionals, Member Society of CFA Institute 
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Institutin if utuveyoivs (India)

Roundtable on Insttutonal Frame work for Regulaton and Development of Valuaton Professionals 

- List of Issues for Discussion

Sl. No. Issues for

deliberaton

Elaboraton of the Issue Representaton / Comments

A VALUATION  PROFESSION

1          Visiin if

Valtuatin

Pvifyssiin

Whai is oituv eisiin if ihy

ealtuatin pvifyssiin, fey oyavs,

iyn oyavs and iwynio oyavs

hyncy? uhituld ii by liky ihy

pvifyssiin if Chaviyvyd

Accituniani, Diciiv, Adeicaiy iv

ano iihyv? 

Valtuatin is iny if ihy misi impiviani faciiv

if  ihy  ycinimo  if  ihy  natinn  ui  pvipyv

ealtuatin is misi impiviani and ihai shituld

by  diny  bo  qtualifyd  ealtuyvs  wiih  pvipyv

vygtulatinn  Thy  scipy  and  ippivituniio  is

htugy  and  ii  will  by  mivy  if  all  ealtuatins

cimy tundyv vygtulatinn

Valtuatin vygtulatin will by impisyd nii inlo

fiv  pvifyssiinal  ealtuyvsn  Ii  shituld  by

yxiyndyd  ii  yngagyv  and  in  ihy  fyld  if

syveicysn

 

Fivsi fey oyavs ihy yxistng qtualifyd ealtuyvs

(Bo  qtualifcatin  and  yxpyviyncy)  will  syvey

ihy  natin  tundyv  ihy  vygtulatinn  Nyxi  fey

oyavs  inlo  qtualifyd  ealtuyvs  tundyv  nyw

vygtulatin  will  acin   20  oyavs  inwavds  all

ealtuatin,  ealtuyvs,  ealtuatin  syveicy,

yngagyvs  will  by vygtulaiyd bo ihy Aci  inlon

and  syeyval  if  tunieyvsitys  and  institutins

will  cimy  tup  wiih  ealtuatin  cituvsys  wiih

yxistngn  Nyw  bvanch  if  situdiys  will  by

dyeylipyd  liky  Enginyyving,  Chaviyvyd

Accitunianco,  Mydical,  Lygal,  Avchiiycituvy,

yicn  Otuv  ealtuatin  and  ealtuyvs  will  by

accypiyd iniyvnatinallon

Visiin shituld by fey oyavs as ihy ealtuatin

pvifyssiinals avy tuvgynilo nyydyd in India fiv

ycinimical  dyeylipmyni  if  ituv  citunivon

Dyeylipmyni if ealtuatin pvifyssiin shituld

haey byyn diny byfivy 10 ii 15 oyavsn

Annexure I
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Institutin if utuveyoivs (India)

Ii shituld by liky ihy cimbinatin if Avchiiyci

Aci & Chaviyvyd Accitunis’ Acin 

 

2
Ryeiyw if

ealtuatin

pvifyssiin

Iniyvnatinallo

 Valtuatin pvifyssiin if which

citunivo / jtuvisdictin can by a

midyl fiv ealtuatin pvifyssiin in

India? Which pavtctulav fyaituvy,

pvactcy, iv mychanism can by

adipiyd fvim ihai jtuvisdictin?

Ano difctulio in adiptng ihym?

Midyl shituld by filliwyd :

Malaosia  Valtuyv’s  Aci  and/iv  Nyw  Zyaland

Valtuyv”s Acin 

Pavtctulav  fyaituvy  :  Ftull-frydgyd  Valtuatin

ydtucatin in dygvyy lyeyl cindtuciyd bo ano

Unieyvsiio  iv  ano  vycignizyd  pvifyssiinal

Institutin wiih cyviain pvifyssiinal pvactcal

yxpyviyncyn

Thy  minimtum  ydtucatin  shituld  by  dygvyy

lyeyl ealtuatinn

Thy  said  Aci  cimplyiylo  vygtulaiyd  bo  ihy

Giein  bo  iis  Citunciln  Thyvy  is  ni  iwi  tyv

sosiym in biih ihy Acisn Thisy cituniviys avy

vtunning stuccyssftullo ihy Valtuyv’s  Aci fiv lasi

syeyval oyavsn 

Difctultys:  Alihitugh  ihyvy  is  ni  tunieyvsiio

cindtuciyd ano dygvyy lyeyl ealtuatin cituvsy

as in daiyn If ihis aci will by implymyniyd in

ihy  abiey  midyl  syeyval  Unieyvsitys  and

institutins  will  cimy  tup  wiih  ealtuatin

cituvsyn    

Rioal Instituiy Chaviyvyd utuveyoivs (RnInCnu),

Uniiyd  Kingdim  is  ihy  piinyyv  ealtuatin

Institutin  whi  diminaiys  ihy  ealtuatin

pvifyssiin iniyvnatinallo fvim ling byfivyn

In  faci,  ihis  Institutin  is  ihy  miihyv  if

ealtuatin  pvifyssiinn  Fivitunaiylo,  in  1950

Gieyvnmyni if India ysiablishyd “Institutin

if  utuveyoivs  (India)”  in  Dylhi  wiih  simy

Bvitsh  utuveyoivs  filliwing  RnInCnun  midyln

utll  ihis  Institutin  is  wivking  and  impavis

ydtucatin  in  disiancy  ydtucatin  midyn

Aming iihyv disciplinys “Valtuatin utuveyoing

(Valtuatin if immieably pvipyvtys) is iny if

ihy disciplinys ai dygvyy lyeyl, vycignizyd bo

Minisivo  if  Htuman  Rysituvcy  Dyeylipmyni
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Institutin if utuveyoivs (India)

(MnHnRnDn) Giein if India and ihy ctuvvictultum

if  Valtuatin  utuveyoing  is  vycignizyd  bo  All

India  cituncil  fiv  Tychnical  Edtucatin

(AnInCnTnEn)n  This  Institutin  is  ihy  inlo

vycignizyd Institutin in  India  stll  iidao  ai

dygvyy lyeyln 

Thy  cituvsy  /  ctuvvictultum  if  ealtuatin

ydtucatin  avy  almisi  samy  ii  RnInCnun,

Lindinn  Thyvy  is  alsi  a  Mymivandtum  if

tundyvsianding (MiU) byiwyyn ihy iwi said

Institutinsn 

As stuch, RnInCnun midyl can by adipiyd if iis

mychanismn Thyvy is ni difctulio in adiptng

in Indian                                                      

3  Ryeiyw if

Oihyv

Pvifyssiins in

ihy Citunivo

Which pvifyssiin can by midyl

fiv ealtuatin pvifyssiin in India?

Which pavtctulav fyaituvy,

pvactcy, iv mychanism can by

adipiyd fvim ihai pvifyssiin?

Ano difctulio in adiptng ihym?

Valtuatin  is  a  sypavaiy  discipliny  if

ydtucatinn  Valtuatin  pvifyssiin  is  a  mtult

disciplinavo ydtucatinn Ni iihyv pvifyssiin is

maiching  wiih  ihis  pvifyssiinn  Valtuatin

ydtucatin  yncimpassys  in  ihy  fyld  if

ycinimics, mavkyi donamics, law, siatstcs,

accitunianco,  ynginyyving,  pvinciply  if

ealtuatin,  adeancyd  ealtuatin,  stuveyoing,

qtuantio & ystmatin, yicn 

ui  fiv  ealtuatin  pvifyssiin,  ftull  tmy

ealtuatin  ydtucatin  shituld  by  ihai  midyl,

which will by siaviyd afyv 10+2 lyeyln 

Institutin  if  utuveyoivs  impavis  ealtuatin

ydtucatin  in  immieably  /  vyal  ysiaiy

pvipyvtys  fiv  mivy  ihan  40  ii  45  oyavs

byfivy ai gvadtuaiy dygvyy lyeyln

Aniihyv  Ftull  cituvsy in  Pisi  Gvadtuaiy  Lyeyl

cindtuciyd  bo  uavdav  Paiyl  Unieyvsiio,

Gtujavain 

There is no difculty in adoptng them. 
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Institutin if utuveyoivs (India)

4 Ryeiyw if

Valtuatin

Pvifyssiin in

ihy Citunivo

Valtuatin pvifyssiin has ling

hisiivo in Indian Whai avy ihy

lyavning / lyssins if stuch ling

yxpyviyncy fiv ihy siaituiivo

fvamywivk fiv ealtuatin

pvifyssiin? Whai fyaituvys fvim

ihy dvaf Valtuatins Pvifyssiinals

Bill, 2008 can by adipiyd? Whai

fyaituvys fvim ihy Cimpaniys

(Rygisiyvyd Valtuyvs and

Valtuatin) Rtulys, 2017 (“ihy

Rtulys”) can by adipiyd?

Expyviyncy wiih ihy Rtulys si favn

Whai has wivkyd wyll? Whai has

nii wivkyd wyll?

Valtuatin  pvifyssiin  has  a  ling  hisiivo  in

India,  btui  ihyvy  was  ni  cimptulsivo

ydtucatin sosiym in ituv citunivon Misi if ihy

pvifyssiinal in ealtuatin in ituv citunivo has a

piiv kniwlydgy in ihy stubjyci yxcypi ihisy

whi passyd ihy yxaminatin if Institutin if

utuveyoivs  iv  Pisi  Gvadtuaiy  fvim  unPn

Unieyvsiion 

In 2008 an atympi was mady fiv ynacimyni

if  Valtuatin Acin  Dtuy ii impvipyv planning

Valtuyvs  Aci  cituld  nii  cimy inii  fivcyn  ui,

niihing can by adipiyd fvim ihai atympin

Hiwyeyv,  simy  fyaituvys,  liky  disciplinavo

actin,  gtuidancy  fiv  ealtuyvs  yic  can  by

adipiyd  fvim  ihy  Cimpaniys  (Rygisiyvyd

Valtuyvs  and  Valtuatin)  Rtulys,  2017  (“ihy

Rtulys”)n

B

MARKET FOR VALUATION

PROFESSION

5 Mavkyi fiv

Valtuatin

uyveicys

Hiw big is mavkyi fiv ealtuatin

syveicys? Is ihy mavkyi

cimpyttey? Hiw can ii by mady

mivy cimpyttey? Whai avy

mavkyi impyvfyctins? Whi

cinivils pvicy? Whai avy ihy

mavkyi sygmynis in iyvms if

assyi classys, tusyvs iv ano iihyv?

Whai avy mavkyi shavys if

indieidtual ealtuyvs and

ivganizatinal ealtuyvs? Whai

infrtuyncys gviwih if ihy mavkyi?

Diys ihy mavkyi nyyd ii by

dyeylipyd?

Mavkyi  fiv  ealtuatin syveicys  is  eyvo big  in

Indian  Aling  wiih  Capiial  Gain  Tax  iv

Cimpano Matyvs iv Lian /Mivigagy , ihyvy

avy  mano  sygmynis  if  ealtuatin  pvifyssiin

which avy nii oyi yxplivyd dtuy ii pvysyncy

if  iihyv  acis  (liky  siamp  dtuio  aci,  land

acqtuisitin  aci,  mtunicipal  aci  yic)n   Apavi

fvim  ihisy,  ihyvy  avy  mano  iihyv  assyi

classys  if  ealtuatin,  which  avy  nii  oyi

pvipyvlo dyeylipydn

Thy  mavkyi  is  eyvo  mtuch  cimpytteyn  Btui

ihis a tunhyaliho cimpyttin dtuy ii lack if

pvipyv vygtulatin and tunqtualifyd ealtuyvs avy

diminatng ihy mavkyin  

Alihitugh  ihyvy  avy  difyvyni  assyis  class

myntinyd tundyv uyc 34AB (Rtuly 8a), btui ihis

is nii applicably in ihy samy mannyv as in

271



  

Institutin if utuveyoivs (India)

daiy , ii mao by a gtuidy liny btui nyyd pvipyv

vyfivm fiv caiygivizatins if assyi classn 

Rygavding Mavkyi shavy, bo ihy qtuantio if

ealtuatin  wivk  majiv  shavy  hild  bo  ihy

indieidtual ealtuyvs btui ealtuatin wivk bo ihy

ealtuy,  ihy  cimpano  ealtuyvs  and  indieidtual

ealtuyvs  hild  almisi  similav  shavy  if  yntvy

ealtuatin mavkyin 

Ii is eyvo mtuch nyydyd ii dyeylip ihy mavkyi

if ealtuatin incltuding yngagyvsn 

Valtuatin syveicys ai  pvysyni  avy eyvo piiv

whai ii dysyveysn uimplo ii can by said ihai

ihyvy  is  ni  vygtulaiyd  pvipyvio  mavkyi  in

Indian  Fiv  ihis  vyasin  btuoyvs  avy  iaking

adeaniagy if ihis siituatin ieyv syllyvs if ihy

pvipyvtysn Rygtulaiyd pvipyvio mavkyi is ihai

mavkyi  whyvy  ihy  syllyv  if  ihy  pvipyvio

cimy  ii  ihy  pvipyvio  mavkyi,  cvyaiyd  fiv

stuch ptuvpisy, and vygisiyvyd his pvipyvio fiv

saly wiih a eiyw ii ibiain maximtum pvicy in

ihy cimpyttey mavkyin  In  absyncy if  ihai

vygtulaiyd  mavkyi  simytmys  tunwilling

pvipyvio  iwnyvs  avy  fivcyd  ii  saly  ihyiv

pvipyvtys ai a iikyn pvicy ii a btuoyv whi

fivcyd him ii salyn ui ii is nyydyd ii dyeylip

ihy pvipyvio mavkyin

6 Mavkyi fiv

Valtuyvs

Hiw big is ihy mavkyi fiv

ealtuyvs? Whai is ihy mavkyi

piiyntal ieyv nyxi 10 oyavs? Is

ihy mavkyi cimpyttey? Hiw can

ii by mady mivy cimpyttey?

Whai avy ihy mavkyi sygmynis in

iyvms if assyi classys, tusyvs iv

ano iihyv? Diys ihy mavkyi nyyd

ii by dyeylipyd? Whai avy

vylatey myviis and dymyviis if

indieidtual ealtuyv and

ivganizatinal ealtuyv? uhituld

Thy  sizy  ealtuatin  mavkyi  is  eyvo  big

incltuding iangibly and iniangibly assyis biihn

Btui  ihy  iniangibly  assyis  ealtuatin  almisi

vtulyd  bo  fnancial  assyis  and  ihisy  avy

cinivillyd bo ihy CA iv Cisi Accitunianin Thy

eiltumy  if  iangibly  assyis  avy  htugy  bo

qtuantio  and  bo  minyiavo  myastuvys  biihn

Btui ihyvy is ni stuch vygtulatin and bindings

if  ealtuatin  if  iangibly  assyisn  Existng

mavkyi if  iangibly  assyis  is  eyvo big  and if

ihy  Giein  cinivillyd  and  vygtulavizy  ihisy

tuniituchyd  mavkyi  ihy  sizy  will  by  almisi
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pilico pvimiiy iny ieyv ihy

iihyv?

mtultplys if yxistng mavkyi in nyxi 10 oyavsn

7 Mavkyi fiv

Valtuatin

Edtucatin

Hiw big is mavkyi fiv ydtucatin?

Whai is mavkyi piiyntal ieyv ihy

nyxi 10 oyavs? Is ihy mavkyi

cimpyttey? Whi avy mavkyi

plaoyvs? Whai avy mavkyi

impyvfyctins? Which midyl if

ydtucatin – lygal, mydical,

accitunianco iv ano iihyv - is

stuiiably fiv ealtuatin ydtucatin?

uhituld ydtucatin and

yxaminatin by wiih iny agynco?

Whai avy ihy dyfciynciys in ihy

ctuvvyni midyl if ealtuatin

ydtucatin in ihy citunivo?

Thyvy  avy  ni  Unieyvsiio  vygtulav  cituvsys  in

ealtuatin  fiv  difyvyni  class  if  assyis  ai

dygvyy lyeyl in Indian Hiwyeyv, ftull tmy pisi

gvadtuaiy  dygvyy  cituvsy  in  Ryal  Esiaiy  &

Planis  and Machinyvo is  aeailably  ai  uavdav

Paiyl Unieyvsiio Vallabh Vidoanagavn 

Oihyv  is  “Institutin if  utuveyoivs  (India)”  a

pvifyssiinal institutin (HQ in Dylhi wiih 16

bvanchys  ihvitughitui  ihy  citunivo)   whi

impavis ydtucatin in ealtuatin if vyal ysiaiy/

immieably pvipyvtys in disiancy ydtucatin

midy ai dygvyy lyeyl, vycignizyd bo MHRD &

AICTEn Thy cituvsy / ctuvvictultum if ealtuatin

ydtucatin avy almisi samy ii RnInCnun, Uniiyd

Kingdimn  Mivyieyv  ihyvy  is  alsi  a

Mymivandtum  if  tundyvsianding  (MiU)

byiwyyn ihy iwi said Institutinsn 

Apavi fvim ihis ihyvy is ni tunieyvsiio, cillygy

iv  institutin  whi  impavis  dygvyy

lyeyl/tundyv-gvadtuaiy cituvsys in ealtuatin fiv

ano assyi class in Indian 

Valtuatin  is  a  cimplyiylo  sypavaiy  situdiys

liky  mydical  iv  ynginyyving  iv  lawn  This

ealtuatin ydtucatin shituld nii by a iip tup

ydtucatinal  pvigvammyn  Thy  ynivo  lyeyl

shituld  by  10+2  siandavds  liky  iihyv

pvifyssiinal  cituvsysn  Undyvgvadtuaiy  lyeyl

cituvsys  will  by  siaviyd  in  difyvyni

tunieyvsitysn  Aling  wiih  ihy  tunieyvsitys,

ihyvy  will  by  vycignizyd  pvifyssiinal

institutin  fiv  cindtuctng  ihy  pvifyssiinal

ealtuatin cituvsysn 

Afyv 10 oyavs ihisy whi will by in ealtuatin

pvifyssiin  all  avy  cimplyiylo  qtualifyd

ealtuyvsn  

Dtuy ii ihy pvysyni nivms misi if si callyd

ealtuatin pvifyssiinals avy nii iniyvysiyd ii

iaky  ealtuatin  ydtucatin  yxcypi  simy
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pvifyssiinals whi fyli iis nycyssiio and camy

tup  fiv  ealtuatin  ydtucatin  and  qtualifyd

ihymsyleys  in  ealtuatin  ydtucatin  in  ituv

citunivon 

 

8 Mavkyi fiv

Rysyavch and

Kniwlydgy

Managymyni

Hiw big is ihy sizy if mavkyi?

Hiw ihy mavkyi can by

dyeylipyd? Hiw ii incynteizy

vysyavch and kniwlydgy

managymyni? Hiw siin ihy

yxiani kniwlydgy wituld by

vydtundani? Whi diys vysyavch?

Valtuatin  is  vyqtuivyd  fiv  eaviitus  ptuvpisysn

ui, ii has a high dymand in Indian Onlo ihing

is ii ydtucaiy in ealtuatin ctuvvictultum in ihy

fyld  if  vyal  ysiaiy,  planis  and  machinyvo,

fnancial  assyis,  minys,  agvictulituvy  yic  ii

pvidtucy  high  siandavds  if  Valtuatin

pvifyssiinalsn 

Mavkyi  impyvfyctin  has  cvyaiyd  dtuy  ii

shiviagy  if  qtualifyd  ealtuyvs  haeing

kniwlydgy  in  ihy  spycifc  disciplinysn

Mivyieyv  mivy  institutins,  tunieyvsitys  &

cillygys avy vyqtuivyd ii ydtucaiy ihy situdynis

wiih  high  siandavdsn  Inividtuctin  if

Valtuatin uiandavd, vygtulav ivaining pvigvam,

pvipyv  ydtucatin  pilico  yic  will  vydtucy

impyvfyctins in ealtuatin pvifyssiinn

Nin  Thyvy  shituld  by  sypavaiy  agyncon

Examinatin  shituld  by  siaviyd  ai  tundyv

gvadtuaiy lyeyln

In  ituv citunivo ihyvy avy pvipyv vycignizyd

and iniyvnatinallo accypiyd cituvsys in Ryal

Esiaiy  Valtuatin  sincy  lasi  60  oyavs  and  in

Plani  &  Machinyvo  ealtuatin  sincy  lasi  20

oyavsn  ui  eyvo  siin  wy  can  dysign  ihy

ctuvvictultum  fiv  Ryal  Esiaiy  and  Plani  &

Machinyvo ealtuatinn  

Thy yxpyvi fvim Institutin if utuveyoivs and

unPn  Unieyvsiio  will  by  yngagyd  fiv  di  ihy

vysyavchn 

9 Excltusieiio Can ealtuatin syveicys by

vyndyvyd bo anoiny? uhituld

ealtuatin syveicys by yxcltusiey

dimain if vygisiyvyd ealtuatin

pvifyssiinals? Whai ealtuatins

shituld by mandaiivilo by

cindtuciyd bo ealtuyvs? Hiw can

Ni, Valtuatin syveicy cannii by vyndyvyd bo

ano inyn 

Valtuatin syveicy shituld by yxcltusiey dimain

nii  inlo  fiv  vygisiyvyd  ealtuatin

pvifyssiinals  btui  alsi  qtualifyd  ealtuatin

pvifyssiinalsn 
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cimpyttin by pvimiiyd if

ealtuatin wivk is vysyveyd fiv a

syi if pyiply?

Ano  kind  ealtuatin  if  iangibly  assyi  and

iniangibly  assyi  shituld  by  mandaiivilo

cindtuciyd bo qtualifyd vygisiyvyd ealtuyvsn 

Eeyvo  pvifyssiinal  pvactcy  liky  mydical  iv

ynginyyving iv accitunianco,  avchiiycituvy iv

law is  vysyveyd fiv  pavtctulav  syi  if  pyiply

whi  avy  qtualifyd  and  in  ihisy  pvifyssiin

ihyvy  is  giid  cimpyttinn  In  ealtuatin

pvifyssiin  shituld  filliw  ihy  samy  mannyv

fiv  vysyveing  ihy  pvifyssiin  fiv  syi  pyiply

whi avy qtualifydn

Filliwing  caiygiviys  if  ealtuyvs  shituld  by

incltudyd in ihy pvipisyd Cituncil if Valtuyvs :-

(a)  Masiyv  dygvyy in  ealtuatin (2  oyavs  vygtulav

cituvsy) vycignizyd bo UnGnC & Giein if Indian

(b) Pvifyssiinal tundyv gvadtuaiy / dygvyy in vyal

ysiaiy  /  immieably  pvipyvtys  ealtuatin

cindtuciyd  bo  Institutin if  utuveyoivsn  (As  inlo

ihy ealtuatin cituvsy if Institutin if utuveyoivs is

vycignizyd bo MHRD, AICTE, UPuC yic

(c ) IBBI yxaminatin pass itui Valtuatin

       Pvifyssiinalsn Hiwyeyv, ihyo shituld by

       gieyn stufciyni ippivituniio ii qtualifo 

       ihymsyleys ai lisi dygvyy lyeyl in 

       ealtuatin fiv ihisy whi did nii haey

       utuch qtualifcatinn  

(d)  RnInCnun  Mymbyvs  (ihyiv  mymbyvship  mtusi

haey pass itui yxaminatin, cindtuciyd bo RnInCnun

in disiancy ydtucatin midy)

C REGULATORY ARCHITECTURE

10 Topy if

Rygtulatin

Diys ealtuatin pvifyssiin vyqtuivy

vygtulatins? uhituld ii by

siaituiivo vygtulatin iv sylf-

vygtulatin iv vygtulaiyd sylf-

Absiltuiylo  nycyssavo  fiv  a  siaituiivo

vygtulatin 

Ii shituld by siaituiivo vygtulatin
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vygtulatins?

11 Ony Tiyv Vsn

Twi Tiyv

Rygtulatin

uhituld ihyvy by a cynival

vygtulaiiv iv mano pavallyl

vygtulaiivs cimpytng wiih iny

aniihyv? uhituld ihyvy by iwi

tyvs if vygtulaiivs – mano sycind-

tyv vygtulaiivs cimpytng wiih

iny aniihyv, tundyv ihy ieyvsighi

if a cynival fvsi tyv vygtulaiiv?

uhituld ihy Valtuatin pvifyssiin

by vygtulaiyd bo iny-tyv vygtulaiiv

as fiv Adeicaiys iv iwi-tyv

vygtulaiivs as in insileynco

pvifyssiin?

Ii shituld by a singly cynival vygtulaiivn

Thyvy shituld nii by iwi tyv if vygtulatinsn 

Ii  is  sivinglo  vycimmyndyd  fiv  singly

vygtulaiivo bido tundyv ihy siaituiyn 

Ti pvimiiy ihy ydtucatin and pvimitin if

ihy pvifyssiin wy haey ii fivgyi abitui ihy

cimplytin  aming  ihy  pvifyssiinal,  as  ihy

main  ibjyctey  if  ituv  gieyvnmyni  ii  wivk

fiv ihy dyeylipmyni if ihy siciyion Fiv ihy

dyeylipmyni  if  ihy  siciyio  and  ihy

ycinimic  cinditin  vygtulatin  is  nycyssavo

wiihitui  ano  pvifi  makingn  In  ihis  casy  if

ihyvy is  cimpyttin byiwyyn ihy vygtulaiiv

whi  avy  ihy  pvieaiy  bidiys  ihyn  ihy

civvtuptin  will  by  mivy  wiihitui  pvipyv

dyeylipmyni  and all  iniyvmydiaiivs  will  by

sqtuyyzing ihy ealtuyv mymbyvs ii maky pvifi

insiyad  if  pvipyv  dyeylipmyni  if  ihy

siciyion  Ni stuch pvieisiin in Giein  Aci liky

CnAn Aci, Mydical Aci, Avchiiycis’ Aci yicn 

Unhyaliho cimpyttin shituld by aeiidyd ii

achiyey  high  dygvyy  if  pvifyssiinalism

filliwing  ealtuatin  yihics  and  ealtuatin

siandavdsn

12 Rygtulatin Vsn

Dyeylipmyni

Vsn uiandavds

uhituld wivk vylatng ii

vygtulatin, dyeylipmyni and

siandavds vylatng ealtuatin

pvifyssiin by hitusyd iigyihyv?

Di vygtulatin and dyeylipmyni

cimplyiy iv cimplymyni yach

iihyv? Di vygtulatins and

siandavds cimpyiy iv

cimplymyni yach iihyv? Whai

shituld by ihy scipy if vygtulatin

and dyeylipmyni in iyvms if

mavkyis fiv ealtuyvs, ealtuatin

syveicys, ealtuatin ydtucatin and

ealtuatin vysyavch?

Eeyvo  Valtuatin  Pvifyssiinal  shall  haey  ii

mainiain  siandavds,  yihics  and  vygtulatinsn

Dyeylipmyni if ihy pvifyssiin shituld by a

cintntuitus pvicyssn

Yys,  vygtulatin  &  siandavds  biih  avy

cimplymyni yach iihyvn

Thy  ealtuatin  fiv  ano  ptuvpisy  shituld  by

tundyv ihy Aci and inlo ihisy ealtuyvs can di

whi will  by cimy tundyv ihy pvipisyd Acin

Thy aci nii inlo impisyd ii ihy pvifyssiinal

ealtuyvs btui alsi ii ihy yngagyvsn 
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13 ucipy if

uiaituiivo

Lygislatin

Hiw ling shituld by ihy siaituiivo

lygislatin? Whai aspycis shituld

ii cieyv? Hiw ifyn ihis shituld by

amyndyd? uhituld ii by pvinciply

basyd iv vtuly basyd? uhituld ii by

an incimplyiy law, inyn, shituld

ihy lygislatin by a skylyial iny

wiih stubsiantal dypyndyncy in

stubivdinaiy lygislatin?

uiaituiivo  vygtulatin  wiihitui  ano  tmy  limii

ihai  shituld by fiv pyvpyituiio  wiih tmy-ii-

tmy amyndmynis pvieisiinn  

Ii shituld by ihy cimbinatin if Avchiiaci Aci

and Chaviyvyd Accituniani’s Acin Amyndmyni

if Aci mao by diny as and whyn vyqtuivydn

Ni  scipy  shituld  by  gieyn  fiv  tunqtualifyd

ealtuyvs fiv pvactcing in ihy fyld if ealtuatin

in ivdyv ii achiyey stuccyssn

Ii shituld by Cynival Lygislatin, which will by

yfyctey fiv yntvy citunivon 

14 Mallyabiliio if

Fvamywivkn

Hiw ii ynstuvy ihai ihy

fvamywivk vymains mallyably?

Hiw shituld ii cieyv ano ymyvging

nyw assyi class? Hiw shituld ii

cieyv ealtuatins tundyv difyvyni

laws?

Valtuatin ctuvvictultum iisylf cieyvs all ctuvvyni

laws in Indian As and whyn law changy iv

nywlo ynfivcyd ihai will by incltudyd in ihy

ctuvvictultum if ealtuatin ydtucatinn

D FUNCTIONS OF THE REGULATOR

15 Rily if Each

Tiyv in

Rygtulatin /

Dyeylipmyni

if Valtuyvs /

Mavkyi

In casy if iwi-tyv vygtulaiivo

sivtucituvy, whai shituld by ihy vily

if ihy fvsi tyv in ydtucatin,

dyeylipmyni, siandavd sytng,

vysyavch, ealtuatin syveicys?

Whai shituld by ihy vily if ihy

sycind tyv in ydtucatin,

dyeylipmyni, siandavd sytng,

vysyavch, ealtuatin syveicys? Hiw

yach stuch ftunctin can by nyailo

sygvygaiyd byiwyyn iwi tyvs? Ov

simy ieyvlap is dysivably? Whai

avy ihy giid avyas fiv ieyvlap

and ihy yxiyni if stuch ieyvlap?

Hiw ii aeiid vygtulaiivo gaps?

Valtuyvs’  Aci  shituld  by  liky  Avchiiyci  &

Chaviyvyd Accitunianis’ Acin Pvipisal fiv fvsi

tyv inlon  uycind tyv  shituld by aeiidydn  Ii

mao  ineiiy  lygal  cimplicaco,  fvictin  if

iniyvysis, yihics and iihyvsn

Thy Cynival Cituncil will stupyveisy ydtucatin

and pvifyssiinal  dyeylipmyni biihn  If  UGC

siaviyd  ihy  ealtuatin  ydtucatinal  cituvsy

ihyn  UGC  alsi  ineileyd  fiv  ydtucatinal

dyeylipmynin 

Wy haey ii filliw ihy pvieisiins laid diwn

in  ihy  iihyv  cituniviys  liky  Malaosia,

uingapivy,  Nyw  Zyaland,  ihisy  avy

stuccyssftullo yxyctuiyd Valtuatin Pvifyssiinal

Aci fiv lasi syeyval oyavsn 

16 Scope and

Approaches of

Regulaton

Whai avyas nyyd vygtulatin?

Whi - ealtuyvs, mavkyi fiv

ealtuatin syveicys, ealtuatin

ydtucatin, ealtuatin vysyavch -

nyyds vygtulatin? Whai avy iiils

if vygtulatin? Whai is ihy vily if

Pvipisyd Cituncil if Valtuyvs and iis

cimmityy shituld fvamy vygtulatins

accivding ii nyydn

Ni sycind tvy pvieisiin is accypiydn 
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fvsi tyv vygtulaiiv in vygtulatin?

Whai is ihy vily if sycind tyv

vygtulaiiv in vygtulatin? uhituld

mavkyi tundyviaky vygtulatin?

Whai is scipy iv yxiyni if sylf

vygtulatin? uhituld fvsi tyv

vygtulaiiv and sycind tyv

vygtulaiivs cimpyiy wiih yach

iihyv in vygtulatin? Whai shituld

by jtuvisdictin if ihy fvsi tyv and

sycind tyv vygtulaiivs?

17 Governance of

Each Tier

uhituld vygtulaiiv – fvsi tyv and

sycind tyv - by a siaituiivo bido,

a fiv-pvifi cimpano, a nii-fiv-

pvifi cimpano, an assiciatin if

pyvsins, iv a siciyio? Whai

shituld by cimpisitin if iis

gieyvning bido? Whai shituld by

ihy yxiyni if siakyhildyv

vypvysyniatin in ihy gieyvning

bido? Hiw dymicvatc lygitmaco

can by impaviyd ii ihy vygtulaiiv?

Whai shituld by nyi wivih and

shavyhilding vyqtuivymynis in

casy if cimpaniys bying

vygtulaiivs?

Private organizatons or companies cannot

be a regulator. 

There is no such provision in any other

professional regulaton Acts prevailing in

the country.  

18 Accountability

of Each Tier

Hiw ii hild a vygtulaiiv – fvsi tyv

and sycind tyv - accituniably?

Whai myastuvys can by tusyd ii

assyss pyvfivmancy if vygtulaiiv

in ihy avya if dyeylipmyni and in

ihy avya if vygtulatin?

Rymavks as in 17n

19 Independence

of Each Tier

Whai avy ihy avyas ihy vygtulaiiv -

fvsi tyv and sycind tyv - shituld

by indypyndyni ii iaky dycisiin?

Whai avyas ii mao nii haey ftull

indypyndyncy? Hiw mtuch

cinivil Gieyvnmyni shituld haey

ieyv ihy fvsi-tyv vygtulaiiv and

whai avy ihy myans if stuch

cinivil? Hiw mtuch cinivil fvsi

Rymavks as in 17n
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tyv shituld haey ieyv ihy sycind-

tyv vygtulaiiv and whai avy ihy

myans if stuch cinivil? Hiw ii

pviiyci ihy vygtulaiiv fvim

vygtulaiivo capituvy?

20 Resources of

each Tier

Whai shituld by ihy situvcys if

ftunding if vygtulaiiv -fvsi tyv and

sycind tyv? Hiw ii dyeylip

htuman vysituvcys ii man

vygtulaiivs? Whai kind if

iychniligical vysituvcys diys a

vygtulaiiv nyydn Whai shituld by

yxiyni if gvani fvim

Gieyvnmyni? Whai shituld by

vyeyntuy midyl?

Rymavks as in 17n

21 Scope and

Manner of

Making

Subordinate

Legislaton

Whai avyas if dyeylipmyni,

vygtulatin and siandavds by

gieyvnyd bo stubivdinaiy

lygislatin bo fvsi-tyv vygtulaiiv?

Whai shituld by ihy pvicydtuvy fiv

making stubivdinaiy lygislatin?

Whai shituld by ihy insivtumyni

fiv stubivdinaiy lygislatin? Bysi

pvactcys ihai mao by vyfyvvyd iin

Rymavks as in 17n

22 Scope and

Manner of

Making

Byelaws

Whai shituld by ihy yxiyni and

myihidiligo if making boy laws

bo ihy sylf-vygtulaiivo

ivganizatin in ihy iwi tyv

sivtucituvy? Whai avyas if

dyeylipmyni, vygtulatin and

siandavds by gieyvnyd bo boy-

laws mady bo ihy sycind tyv

vygtulaiiv? Hiw ii faciiv in ihy

iniyvysis if siciyio in making

stubivdinaiy lygislatins?

Rymavks as in 17n

23 Monitoring

and

Enforcement

Whi shituld miniiiv and whai

shituld by ihy mannyv if

miniiiving ihy cindtuci if

ealtuatin pvifyssiinals, mavkyi

fiv ealtuatin ydtucatin and

mavkyi fiv ealtuatin syveicys?

Rymavks as in 17n
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Whai shituld ihy scipy if

atuihiviio and mannyv if

inspyctin and ineystgatin?

Whai avy spycifc vilys in

miniiiving and ynfivcymyni bo

yach tyv if vygtulaiiv?

24 Scope and

Manner of

Quasi-Judicial

Functons

Whai shituld by ihy mychanism

fiv dispisal if qtuasi-jtudicial

ftunctins ai yach tyv if

vygtulaiiv? Whi shituld dispisy if

and ihy mannyv if dispisal?

Whai avy ihy divyctins ihai can

by gieyn in dispisal if a qtuasi-

jtudicial matyv? Whai shituld by

ihy appyllaiy mychanism?

Rymavks as in 17n

25 Dealing with

Grievances of

Valuers

Whai shituld by mychanism ii

handly gviyeancy if ealtuyvs?

Rymavks as in 17n

26 Dealing with

Grievances

against Valuers

Hiw shituld gviyeancy and

cimplainis againsi ealtuyvs by

handlyd bo fvsi-tyv and sycind

tyv vygtulaiivs?

Rymavks as in 17n

E.

27 Eligibility to be

a Valuer :

Qualifcatonn

Experiencen

Entty

 VALUATION PROFESSIONALS

Whi can by a ealtuyv? Whai

shituld by yligibiliio fiv an

indieidtual ii by a ealtuyv? Whai

qtualifcatin and yxpyviyncy an

indieidtual shituld haey ii by a

ealtuyv? uhituld iny haey a dygvyy

in ealtuatin? uhituld iny haey

inlo iip tup ydtucatin in

ealtuatin, afyv haeing a dygvyy in

ynginyyving, managymyni,

fnancy yicn? Whi shituld pvieidy

ydtucatin? Whai shituld by ihy

yligibiliio ii by an ivganisatinal

ealtuyv? Hiw mano assyi classys

shituld by aeailably? uhituld a

minimtum and maximtum agy fiv

pvactcing if pvifyssiin by

spycifyd?

This piini has byyn disctussyd in A – 2n

Onlo Dygvyy iv iis yqtuiealyni in Valtuatin

Edtucatin is yligibly tundyv ihy Acin 

Ni iip tup ydtucatin is accypiydn 

Valtuatin is nii adeancyd pavi if ynginyyving

iv avchiiyci iv managymyni yicn Valtuatin is

a cimplyiylo syapavyiy
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Institutin if utuveyoivs (India)

Thyvy shituld nii by ano agy limii liky

Chaviyvyd Accitunianisn

28 Independence

and

Accountability

of Valuer

Hiw ii hild a ealtuyv accituniably

fiv his syveicys? Whai shituld by

disclistuvys bo him? Hiw ii

minimisy infrtuyncy if

siakyhildyvs in his

indypyndyncy? Hiw shituld ihy

fyys if a ealtuyv by fxyd? uhituld

fyy by vygtulaiyd?

This wituld by ihy ftunctin if pvipisyd

Cituncil if Valtuyvs’ Aci and iis difyvyni

cimmityysn 

29 Code of

Conduct and

Ethics

Is ihy cidy if cindtuci pvieidyd

tundyv ihy Cimpaniys (Rygisiyvyd

Valtuyvs and Valtuatin) Rtulys,

2017 adyqtuaiy? Hiw ii ynstuvy

ihai ihy cidy if cindtuci is

filliwyd? Hiw ii miniiiv ihis?

As pyv Chaviyvyd Accituni’s Acin

30 Scope and

Manner of

Making

Valuaton

Standards

uhituld ealtuatin siandavds by

pvyscvibyd? Whi shituld

pvyscviby stuch siandavds? Hiw

shituld stuch siandavd by

dyeylipyd and vyeiywyd? uhituld

stuch dyeylipmyni by a

cintntuitus pvicyss? Whai shituld

ihy lygislatin pvieidy vygavding

siandavds? uhituld vygtulaiiv haey

ano vily in makings siandavds?

Valtuatin uiandavds ii by pvyscvibyd bo ihy

pvipisyd Cituncil if Valtuyvs whyvy wyll

qtualifyd in ealtuatin and wyll yxpyviyncyd

pvifyssiinals will by ihyvy in ihy pvipisyd

Valtuyvs’ Acin Ii mao by vyeisyd fvim tmy ii

tmy as and whyn vyqtuivydn

31 Protecton for

Valuers

Hiw ealtuyvs can by pviiyciyd fiv

ihyiv binafdy acis? uhituld

pviiyctin friw fvim vygtulatins

iv siaituiy? Whai shituld by ihy

yxiyni if pyvmityd disclaimyvs?

Hiw mtuch immtuniio shituld

disclaimyvs pvieidy?

As pyv Chaviyvyd Accituni’s Acin

32 Reputaton of

the profession 

Hiw ii btuild and pviiyci

vyptuiatin if ealtuyvs? Whai

faciivs ii by cinsidyvyd ii

cinsidyv a pyvsin as ‘fi and

pvipyv’ fiv vygisiyving a pyvsin as

Ii is ihy inlo wao ihai a ealtuyv mtusi by

qtualifyd in ealtuatin discipliny vycignizyd bo

ihy Gieyvnmyni ai dygvyy iv masiyv dygvyy

lyeyl and haey wyll fyld yxpyviyncydn 

“Fii and pvipyv” clatusy mao by iakyn as pyv
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Institutin if utuveyoivs (India)

ealtuyv? Cimpano’s (ealtuyvs and Valtuatin) Rtulysn

F. DEVELOPMENT OF PROFESSION

33

Profession vis-

à-vis

Technology

Hiw is iychniligo infrtuyncing

ealtuatin pvifyssiin? Whai

iychniligo and hiw can stuch

iychniligo by tusyd in mavkyis fiv

ealtuatin syveicys, ealtuyvs,

ealtuatin ydtucatin and ealtuatin

vysyavch? Will iychniligo /

machinys vyplacy ealtuatin

pvifyssiinals in cituvsy if tmy?

Tychniligo can hylp ealtuatinn Hiwyeyv,

Tychniligo cannii vyplacy ealtuatin

pvifyssiinalsn Thyvy is havdlo ano pvipyvio

which is yxacilo samy ii yach iihyvn

uivtucituvy mao by similav btui iis licatin

difyvsn Mivy ieyv vyal pvipyvio cannii by

ptuvchasyd iv sildn Iis vighis avy inlo

ivansfyvvyd fvim iny pyvsin ii iihyvn As

stuch, yach pvipyvio has indieidtual chavaciyvn

ui, iychniligo cannii hylp in assyssing

ealtuatin if an assyin Ii vyqtuivys ihivitugh

inspyctin if yeyvo pvipyvio bo pvipyvlo

ydtucaiyd and yxpyviyncyd Valtuyvn

34 Scope and

Approaches of

Development 

Whai is ihy scipy if

dyeylipmyni? Ti whai yxiyni ii

incltudys libboing? Diys ii incltudy

adeicaco? Diys ii incltudy

dyeylipmyni if mavkyis? Diys ii

incltudy ydtucatin, cintntuing

pvifyssiinal ydtucatin,

yxaminatin, dyeylipmyni if

ctuvvictultum and situdo maiyvial,

yic? Hiw can vygtulatin faciliiaiy

dyeylipmyni? Whai is ihy vily if

fvsi tyv vygtulaiiv in

dyeylipmyni? Whai is ihy vily if

sycind tyv vygtulaiiv in

dyeylipmyni? uhituld mavkyi

tundyviaky dyeylipmyni? uhituld

vygtulaiiv cimpyiy wiih mavkyi in

ydtucatin?

Ii vyqtuivys dyeylipmyni if mavkyisn Ii

incltudys ydtucatin, cintntuing pvifyssiinal

ydtucatin, yxaminatin, dyeylipmyni if

ctuvvictultum and situdo maiyvial, yicn

Thyvy is ni placy if fvsi tyv, sycind tyv yicn

Ii is ihy ftunctin if pvipisyd “Cituncil if

Valtuyvs” and iis cimmityy si fivmyd in ihy

pvipisyd Valtuyvs’ Acin Pvinciply shituld by as

pyv ihy Chaviyvyd Accitunianis’ Acin

35 Scope and

Approaches

for Research

Whai is ihy scipy if vysyavch?

Hiw mtuch if vysyavch is

nycyssavo fiv stusiynancy if

ealtuatin pvifyssiin? Will mavkyi

tundyviaky vysyavch in iis iwn?

Hiw vysyavch can by faciliiaiyd

Rysyavch wivks avy vyqtuivyd ii by diny bo

wyll qtualifyd pvifyssiinal ealtuyvsn Ii shituld

by a cintntuitus pvicyss in ihy basis if

mavkyi situdo if pvipyvion Ii shituld by

yncituvagyd bo ihy ealtuatin pvifyssiinal

Institutin iv tunieyvsiion
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Institutin if utuveyoivs (India)

and yncituvagyd? Whai is ihy vily

if fvsi Pagy 6 if 6 tyv vygtulaiiv

in vysyavch? Whai is ihy vily if

sycind tyv vygtulaiiv in vysyavch?

uhituld vygtulaiiv cimpyiy wiih

mavkyi in vysyavch?

Pvipisal if fvsi tyv and sycind tyv avy

discituvagydn 

G. TRANSITIONAL MECHANISM

36 Phasing:

Short /

Medium /

Long Term

Hiw shituld ihy vill itui if ihy

nyw vygtulaiivo fvamywivk by

phasyd? Whai shituld by diny

immydiaiylo, whai shituld filliw

and whai shituld by diny in ling

vtun?

Afyv fivmatin if Valtuyvs Cituncil in Valtuyvs’

Aci, all Gieyvnmyni vycignizyd Institutin

and Unieyvsiio whi pvysynilo impavi

ydtucatin in ealtuatin ii by acteaiyd

accivding ii ihy nyyd if ihy citunivon

uycindlo, nyw Unieyvsitys ii by ysiablishyd

accivding ii ihy nyyd fiv dygvyy and pisi

gvadtuaiy dygvyy in ealtuatin in ihy sivyam if

Ryal Esiaiy, Planis & Machinyvo and Financial

Assyin In ihivd siagy ii is ii by cinsidyvyd fiv

ihy ealtuatin pvifyssiinals fiv agvictulituval,

gild & gyms, minys and iihyv syciivsn  

37 Grandfatherin

g

Is ihyvy ano nyyd fiv gvand

faihyving? Whi can by gvand

faihyvyd? Whai shituld by ihy

pvicyss if gvand faihyving?

Ni cimmynisn

38 Transitonal

Arrangement

for IBBI

Hiw ling ii shituld iaky fiv ihy

fvsi-tyv vygtulaiiv ii cimy tup and

iaky ieyv ihy iask fvim IBBI? Hiw

ihy wivk wituld by ivansitinyd ii

ihy vygtulaiiv?

This piini has byyn disctussyd in piini nin B-

9n 

39 Transitonal

Arrangement

for RVOs

uhituld yxistng RVOs by

atuiimatcallo ivansitin ii as

sycind tyv vygtulaiiv? In whai

tmy fvamy? In casy fvysh

yligibiliio nivms avy stptulaiyd fiv

sycind tyv vygtulaiivs, hiw mtuch

tmy shituld yxistng RVOs by

pvieidyd ii cimplo wiih ihy nyw

nivmsn uhituld ihy ntumbyv if

sycind tyv vygtulaiivs by cappyd?

Cituncil if ealtuyvs afyv fivmatin if

“Valtuyvs’ Aci” will cinsidyv ihy isstuyn Fivsi

Tiyv vygtulaiiv mtusi by cappydn RVOs avy

pvieaiy ivganizatinsn Thyo cannii by gieyn

vygtulaiivo piwyv tundyv ano Pavliamyni Aci

liky Chaviyvyd Accitunis Aci, Avchiiycis Aci,

and Mydical Cituncil Aci yicn Ii cinivaeynys

law if ihy Citunivon Rygtulaiiv mtusi by

fivmyd bo ihy Cituncil and iis cimmityy if

ihy pvipisyd Valtuyvs Aci liky iihyv Acisn Ano

Pavliamyni’s Aci fiv pvifyssiinals in India 
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Institutin if utuveyoivs (India)

diysn’i alliw ihy Cituncil if ihai Aci ii stub

dylygaiy iis vygtulaiivo piwyv ii ano pvieaiy

yntion      

40 Transitonal

Arrangement

for RVs

uhituld yxistng vygisiyvyd ealtuyvs 

by atuiimatcallo by migvaiyd ii 

ihy nyw vygtulaiivo vygimy? Whai

shituld ihyo ivansitin?

 Thy pvipisyd Cituncil if Valtuyvs mao dycidy

ihis isstuyn   
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Sl.  

No.  

Issues for 

deliberation  

Elaboration of the Issue  

A.  VALUATION PROFESSION  

1  Vision of 

Valuation 

Profession  

What is your vision of the valuation profession, five 

years, ten years and twenty years hence? Should it be 

like the profession of Chartered Accountant, Doctor, 

Advocate or any other?  

 

Suggestion  

Valuation Profession is still evolving and at nascent 

stage in India. 

 

It’s high time for this Profession to be Regulated and 
Respected. 

 

Ideally, there should be One Valuation Regulator, One 

Valuation Standards and Common Education for 

Valuation Practitioners. 

 

It is emphasized that the need of common education is 

more in India than other countries as even though we can 

prescribe the International Standards to be implemented, 

but the education and its application guidance would 

remain the key for its effective implementation. The 

international standards assume “Competency” and 
“Expertise” which may not be available with a large 
number of valuation professionals in India who are doing 

their small Individual practice.  

 

 

2  Review of 

Valuation 

Profession 

Internationally  

Valuation profession of which country / jurisdiction 

can be a model for valuation profession in India? 

Which particular feature, practice, or mechanism can 

be adopted from that jurisdiction? Any difficulty in 

adopting them?  

 

Suggestion 

The IVS are applied in about 100 Countries around the 

globe and this become the preferred standard for adoption 

subject to necessary carve outs for Indian requirements. 
The IVS are also complaint with IFRS based on which Ind-

AS has been framed, so IVS stands more suitable for 

framing Indian Valuation Standards. 

 

Some counties like U.S. also have their own Valuation 

Standards promulgated by NACVA, IBA, AICPA, ASA, 

and USPAP but it is clarified that each of the valuation 

standards are more of guiding principles and thus are not 

materially different from each other. 
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However it may be noted that the US Valuation Standards 

are more prescriptive with technical and application 

guidance than the IVS which are more professional 

judgement based. 

 

Research Paper 

https://cicbv.ca/wp-content/uploads/2014/09/CICBV-

2014-Ian-Campbell-Research-Paper-Lobo-Bottomley-

Final-April-15.pdf 

 

International Comparison 

https://s3.amazonaws.com/web.nacva.com/TL-

Website/PDF/InternationalStandardsChart.pdf 

 

Comparison within U.S. 

https://s3.amazonaws.com/web.nacva.com/TL-

Website/PDF/DomesticStandardsChart.pdf 

 

 

Mandatory Performance Framework 

Recently, the Certified in Entity and Intangible Valuations 

(CEIV) credential was designed to enhance consistency 

and transparency in the fair value measurement process. 

 

The CEIV credential as to Mandatory Performance 

Framework addressed one area where gaps in guidance are 

believed to still exist relates to performance (that is, 

addressing the “how much to do” question). Various terms 
have been used to describe this topic, such as “level of 
rigor,” “depth of analysis,” “scope of work,” “level of due 
diligence,” “extent of documentation,” and “extent of 
investigation.” 

 

Currently the American Society of Appraisers (ASA), the 

American Institute of Certified Public Accountants 

(AICPA) and the Royal Institution of Chartered Surveyors 

(RICS) are approved to confer this credential. 

 

Source: 

https://ceiv-credential.org/mandatory-performance-

framework-and-application/ 

 

 

3  Review of Other 

Professions in  

the Country  

Which profession can be model for valuation 

profession in India? Which particular feature, 

practice, or mechanism can be adopted from that  

profession? Any difficulty in adopting them?  
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4  Review of 

Valuation 

Profession in the 

Country  

Valuation profession has long history in India. What 

are the learnings / lessons of such long experience for 

the statutory framework for valuation profession? 

What features from the draft Valuations Professionals 

Bill, 2008 can be adopted? What features from the 

Companies (Registered Valuers and Valuation) Rules, 

2017 (“the Rules”) can be adopted? Experience with 
the Rules so far. What has worked well? What has not 

worked well?  

 

Suggestion 

The Valuation ecosystem in India has seen fast evolution 

in the last decade (more specifically since 2007). 

 

We have seen different regulators prescribing valuation 

requirements for different transaction where purchase/sale 

of some Assets are involved. Some regulators have 

prescribed some valuation methodologies whereas others 

have kept it open to the judgement of valuers. Some have 

also mentioned use of internationally accepted valuation 

standards.  

 

This has also led to conflicts wherein different valuation 

methodologies are also applied to comply with 

requirement of different regulators, even for the same 

transaction. This anomaly must be addressed for the ease 

of business. 

 

The Ind AS got implemented on India since April 2016 

requiring Fair Valuations and the Registered Valuer 

provisions implemented w.e.f. 18th October, 2017 

 

The Companies (Registered Valuers and Valuation) Rules, 

2017 (“the Rules”) are in right direction and the Valuation 

Professionals are now mostly settled with its requirements.  

 

The only class of valuers not happy with the Registered 

Valuer provisions would be the practitioners under 

erstwhile Wealth Tax domain who are significantly large 

in numbers and many of those might not have transitioned 

as Registered Valuers.   

 

The RVO’s have strengthened the Profession but all are 
imparting knowledge and training as per their own 

understanding. This is not leading to Standardization.   

There is an exam in the Registered Valuer framework but 

there is no apprenticeship training because of which 

aspiring valuers are not able to learn practical aspects of 

the profession.  
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The only education as of now is the 50 hours RVO training 

which is predominantly aimed at cracking the examination. 

Thus more importance need to be given to Education and 

Training for Standardization. 

 

The Registered Valuer Rules have already addressed who 

can become a valuer, eligibility and role of RVO’s, 
Valuation Standards, Contents of Valuation Report, 

Professional competence, due care and independence of 

valuer, maintenance of records and regulation of the 

profession including model code of conduct. 

 

There could be some transitional arrangement for the large 

number of erstwhile Wealth Tax valuers and also there 

could be some course for enrolling young students after 

class 12 (3 years) and also graduates after graduation (1-2 

years). 

 

Herein it is mentioned that the existing Registered Valuer 

Rules have already provided for stringent eligibility 

conditions for valuation under different classes of assets. 

The same may be reviewed to address the needs of the 

Industry. 

 

The expert group constituted the government had 

recommended the setting up of “Institute of Valuation 
Professionals” as an independent and autonomous 
corporate professional body in July 2009 and therafter the 

Companies Bill has brought in the concept of Registered 

Valuers in 2011.  

 

Instead of starting afresh, we should take it up from where 

we are.  

 

One issue which can be addressed in Registered Valuer 

provisions is that presently in case of a Valuation Entity 

the Partners/Directors are not allowed to practice in their 

Individual names. This is restricting their independence 

and not allowing the collaboration of valuation experts 

under different asset classes.Larger entities would be in a 

better position to get access to systems and processes and 

become more competitive 

 

Another issue is under Rule 8 of Registered Valuer Rules 

which puts the entire onus on the Valuer outsourcing a part 

of the work to another valuer. The Valuer who is thus 

outsourced such work is not accountable at all for any 

wrong doing which is not correct.  
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B.  MARKET FOR VALUATION PROFESSION  

5  Market for 

Valuation 

Services  

How big is market for valuation services? Is the market 

competitive? How can it be made more competitive? 

What are market imperfections? Who controls price? 

What are the market segments in terms of asset classes, 

users or any other? What are market shares of 

individual valuers and organisational valuers? What 

influences growth of the market? Does the market need 

to be developed?  

 

Suggestion 

There is enough business for valuation and market is 

competitive. Valuation is required for M&A, Sale of 

Assets/Business, Strategic business decisions and also for 

Regulatory and Financial reporting. Growing Corporate 

Governance and Regulatory and Shareholders activism is 

also leading to independent valuations in India. 

 

However, in terms of business the top 50 firms and about 

500 valuers would be doing most of the business. 

 

On the other hand a category of erstwhile wealth tax 

valuers are doing large no. of bulk valuations for smaller 

value. They continue to be unregulated under the 

Registered Valuer Rules as these rules are only applicable 

to the Companies Act and the IBC. 

 

 

6  Market for 

Valuers  

How big is the market for valuers? What is the market 

potential over next 10 years? Is the market 

competitive? How can it be made more competitive? 

What are the market segments in terms of asset classes, 

users or any other? Does the market need to be 

developed? What are relative merits and demerits of 

individual valuer and organisational valuer? Should 

policy promote one over the other?  

 

Suggestion 

As Valuation Education, Systems and processes need to be 

developed in India in order to match with the international 

benchmarks, Larger valuation firms should be encouraged 

by collaboration with each other. 

 

It can be made more competitive by allowing collaboration 

amongst different class of valuers and to allow them in 

forming larger entities. This however will happen, if the 

existing restriction of not allowing practice in Individual 

name is done away with.(Note- There is no such restriction 
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in Registered Valuer Rules but IBBI is asking for such 

undertaking before Registration). 

 

As of now, there are 11 Valuation entities but 2482 

Individual Valuers and about Thousands of Wealth Tax 

Valuers. 

 

 

 

7  Market for 

Valuation 

Education  

How big is market for education? What is market 

potential over the next 10 years? Is the market 

competitive? Who are market players? What are 

market imperfections? Which model of education – 

legal, medical, accountancy or any other - is suitable for 

valuation education? Should education and 

examination be with one agency? What are the 

deficiencies in the current model of valuation education 

in the country?.  

 

Suggestion 

As mentioned before, there is huge scope of education on 

valuation in India starting with the basic concepts till the 

expert topics of valuation. 

 

As of now there is no codified valuation education in the 

country as valuation is multi-disciplinary in nature and 

thus require knowledge of laws, economy, accounting, 

industry, valuation theory, valuation standards and 

practical experience. 

 

Even though there is education and awareness about the 

areas surrounding the valuation, there is no formal 

education for core valuations as in the theory and practice. 

 

Even there aren’t many good books on valuation in India 

to be used as reference material by valuation professionals, 

companies and regulators.  

 

 

 

 

8  Market for 

Research and 

Knowledge 

Management  

How big is the size of market? How the market can be 

developed? How to incentivise research and knowledge 

management? How soon the extant knowledge would 

be redundant? Who does research?  

 

9  Exclusivity  Can valuation services be rendered by anyone? Should 

valuation services be exclusive domain of registered 

valuation professionals? What valuations should be 
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mandatorily be conducted by valuers? How can 

competition be promoted if valuation work is reserved 

for a set of people?  

 

Suggestion 

In line with the Registered Valuer Rules, there must be 

eligibility (mix of qualification and experience) for 

Valuers. 

 

All Regulators Valuations can be made mandatory by the 

Registered Valuers. 

 

As eventually, the valuation community would converge 

to Registered Valuer framework, so the competition would 

be healthy. 

 

Yes, for this to happen the existing regulations of different 

regulators need to be amended and transitional framework 

to be provided for the other category of valuers (CA, CMA, 

Merchant Banker, Registered Valuer, Wealth Tax Valuer, 

Engineers etc) 
 

C.  REGULATORY ARCHITECTURE  

10  Type of Regulation  Does valuation profession require regulations? 

Should it be statutory regulation or self-regulation or 

regulated self-regulations?  

 

Suggestion 

Statutory Regulation is good as it gives 

credibility and respect to the Profession 

and professionals.  

 

 

 

11  One Tier Vs. Two 

Tier Regulation  

Should there be a central regulator or many parallel 

regulators competing with one another? Should there 

be two tiers of regulators – many second- tier 

regulators competing with one another, under the 

oversight of a central first-tier regulator? Should the 

Valuation profession be regulated by one-tier 

regulator as for Advocates or two-tier regulators as 

in insolvency profession?  

 

Suggestion 

Central Regulation is better  
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12  Regulation Vs. 

Development Vs. 

Standards  

Should work relating to regulation, development and 

standards relating valuation profession be housed 

together? Do regulation and development complete 

or complement each other? Do regulations and 

standards compete or complement each other? What 

should be the scope of regulation and development in 

terms of markets for valuers, valuation  

services, valuation education and valuation research?  

 

Suggestion 

Centralized Regulation and Development may work 

better  

 

However the exiting framework of RVO’s should also be 
integrated may be in form of committees etc. so that they 

all can also work together (not individually) for the best 

results under the monitoring/supervision of the central 

regulator. 

 

 

13  Scope of Statutory 

Legislation  

How long should be the statutory legislation? What 

aspects should it cover? How often this should be 

amended? Should it be principle based or rule based? 

Should it be an incomplete law, i.e., should the 

legislation be a skeletal one with substantial 

dependence on subordinate legislation?  

 

 

 

14  Malleability of 

Framework.  

How to ensure that the framework remains 

malleable? How should it cover any emerging new 

asset class? How should it cover valuations under 

different laws?  

 

D.  FUNCTIONS OF THE REGULATOR  

15  Role of Each Tier 

in Regulation / 

Development of 

Valuers / Market  

In case of two-tier regulatory structure, what should be 

the role of the first tier in education, development, 

standard setting, research, valuation services? What 

should be the role of the second tier in education, 

development, standard setting, research, valuation 

services? How each such function can be neatly 

segregated between two tiers? Or some overlap is 

desirable? What are the good areas for overlap and the 

extent of such overlap? How to avoid regulatory gaps?  
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16  Scope and 

Approaches of 

Regulation  

What areas need regulation? Who - valuers, market for 

valuation services, valuation education, valuation 

research - needs regulation? What are tools of 

regulation? What is the role of first tier regulator in 

regulation? What is the role of second tier regulator in 

regulation? Should market undertake regulation? What is 

scope or extent of self-regulation? Should first tier 

regulator and second tier regulators compete with each 

other in regulation? What should be jurisdiction of the 

first tier and second tier regulators?  

 

17  Governance of Each 

Tier  

Should regulator – first tier and second tier - be a 

statutory body, a for- profit company, a not-for-profit 

company, an association of persons, or a society? What 

should be composition of its governing body? What 

should be the extent of stakeholder representation in the 

governing body? How democratic legitimacy can be 

imparted to the regulator? What should be net worth and 

shareholding requirements in case of companies being  

regulators?  

 

18  Accountability of 

Each Tier  

How to hold a regulator – first tier and second tier - 

accountable? What measures can be used to assess 

performance of regulator in the area of development and 

in the area of regulation?  

 

19  Independence of 

Each Tier  

What are the areas the regulator - first tier and second tier 

- should be independent to take decision? What areas it 

may not have full independence? How much control 

Government should have over the first- tier regulator and 

what are the means of such control? How much control  

first tier should have over the second-tier regulator and 

what are the means of such control? How to protect the 

regulator from regulatory capture?  

 

20  Resources of each 

Tier  

What should be the sources of funding of regulator -first 

tier and second tier? How to develop human resources to 

man regulators? What kind of technological resources 

does a regulator need. What should be extent of grant 

from Government? What should be revenue model?  

 

21  Scope and Manner 

of Making 

Subordinate  

Legislation  

What areas of development, regulation and standards be 

governed by subordinate legislation by first-tier 

regulator? What should be the procedure for making 

subordinate legislation? What should be the instrument 

for subordinate legislation? Best practices that may be 

referred to.  
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22  Scope and Manner 

of Making Byelaws  

What should be the extent and methodology of making 

bye laws by the self-regulatory organisation in the two-

tier structure? What areas of development, regulation 

and standards be governed by bye-laws made by the 

second-tier regulator? How to factor in the interests of 

society in making subordinate legislations?  

 

23  Monitoring and 

Enforcement  

Who should monitor and what should be the manner of 

monitoring the conduct of valuation professionals, 

market for valuation education and market for valuation 

services? What should the scope of authority and manner 

of inspection and investigation? What are specific roles 

in monitoring and enforcement by each tier of regulator?  

 

24  Scope and Manner 

of Quasi-Judicial  

Functions  

What should be the mechanism for disposal of quasi-

judicial functions at each tier of regulator? Who should 

dispose of and the manner of disposal? What are the 

directions that can be given in disposal of a quasi-judicial  

matter? What should be the appellate mechanism?  

 

25  Dealing with 

Grievances of 

Valuers  

What should be mechanism to handle grievance of 

valuers?  

 

 

26  Dealing with  

Grievances against 

Valuers  

How should grievance and complaints against valuers be 

handled by first- tier and second tier regulators?  

 

 

 

 

E.  

 

 

 

 

 

VALUATION PROFESSIONALS  

27  Eligibility to be a 

Valuer: 

Qualification, 

Experience, Entity  

Who can be a valuer? What should be eligibility for 

an individual to be a valuer? What qualification and 

experience an individual should have to be a valuer? 

Should one have a degree in valuation? Should one 

have only top up education in valuation, after having 

a degree in engineering, management, finance etc.? 

Who should provide education? What should be the 

eligibility to be an organisational valuer? How many 

asset classes should be available? Should a minimum 

and maximum age for practicing of profession be 

specified?  

 

Suggestion 
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The eligibility could be on the line of Registered valuer 

Rules with only relaxation for partners/directors to be 

able to practice in their individual name as well. 

 

Like mentioned before, there is no core education in 

valuation in India so top up education in valuation 

(significantly more than the existing 50 hours training) 

works for those having basic degrees in engineering, 

finance, management etc. 

 

Degree in Valuation is another valuation for 

development of valuation profession and providing 

opportunities to Students after class 12. 12 months 

Apprenticeship could be made mandatory for Degree in 

Valuation in 2nd /3rd year.  

 

Three Classes of Assets is already working in Registered 

Valuer Rules. Others could be their sub classes. 

 

Minimum Age could be that for other Professional 

Degrees say 21. Maximum may not be necessary so long 

as competency exist. 

 

 

28  Independence and 

Accountability of 

Valuer  

How to hold a valuer accountable for his services? 

What should be disclosures by him? How to minimise 

influence of stakeholders on his independence? How 

should the fees of a valuer be fixed? Should fee be 

regulated?  

 

Suggestion 

 

A valuer should be held accountable for his professional 

error or omission.  

 

The role of the valuer and management/Resolution 

Professional needs to be clearly demarcated as a Valuer 

does the valuation under certain assumptions and 

limitations based on the data available on the valuation 

ate. 

 

A valuer only being involved in an engagement for a few 

days or weeks does not have access to the complete data 

or what lies behind data including insight of the 

transaction and reasons thereof best known to the 

management. His role is to review the data provided to 

him and apply the suitable valuation methodologies. 
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A valuer has no role to do Audit or Due Diligence of the 

Company. 

 

A valuer should not be held responsible for the lack of 

complete date if he has disclosed the basis of valuation 

and limitations in his report.  

 

Fees should be best left to be decided by the market like 

in other professions. 

 

 

29  Code of Conduct 

and Ethics  

Is the code of conduct provided under the Companies 

(Registered Valuers and Valuation) Rules, 2017 

adequate? How to ensure that the code of conduct is 

followed? How to monitor this?  

 

Suggestion 

 

Yes, the code of conduct provided under the Companies 

(Registered Valuers and Valuation) Rules, 2017 is 

largely adequate 

 

It could be implemented by self- declaration and 

periodical review by the authority. 

 

30  Scope and 

Manner of 

Making 

Valuation 

Standards  

Should valuation standards be prescribed? Who 

should prescribe such standards? How should 

such standard be developed and reviewed? Should 

such development be a continuous process? What 

should the legislation provide regarding 

standards? Should regulator have any role in 

makings standards?  

 

Suggestion 

Yes, Valuation Standards are important and also the 

practical/application guidance. 

 

The existing Registered Valuer Rules has provision of 

a committee for framing the Valuation Standards. 

 

The standards should be framed after public 

consultations on the committee report.  

 

 

31  Protections for 

Valuers  

How valuers can be protected for their bonafide 

acts? Should protection flow from regulations or 

statute? What should be the extent of permitted 
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disclaimers? How much immunity should 

disclaimers provide?  

 

 

Suggestion 

Refer suggestion in point 28. 

Such immunity is needed for transparent and fair 

valuations as a valuation can always be challenged in 

a court of law. 

 

The landmark judgement of Miheer H. Mafatlal v 

Mafatlal Industries ltd. AIR 1997 SC 506 throws light 

on this aspect wherein it was held that role of a court 

is not to sit in appeal where the same has not been 

objected to by majority shareholders. 

 

Disclaimers are used in valuation reports to highlight 

the general and specific limitations faced in the 

valuation engagements.  

 

The IVS provide clarity on these points (Para 20.2 of 

IVS 102) states that Sufficient Evidence must be 

assembled to ensure that the valuation is properly 

supported.  

 

Para 10.7 of IVS 105 further requires valuers to 

perform sufficient analyses to evaluate all inputs and 

assumptions and their appropriateness for the 

valuation purpose. If limitations on investigations are 

so substantial that the valuer cannot sufficiently 

evaluate the inputs and assumptions, the valuation 

engagement must not state that it has been performed 

in compliance with the IVS. 

 

Para 100.1 of IVS 200 

A valuer must assess the reasonableness of 

information received from management, 

representatives of management or other experts and 

evaluate whether it is appropriate to rely on that 

information for the valuation purpose. For example, 

prospective financial information provided by 

management may reflect owner-specific synergies 

that may not be appropriate when using a basis of 

value that requires a participant perspective. 

 

298



 

Further a lot of interpretations exist in the IVS 

Asset Standards too which require correct 

application. Most of the time, the differences in 

understanding and application of these aspects 

lead to vide value conclusions. 

 

Specific guidance is required for proper 

application of IVS 105 

• Comparable Transactions Method 

(Para 30.6, 30.7, 30.8) 

 

• Guideline Public Traded Comparable 

Method (30.12, 30.13, 30.14)  

 

• Discounts for Lack of Marketability 

(DLOM) [30.17 (a)] 

-Applicability of Discounts and 

Premiums on Fair Value for 

Regulatory Transactions needs 

deliberations 

 

• Control Premiums [30.17 (b)] 

 

• Blockage Discounts [30.17 (c)] 

 

• Discounted Cash Flow (DCF) Method 

(50.2 – 50.31) 

 

• Cost Approach (60.1 – 80.8)  

 

32  Reputation of the 

profession  

How to build and protect reputation of valuers? What 

factors to be considered to consider a person as „fit 
and proper‟ for registering a person as valuer?  
 

Suggestion 

 

Registered Valuer Rules and IBBI orders are right in 

this direction in true spirit 

 

 

F.  DEVELOPMENT OF PROFESSION  

33  Profession vis-a- 

vis Technology  

How is technology influencing valuation 

profession? What technology and how can such 

technology be used in markets for valuation 
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services, valuers, valuation education and 

valuation research? Will technology / machines 

replace valuation professionals in course of time?  

 

Suggestion 

 

Technology can only be enabler in Valuation 

Profession though computations can be done using 

Technology, however the judgement of the valuer in 

review and value conclusion would always hold 

importance. 

 

 

34  Scope and 

Approaches of 

Development  

What is the scope of development? To what extent it 

includes lobbying? Does it include advocacy? Does it 

include development of markets? Does it include 

education, continuing professional education, 

examination, development of curriculum and study 

material, etc? How can regulation facilitate 

development? What is the role of first tier regulator in 

development? What is the role of second tier regulator 

in development? Should market undertake 

development? Should regulator compete with market 

in education? 

  

35  Scope and 

approaches for 

Research  

What is the scope of research? How much of research 

is necessary for sustenance of valuation profession? 

Will market undertake research on its own? How 

research can be facilitated and encouraged? What is 

the role of first tier regulator in research? What is the 

role of second tier regulator in research? Should 

regulator compete with market in research?  

 

G.  TRANSITIONAL MECHANISM  

36  Phasing: Short / 

Medium / Long 

Term  

How should the roll out of the new regulatory 

framework be phased? What should be done 

immediately, what should follow and what should be 

done in long run?  

 

Suggestion 

 

Registered Valuers should be retained 

 

Those not yet transitioned to Registered Valuers to go 

through training and exam requirements considering 

their valuation experience. 
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37  Grandfathering  Is there any need for grand fathering? Who can be 

grand fathered? What should be the process of grand 

fathering?  

 

Suggestion 

 

Same as pt. 36 

 

38  Transitional 

Arrangement for 

IBBI  

How long it should take for the first-tier regulator to 

come up and take over the task from IBBI? How the 

work would be transitioned to the regulator?  

 

 

39  Transitional 

Arrangement for 

RVOs  

Should existing RVOs be automatically transition to 

as second tier regulator? In what time frame? In case 

fresh eligibility norms are stipulated for second tier 

regulators, how much time should existing RVOs be 

provided to comply with the new norms. Should the 

number of second tier regulators be capped?  

 

 

40  Transitional 

Arrangement for 

RVs  

Should existing registered valuers be automatically be 

migrated to the new regulatory regime? What should 

they transition?  

 

Suggestion 

 

Yes existing registered valuers should be 

automatically migrated to the new regulatory regime 

for their respective class of assets. 
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CII Views - MCA Committee for examining institutional framework to regulate Valuation 

Professionals 

 

MCA vide its office order dated 30/08/2019 constitutes an 8-member expert committee chaired by Dr. M.S. Sahoo (Chairman, 

IBBI) to examine the need for an institutional framework for regulation and development of valuation professionals (‘VPs’). 

The committee shall scrutinize the regulatory architecture for VPs, including the extent of self-regulation and statutory regulation 

along with the governance structure of regulatory institutions; Refers the committee to consider – (i) a disciplinary mechanism to 

monitor the conduct and performance of valuers, and (ii) a mechanism for development of a cadre of valuers (including current 

practitioners and freshers). The terms of reference for the committee further include deliberation upon valuation standards, 

provision of valuation services and transitional arrangement for registered valuers and registered valuer organizations. We thanks 

MCA for its initiative for strengthening the Valuation Ecosystem in India and will put forward Industry submission/suggestions on 

pertinent issues as required by MCA 

 

S. No Issue for deliberation Elaboration of the Issue Comments 

1 Vision of Valuation 

Profession 

What is your vision of the 

valuation profession, five 

Valuations are needed by various sections of the Society, like 

companies, shareholders, auditors/accountants, fund 

Annexure K
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years, ten years and 

twenty years hence? May 

it be like the profession of 

Chartered 

Accountant, Doctor, 

Advocate or any other? 

managers/analysts, banks, tax authorities, regulators like RBI and 

courts/NCLT. 

Given the wide use of valuations, the vision for the profession is 

- Producing high quality valuations that can be relied upon by 

all the stakeholders 

- Ensuring independence of valuation professionals 

- Improving India Inc.’s standing in Transparency and in Ease 
of Doing Business 

- Profession may be able to draw in high quality talent, 

including ensuring diversity of talent from different fields 

- Making India center of excellence for new research in 

valuation 

When comparing valuation to other professions like C.A., 

Doctors, Advocates, it is important to understand a few 

differences 

- Valuation is not a stand-alone profession, unlike advocates, 

doctors etc. Various kinds of valuations can be considered as 

part of those specific fields e.g. a valuation performed for 

recording fair value in accounting standards overlaps with 

accounting industry; on the other hand, a valuation 

performed for calculation of damages in a claim in 
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arbitration overlaps with legal industry. The valuation for 

physical assets like plant & machinery is a completely 

different segment. While there are basic common principles, 

the diverse fields cannot be clubbed as a single rigid 

profession 

- The body of knowledge for law or accountancy or medical is 

complete in itself. However, valuation, depending upon 

where it is used, has to draw upon the body of knowledge of 

other fields e.g. a tax valuation cannot be carried upon 

without a good understanding of tax laws, a machinery 

valuation would require a good engineering knowledge, a 

valuation for a transaction in a listed company may require 

knowledge of securities law etc. 

- Valuation is not an exact science, unlike medical profession 

or law. Valuation involves far more subjectivity by very 

nature of it. It also relies relatively more on uncertain 

forward-looking information vis-à-vis other professionals 

whose occupation would largely be reviewing/advising basis 

past information. 

- The number of doctors, chartered accountants and cost 

accountants in India could be around 8 lakhs, 2 lakhs and 1 

lakh respectively. As against that, the number of registered 

valuers in India are only about 2600. It is a very small field.  

- Even within this small number, there will be very few who 

are exclusively undertaking valuations only for a living.  
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Therefore, in the zeal to regulate, it is important that the 

regulators do not end up stifling the flexibility and inclusiveness 

required for the profession to achieve its objective.    

2 Review of Valuation 

Profession 

Internationally 

Valuation profession of 

which country / 

jurisdiction can be a 

model for valuation 

profession in India? 

Which particular feature, 

practice, or mechanism 

can be adopted from that 

jurisdiction? Any 

difficulty in adopting 

them? 

It is noted that no developed country is regulating the valuation 

profession in the way that India is trying to do. This is despite the 

fact that valuation profession is much larger in these countries. It 

is worth reflecting why other countries have chosen not to 

centrally regulate this profession. 

Indian framework may be developed based on the following 

principles: 

► May not lead to over-regulation 

► In India, the government (through the recent 

valuation regulations) is regulating all aspects of 

the profession – like, who can be a valuer, how 

valuation firms can be structured etc. 

► India is the only country following this route 

► In a dynamic and evolving profession, this may be 

counter-productive. 

► Encourages improvement of standards and globalisation 

► Encourage SROs/RVOs to strengthen standards to 

improve the profession 

► Encourage integration with global standards. This 
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will help to create Valuation KPOs serving the 

global market. 

► Do not micro-manage valuation firm structures 

► Do not insist on ‘valuer only’ firms. This will 
impact quality for various valuations. 

► Encourage valuers to form collaborations with 

different professionals. Make the field dynamic 

and inclusive 

 

3 Review of Other 

Professions in the 

Country 

Which profession can be 

model for valuation 

profession in India? 

Which particular feature, 

practice, or mechanism 

can be adopted from that 

profession? Any difficulty 

in adopting them? 

Pl refer point No 1.  

4 Review of Valuation 

Profession in the 

Country 

Valuation profession has 

long history in India. 

What are the learnings / 

lessons of such long 

experience for the 

statutory framework for 

valuation profession? 

What features from the 

Valuation profession has a long history. In this period, various 

regulators have regulated valuations that form their domain e.g. 

SEBI has regulated valuations which are used for mergers 

involving listed companies. Courts have also pronounced 

judgements on valuations. 

The Companies Act and the Valuation Rules helped put a base 

set of qualifications and a body of knowledge for the profession. 
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draft Valuations 

Professionals Bill, 2008 

can be adopted? What 

features from the 

Companies (Registered 

Valuers and Valuation) 

Rules, 2017 (“the Rules”) 
can be adopted? 

Experience with the Rules 

so far. What has worked 

well? What has not 

worked well? 

It also set forth a model code of conduct.  

The dual basis of regulation, whereby only principles, 

knowledge, standards, codes or conduct and qualifications are 

centrally regulated, while the specific valuation situations are 

regulated by the specific regulators, is the most workable model 

which balances setting common standards and improving quality 

with the need to provide flexibility for different types of 

valuation requirements. 

However, it is critical to note that only about a dozen firms have 

got registered under the aforesaid rules, which itself indicates 

that the regulations in respect of ownership of firms are 

considered to be too stringent and not inclusive.  

 Market for Valuation Profession 

5 Market for Valuation 

Services 

How big is market for 

valuation services? Is the 

market competitive? How 

can it be made more 

competitive? What are 

market imperfections? 

Who controls price? What 

are the market segments 

in terms of asset classes, 

users or any other? What 

The market for valuation services is highly fragmented and also 

considering there is no platform which collates data for 

practicing valuers, is very difficult to estimate its size. As 

mentioned earlier, the number of valuation professionals seems 

to be a fraction of other professionals. Further, not all valuers 

registered with IBBI would be active in the profession and most 

of them would pursue other vocations (apart from providing 

valuation services). The overall market from a service fee 

perspective would be less than Rs. 1000 crores – the split 

between individual and organizational valuers is not known.  
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are market shares of 

individual valuers and 

organisational valuers? 

What influences growth 

of the market? Does the 

market need to be 

developed? 

This is extremely small compared to the market for Doctors, 

Advocates, Chartered Accountants etc. 

The market for valuation is highly competitive. This can be 

evidenced from the fact that no single firm would have even 10% 

market share of the overall market. Besides, the players in 

different segments of the market are very different.  

The market can be kept competitive, by ensuring that the entry of 

new players into the market is not hampered by collusion among 

valuers, or by regulation.  

No one controls the pricing for valuations, it is dependent upon 

market forces.  The client typically evaluates the technical 

capabilities of the valuer, the purpose & complexities of 

valuation, the time it would take to undertake the engagement, 

before agreeing on price with the valuer based on mutual 

negotiations. Asset class covered under valuations are financial 

securities, tangible assets intangible assets etc. 

The growth of the market is dependent upon macro factors such 

as GDP growth, regulatory changes (eg. tax, RBI, SEBI, 

Companies Act), M&A + Private equity/venture capital 

activities, international investors’ confidence in Indian economy 

including their view on ease of doing business, and overall 

improvement in financial reporting/corporate governance 

standards.  
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Every market in every profession needs to be developed. 

However, there are no major constraints to its growth.   

6 Market for Valuers How big is the market for 

valuers? What is the 

market potential over next 

10 years? Is the market 

competitive? How can it 

be made more 

competitive? What are the 

market segments in terms 

of asset classes, users or 

any other? Does the 

market need to be 

developed? What are 

relative merits and 

demerits of individual 

valuer and organisational 

valuer? May policy 

promote one over the 

other? 

Refer our response to the point No. 5 above. 

The relative merits and demerits of individual v. organization 

valuers are as follows: 

Merits of organization valuers 

- Can pull together 

subject matter experts 

(SMEs) from various 

fields – accounting, 

tax, sector experts, etc 

– as and when required 

- Completion of time 

bound mandates (eg. 

undertaken by listed 

companies for every 

quarterly financial 

reporting) 

- Can take up large 

mandates which would 

be physically 

challenging for 

Merits of individual valuers 

- Can be more agile and 

flexible, especially for 

smaller engagements 
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individual valuers (eg. 

Large cross border 

mandates or those that 

require multiple 

factory site visits) 

- Have access to 

required databases/ 

proprietary research to 

perform valuation  

Demerits of organization 

valuers 

 

 

 

 

Demerits of individual 

valuers 

- Clients may need to 

hire multiple advisors 

with different skill 

sets or insist/allow 

sub-contracting 

arrangements for 

dealing with various 

class of assets 

- Lack of access to 

databases / adequate 

research resources 

required to carry out 
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valuation.  

  

The role of regulation may be only to foster competition. As long 

as there is competition and availability of both individual and 

organizational valuers, the clients and the market would choose 

the valuers that suit them. As long as the objective of the policy 

is development of the profession, it may not interfere in the 

operations of the free competitive market, which is the case with 

valuations currently. 

7 Market for Valuation 

Education 

How big is market for 

education? What is 

market potential over the 

next 10 years? Is the 

market competitive? Who 

are market players? What 

are market imperfections? 

Which model of 

education – legal, 

medical, accountancy or 

any other - is suitable for 

valuation education? May 

education and 

examination be with one 

agency? What are the 

No comments. 
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deficiencies in the current 

model of valuation 

education in the country? 

8 Market for Research 

and Knowledge 

Management 

How big is the size of 

market? How the market 

can be developed? How 

to incentivize research 

and knowledge 

management? How soon 

the extant knowledge 

would be redundant? Who 

does research? 

No comments. 

9 Exclusivity Can valuation services be 

rendered by anyone? May 

valuation services be 

exclusive domain of 

registered valuation 

professionals? What 

valuations may be 

mandatorily be conducted 

by valuers? How can 

competition be promoted 

if valuation work is 

reserved for a set of 

In India currently, various regulators specify who can be a valuer 

for specific valuations; this leads to compartmentalisation and 

fragmentation. However, it allows regulator to regulate specific 

valuations.  

In our opinion, the role of regulation may be to ensure that the 

person conducting the valuation has a basic knowledge and 

understanding. Beyond this specific point, there may not be any 

reservation of valuation for a specific set of professional 

organisation etc. as it would impact inclusiveness and 

competitiveness. As an example, if a valuation is for tax 

purposes, and the regulations somehow create barriers for 

valuation and tax professionals to join together, it would be 
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people? negatively impacting quality and competitiveness. In our opinion, 

as long as the valuation regulations have ensured that the 

individual signing the valuations is competent, it does not matter 

whether that individual is acting on his own, or is a part of 

specialized valuation firm, or is a part of general firm providing 

various other consultancies.  

Considering the above, while the valuation profession framework 

may provide for basic qualification criteria and training 

requirements for someone to qualify to carry out valuations, it 

may also encourage collaborating with various experts (e.g. 

technical, tax, accounting, commercial) to perform quality 

valuation rather than restricting these experts to contribute to 

valuations. Please see the file attached explaining this point in 

detail.  

Regulatory Architecture 

10 Type of Regulation Does valuation profession 

require regulations? May 

it be statutory regulation 

or self-regulation or 

regulated self-

regulations? 

Yes, there may be a regulatory framework in place which ensures 

that: 

► The valuation profession develops in an inclusive 

manner, involving varied kind of talent that is required to 

perform valuations 

► Independence and integrity of valuer 

► High quality standards/transparency in valuation 

► Anyone doing valuation is made responsible for the 
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valuation done 

► Adaptability to account for changing dynamics 

However, the framework may not be over regulating as explained 

in point Nos. 2, 4 and 9 above. 

It may be kept in mind that there are already review mechanism 

in place on work done by valuers. For example,  

- valuation done for tax purposes get challenged during 

assessment proceedings;  

- valuation done for foreign exchange regulations are 

reviewed by RBI during inspection of authorized dealers,  

- clarifications are sought on valuation done for listed 

company by of SEBI/stock exchanges.  

  

11 One Tier vs Two Tier 

Regulation 

May there be a central 

regulator or many parallel 

regulators competing with 

one another? May there 

be two tiers of regulators 

– many second tier 

regulators competing with 

one another, under the 

oversight of a central 

Considering that valuations are intrinsic to various fields, parallel 

regulators cannot be avoidable. E.g. how can SEBI not be 

permitted to regulate valuations which involve merger of listed 

companies. Similarly, how can RBI not regulate valuations 

which are used for valuing collaterals for loans.  

We do not have any comments on one tier vs. two tier regulators. 
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first-tier regulator? May 

the Valuation profession 

be regulated by one-tier 

regulator as for Advocates 

or two-tier regulators as 

in insolvency profession? 

 

12 Regulation vs 

Development vs 

Standard 

May work relating to 

regulation, development 

and standards relating 

valuation profession be 

housed together? Do 

regulation and 

development complete or 

complement each other? 

Do regulations and 

standards compete or 

complement each other? 

What may be the scope of 

regulation and 

development in terms of 

markets for valuers, 

valuation services, 

valuation education and 

valuation research? 

Yes, the work relating to regulation, development and standards 

may be housed together as all these aspects are complementary in 

nature.  

315



15 | Page                                              Confederation of Indian Industry 

 

 

 

13 Scope of Statutory 

Legislation 

How long may be the 

statutory legislation? 

What aspects may it 

cover? How often this 

may be amended? May it 

be principle based or rule 

based? May it be an 

incomplete law, i.e., may 

the legislation be a 

skeletal one with 

substantial dependence on 

subordinate legislation? 

Refer point Nos. 1 and 4 above. Standards may be based on 

principles only and be amended on real-time basis as needed 

rather than at specific time interval. 

14 Malleability of 

Framework 

How to ensure that the 

framework remains 

malleable? How may it 

cover any emerging new 

asset class? How may it 

cover valuations under 

different laws? 

No comments. 

 Functions of the Regulator 

15 Role of Each Tier in 

Regulation/Develoment 

of Valuers/Market 

In case of two-tier 

regulatory structure, what 

may be the role of the 

first tier in education, 

No comments. 
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development, standard 

setting, research, 

valuation services? What 

may be the role of the 

second tier in education, 

development, standard 

setting, research, 

valuation services? How 

each such function can be 

neatly segregated between 

two tiers? Or some 

overlap is desirable? 

What are the good areas 

for overlap and the extent 

of such overlap? How to 

avoid regulatory gaps? 

16 Scope and Approaches 

of Regulation 

What areas need 

regulation? Who - 

valuers, market for 

valuation services, 

valuation education, 

valuation research - needs 

regulation? What are tools 

of regulation? What is the 

role of first tier regulator 

Refer point Nos. 4 & 11. 
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in regulation? What is the 

role of second tier 

regulator in regulation? 

May market undertake 

regulation? What is scope 

or extent of self-

regulation? May first tier 

regulator and second tier 

regulators compete with 

each other in regulation? 

What may be jurisdiction 

of the first tier and second 

tier regulators? 

17 Governance of Each 

Tier 

May regulator – first tier 

and second tier - be a 

statutory body, a forprofit 

company, a not-for-profit 

company, an association 

of persons, or a society? 

What may be composition 

of its governing body? 

What may be the extent of 

stakeholder representation 

in the governing body? 

How democratic 

No comments. 
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legitimacy can be 

imparted to the regulator? 

What may be net worth 

and shareholding 

requirements in case of 

companies being 

regulators? 

18 Accountability of Each 

Tier 

How to hold a regulator – 

first tier and second tier - 

accountable? What 

measures can be used to 

assess performance of 

regulator in the area of 

development and in the 

area of regulation? 

No comments. 

19 Independence of Each 

Tier 

What are the areas the 

regulator - first tier and 

second tier - may be 

independent to take 

decision? What areas it 

may not have full 

independence? How 

much control Government 

may have over the firsttier 

regulator and what are the 

No comments. 

319



19 | Page                                              Confederation of Indian Industry 

 

 

 

means of such control? 

How much control first 

tiermay have over the 

second-tier regulator and 

what are the means of 

such control? How to 

protect the regulator from 

regulatory capture? 

20 Resources of Each Tier What may be the sources 

of funding of regulator -

first tier and second tier? 

How to develop human 

resources to man 

regulators? What kind of 

technological resources 

does a regulator need. 

What may be extent of 

grant from Government? 

What may be revenue 

model? 

No comments. 

21 Scope and Manner of 

Making Subordinate 

Legislation 

What areas of 

development, regulation 

and standards be 

governed by subordinate 

legislation by first-tier 

No comments. 
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regulator? What may be 

the procedure for making 

subordinate legislation? 

What may be the 

instrument for 

subordinate legislation? 

Best practices that may be 

referred to. 

22 Scope and Manner of 

Making Byelaws 

What may be the extent 

and methodology of 

making bye laws by the 

self-regulatory 

organisation in the two-

tier structure? What areas 

of development, 

regulation and standards 

be governed by bye-laws 

made by the second-tier 

regulator? How to factor 

in the interests of society 

in making subordinate 

legislations? 

No comments. 

23 Monitoring and 

Enforcement 

Who may monitor and 

what may be the manner 

of monitoring the conduct 

No comments. 
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of valuation professionals, 

market for valuation 

education and market for 

valuation services? What 

may the scope of 

authority and manner of 

inspection and 

investigation? What are 

specific roles in 

monitoring and 

enforcement by each tier 

of regulator? 

24 Scope and Manner of 

Quasi-Judicial 

Functions 

What may be the 

mechanism for disposal of 

quasi-judicial functions at 

each tier of regulator? 

Who may dispose of and 

the manner of disposal? 

What are the directions 

that can be given in 

disposal of a quasi-

judicial matter? What 

may be the appellate 

mechanism? 

No comments. 
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25 Dealing with 

Grievances of Valuers 

What may be mechanism 

to handle grievance of 

valuers? 

Valuers deal with forward looking information. Frankly a 

mechanism for grievances of valuers may not be required as long 

as the mechanism of grievances against valuers is not unjust to 

valuers. The objective of grievance mechanism may with an 

objective of being fair to everyone. Just like Doctors are 

protected from families of patients for services provided on best 

effort basis, there may be a mechanism for not reprimanding 

judgments made by Valuer in good faith (without resorting to 

application of benefit of hindsight).  

26 Dealing with 

Grievances against 

Valuers 

How may grievance and 

complaints against 

valuers be handled by 

firsttier and second tier 

regulators? 

No comments. 

  Valuation Professional 

27 Eligibility to be a 

Valuer; Qualification, 

Experience, Entity 

Who can be a valuer? 

What may be eligibility 

for an individual to be a 

valuer? What 

qualification and 

experience an individual 

may have to be a valuer? 

May one have a degree in 

valuation? May one have 

Qualification for Individual Valuer  

For Financial Securities Assets 

Valuers who have already cleared the IBBI exam. 

Individuals who are practicing valuation on their own or as a part 

of any organization may be allowed to register in their individual 

capacity as “Valuers in practice”, provided they meet certain 
minimal qualification and experience requirements. The 
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only top up education in 

valuation, after having a 

degree in engineering, 

management, finance 

etc.? Who may provide 

education? What may be 

the eligibility to be an 

organisational valuer? 

How many asset classes 

may be available? May a 

minimum and maximum 

age for practicing of 

profession be specified? 

28 Independence and 

Accountability of Valuer 

How to hold a valuer 

account 

qualification requirement for this one time registration as 

“Valuers in practice” shall be a Post Graduate in Accountancy or 

Financial Management or its equivalent including Chartered 

Accountancy, Cost Accountancy, Company Secretary, or Post 

Graduate Diploma in Financial Management, or other similar 

courses. The one time window for registration of “Valuers” in 
practice shall apply to those persons who have the relevant 

qualification as on a specified date. A minimal experience 

requirement in the area of valuation for registration as “Valuers 
in practice” could also be prescribed.  

Post cut-off date MCA could introduce the syllabus for 

examinations to be carried out under the supervision of the 

Central Government, for three subjects namely a) Theory of 

valuation – valuation of business enterprise and shares b) 

Practice and procedure of valuation; and c) Ethics. 

For Plant & Machinery 

In addition to qualifications given in IBBI’s Registered Valuer rules, as 
also considered by IBA (Indian Banking Association) in its handbook/ 

policy, membership of global professional valuation organisations like 

American Society of Appraisers (ASA), USA and RICS (Royal Institution 

of Chartered Surveyors) in machinery category can also be given direct 

membership and entry as Registered Valuers as such valuers are 

globally certified after undergoing rigorous selection criteria 
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For Real Estate 

Real estate valuations are very similar to Financial Securities Asset 

valuation as they essentially require commercial acumen and a lot of 

them are cash flow based or based on market comparison method. 

Hence qualification criteria may be same as Financial Securities Asset 

valuation qualification criteria. 

In addition to the above and qualification criteria specified in IBBI’s 
Registered Valuer rules with respect to real estate valuation, it may 

also include other graduates and engineering degree holders who 

have a post graduate degree/masters in valuation of real estate from 

a recognised university covering both full time and part time.  

Further, as considered by IBA in its handbook/ policy, membership of 

global professional valuation organisations like ASA, RICS in real estate 

category can also be given direct membership and entry as Registered 

Valuers as such valuers are globally certified after undergoing rigorous 

selection criteria. 

Qualification for organizational valuer: 

Any organization that provides valuation advisory, financial 

advisory, accounting advisory/services, Merchant Banking 

services etc. may be allowed to do valuation as long as they have 

certain minimum number of partners/directors who have 

qualified as Valuers in Practice and have adequate number of 

qualified employees.  
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There may not be any restriction on legal or ownership structure 

of the organization performing valuation or other restrictions like 

all the partner/directors may be eligible to qualify as Valuer in 

Practice etc.  

28 Independence and 

Accountability of 

Valuer 

How to hold a valuer 

accountable for his 

services? What may be 

disclosures by him? How 

to minimize influence of 

stakeholders on his 

independence? How may 

the fees of a valuer be 

fixed? May fee be 

regulated? 

Valuation report may be signed by the individual and that will 

make him accountable for work he has done. As long as the 

regulations provide for penal consequences to the valuer 

adequate in degree to the wrong carried out by her/him, and as 

long as this punishment is administered after applying principles 

of natural justice, transparently and without bias, it would act as a 

substantial deterrent/basis for being accountable. 

Fee may to be freely determined between the valuer and client 

like in any other profession. As long as the profession is 

competitive, there is no need to regulate the fee. Therefore, 

regulation may focus on fostering competition. 

29 Code of Conduct and 

Ethics 

Is the code of conduct 

provided under the 

Companies (Registered 

Valuers and Valuation) 

Rules, 2017 adequate? 

How to ensure that the 

code of conduct is 

followed? How to 

No comments. 
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monitor this? 

30 Scope and Manner of 

Making Valuation 

Standards 

May valuation standards 

be prescribed? Who may 

prescribe such standards? 

How may such standard 

be developed and 

reviewed? May such 

development be a 

continuous process? What 

may the legislation 

provide regarding 

standards? May regulator 

have any role in makings 

standards? 

No comments. 

31 Protection for Valuers How valuers can be 

protected for their 

bonafide acts? May 

protection flow from 

regulations or statute? 

What may be the extent of 

permitted disclaimers? 

How much immunity may 

disclaimers provide? 

No comments. 
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32 Reputation of the 

profession 

How to build and protect 

reputation of valuers? 

What factors to be 

considered to consider a 

person as „fit and proper‟ 
for registering a person as 

valuer? 

Explanation of fit and proper as provided in Companies 

(Registered Valuers and Valuation) Rules 2017 seems 

reasonable. 

 Development of Profession 

33 Profession vis-à-vis 

Technology 

How is technology 

influencing valuation 

profession? What 

technology and how can 

such technology be used 

in markets for valuation 

services, valuers, 

valuation education and 

valuation research? Will 

technology / machines 

replace valuation 

professionals in course of 

time? 

No comments. 

34 Scope and Approaches 

of Development 

What is the scope of 

development? To what 

extent it includes 

No comments. 
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lobbying? Does it include 

advocacy? Does it include 

development of markets? 

Does it include education, 

continuing professional 

education, examination, 

development of 

curriculum and study 

material, etc? How can 

regulation facilitate 

development? What is the 

role of first tier regulator 

in development? What is 

the role of second tier 

regulator in development? 

May market undertake 

development? May 

regulator compete with 

market in education? 

35 Scope and Approaches 

for Research 

What is the scope of 

research? How much of 

research is necessary for 

sustenance of valuation 

profession? Will market 

undertake research on its 

No comments. 
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own? How research can 

be facilitated and 

encouraged? What is the 

role of first tier regulator 

in research? What is the 

role of second tier 

regulator in research? 

May regulator compete 

with market in research? 

 Development of Profession 

36 Phasing: 

Short/Medium/Long 

Term 

How may the roll out of 

the new regulatory 

framework be phased? 

What may be done 

immediately, what may 

follow and what may be 

done in long run? 

No comments. 

37 Grandfathering Is there any need for 

grand fathering? Who can 

be grand fathered? What 

may be the process of 

grand fathering? 

No comments. 

38 Transitional How long it may take for No comments. 
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Arrangement for IBBI the first-tier regulator to 

come up and take over the 

task from IBBI? How the 

work would be 

transitioned to the 

regulator? 

39 Transitional 

Arrangement for RVOs 

May existing RVOs be 

automatically transition to 

as second tier regulator? 

In what time frame? In 

case fresh eligibility 

norms are stipulated for 

second tier regulators, 

how much time may 

existing RVOs be 

provided to comply with 

the new norms. May the 

number of second tier 

regulators be capped? 

No comments. 

40 Transitional 

Arrangement for RVs 

May existing registered 

valuers be automatically 

be migrated to the new 

regulatory regime? What 

may they transition? 

Yes 
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Type of Breaches and disciplinary sanctions imposed by RICS 
in respect of valuers

1 Breach - Unethical behaviour / dishonesty:

Sanctions - Expulsion from the profession (or reprimand and fines for less serious cases) 

2 Breach - Serious incompetence: (repeated or serious failure to meet RICS expectations of professional expertise) 

Sanctions - removal of valuation licence or conditions placed on continued practice. Reprimands could also be used here in  
conjunction with conditions. 

3 Breach - General poor level of compliance with RICS standards: (but not dishonesty or serious incompetence)

Sanction- Consent order usually linked to retraining and an expedited future review of  compliance. Serious or repeated cases of 
compliance failure is treated as an incompetence case.

4 Breach - CPD (Continue Professional Development)  Non Compliance: (Mandatory to attend 20 hours development programme)  

Sanction - First breach - Caution 

Sanction - Second Breach - Caution and Fine  
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Sanctions imposed
During the 2018-19 financial year, globally  RICS issued the following disciplinary sanctions to 
regulated individuals and firms, through an independent process:

*

Disciplinary Sanctions issued Number

Reprimand 22

Expulsion /Removal 57 

Conditions 20

Undertaking 1

Fine 19

Consent order / Regulatory Compliance Order 33 

Fixed Penalty (non-CPD related) 17

Fixed Penalty (CPD non-compliance) 

Caution – 1207

Caution/ Fine - 344
1551

Disciplinary outcomes are published in accordance with our regulatory rules 
https://www.rics.org/uk/upholding-professional-standards/regulation/how-we-regulate/disciplinary-process/panel-hearings/
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Sanctioning powers

The different sanctions that RICS has the power to issue are explained below: 

Expulsion/Firm De-Registration- A Panel may decide to expel a member or withdraw a Firm’s registration as a result of severe or 
repeated breaches of RICS rules and regulations.

Reprimand - A Reprimand is issued where there has been a risk of harm to the public caused by the regulated member’s breach of 
the rules.

Fixed Penalty - A fixed penalty is a caution and/or a fine payable by the member or firm (regulated member) for a breach of the rules. 

Consent Order /Regulatory Compliance Order - A consent order is a written agreement between RICS and the regulated member, 
requiring them to take, or refrain from taking, certain actions within a specified period. In some cases, it requires the regulated 
member to pay a fine or other costs. 

Conditions - Conditions must be specific, measurable, achievable, realistic and time bound requirements, set against a firm or 
individual. If a Panel imposes conditions, it also states whether a breach of these conditions by the regulated member will lead to 
automatic expulsion or removal, or whether further disciplinary action is appropriate. 

Fines- A Disciplinary panel may impose a financial penalty upon a regulated member as a sanction for breaching the rules. The 
member/firm is liable to pay the set amount within a specific timeframe to avoid further sanctions.

Undertaking - Undertakings are statements of compliance imposed by a disciplinary panel on the regulated member. 

Caution - A caution is a warning given in circumstances where the breach is minor and is unlikely to be repeated. A caution remains 
on an individual member or member firm’s record for 10 years
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Contact us:

Gurvinder Raina – Regulation Officer, South Asia

graina@rics.org  

Thank you!
Thank you!
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Duff & Phelps India Private Limited 

14th Floor, Raheja Tower, 

Bandra Kurla Complex, Bandra (East) 

Mumbai- 400051 

T: +91 22 6623 1000 Varun.gupta@duffandphelps.com 

www.duffandphelps.com 

November 14, 2019 

Mr M S Sahoo 
Chairman IBBI; and Chairman, Committee of Expert (CoE) 
Insolvency and Bankruptcy Board of India 
Mayur Bhawan 
New Delhi 

Sub: Submission to Committee of Experts as requested in Meeting 
dated Oct 24, 2019 

Dear Sir 

1. Thank you for inviting me to be a part of the Committee of Expert 
(CoE) constituted to examine the institutional framework for 
regulation and development of the valuation profession. I 
apologize for being unable to join physically and thank you for 
allowing me to join via Video Conference.  

2. I have received the minutes of the meeting. Under point no. 11 
(e), I (along with Mr Nitin Kapoor of RICS) have been requested 
to provide a report on the global best practices in relation to 
registration of companies as valuers.  

3. Accordingly, I have discussed this topic at length with various 
stakeholders and am happy to submit my findings in this brief 
letter report. 

4. International Valuation Standards Council (“IVSC”) is a not-for-
profit organization that acts as the global standard setter for the 
valuation profession, serving the public interest. As a result, IVSC 
has visibility into the regulatory framework for the valuation 
profession in various jurisdictions across the world. Also, as a 
non-profit organization committed to public interest, I think the 
IVSC will provide an unbiased opinion. Therefore, as a first step, 
I checked with the IVSC.  

5. According to IVSC, they have never come across the concept 
where a valuation firm/ company cannot be a subsidiary or an 
associate. According to them, if the objective of the regulation is 
to (a) hold individuals accountable and (b) claim compensation in 
case of negligence or willful misconduct, both these objectives 
are equally well or better served without this requirement/ 
restriction.  

Annexure M
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6. I agree with IVSC’s view because I believe that such restrictions 
on ownership structures mean that registered valuers will either 
be individuals or small partnerships. Such organizations do not 
have the wherewithal that large corporations have to provide 
training to their resources and make available databases that are 
absolutely necessary for carrying out a reliable valuation in 
today’s complex environment.  

7. Additionally, the Registered Valuer Rules under the Companies 
Act require the individuals to qualify as a 'Registered Valuer' by 
having specified educational qualifications, minimum industry 
experience, clearing valuation exam and becoming a member of 
Registered Valuer Organization, amongst other requirements. 
This would ensure that only qualified individual directors/ partners 
can sign as a Registered Valuer on behalf of the company and 
will be regulated by the valuation regulator either directly or 
through their RVO. Hence, it may not matter whether the 
Registered Valuers are directors/ partners in a standalone 
company/ firm or a subsidiary company. 

8. Further, in a situation where a claim needs to be brought against 
an erring valuer, an individual or small partnership will not have 
the financial resources to honor such a claim. On the other hand, 
large professional organizations which are organized as 
corporations have significant balance sheets and insurance 
covers that enable them to provide compensation to aggrieved 
parties. Of course, such circumstances are rare because such 
professional organizations are extremely careful about protecting 
their reputation and have checks and balances in place to ensure 
that mistakes/ slip-ups do not happen in the first place.  

9. I also checked with the Royal Institution of Chartered Surveyors 
(RICS), which is a global professional body promoting and 
enforcing the highest international standards in the valuation, 
management and development of land, real estate, construction 
and infrastructure. RICS works at a cross-governmental level, 
delivering a single, international standard to support a safe and 
vibrant marketplace. RICS headquarters is in London and it has 
regional offices in the United Kingdom, Europe, China, Hong 
Kong, Singapore, India, Australia, the Middle East, Sub-Saharan 
Africa, North America and Brazil. In 2018, there were over 
100,000 RICS-qualified professionals in nearly 150 countries 
across the world.  

10. According to RICS, they have a robust global programme for 
accreditation and registration of valuers. Valuer Registration 
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ensures that RICS members always meet the highest valuation 
standards, thereby offering protection and confidence both to 
valuers and to their clients. RICS registers both individuals and 
entities under this programme. 

11. For registering entities, RICS does not place any restrictions on 
the ownership structure of the entities. It accepts partnerships as 
well as companies (including subsidiaries) for registration. 

12. My own organization, Duff & Phelps, is a case in point. Arguably 
the largest valuation firm in the world, Duff & Phelps operates 
throughout the world (including in the world’s most developed 
economies with the most business friendly environments like the 
US, the UK, Canada, Germany, France, Singapore, Japan, Hong 
Kong, etc.) through private limited companies that are 100% 
owned subsidiaries of the parent firm. 

13. Specialized valuation firms like Duff & Phelps and a number of 
international property consultants (IPCs) like JLL, CBRE, 
Cushman & Wakefield, etc. have been operating as subsidiaries 
of their global parents for several decades in India and have been 
serving the Indian corporates and general public with distinction. 
Valuation reports of these firms are relied upon by international 
investors and these investors make investments worth hundreds 
of millions of dollars in India every year by placing reliance on the 
valuation reports and opinions provided by such globally 
recognized valuation firms. The global headquarters of these 
firms work with international regulators and standard setting 
bodies like SEC, AICPA, IVSC, FASB, RICS, etc. to help in 
improving valuation methodologies and making them more 
accurate and reliable. As subsidiaries of globally renowned 
valuation/ professional services firms, these organizations have 
been bringing international best practices to India and have made 
a significant contribution to improving the quality, 
professionalism, reliability and overall profile of the valuation 
profession in India. 

14. Currently, SEBI registered merchant bankers are allowed/ 
licensed to carry out valuations for various requirements under 
FEMA regulations, SEBI rules, Income Tax Act and also to 
provide fairness opinions in case of M&A transactions. Further, 
SEBI allows 100% subsidiaries (including subsidiaries of foreign 
companies) to be registered as merchant bankers. The RBI also 
allows 100% foreign investment in companies providing valuation 
and similar services ("other financial services").  
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15. I therefore submit that as a progressive regulator, MCA/ IBBI 
should also similarly allow subsidiaries and associates (including 
subsidiaries of foreign companies) to operate as registered 
valuers. 

Thanking you, 

Yours sincerely, 

Varun Gupta 
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An ethical framework for the global property market
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International Ethics Standards

Purpose

The aim of the International Ethics Standards Coalition (IESC) of professional organisations 
in the land, property, construction, infrastructure and related professions (IESC professional 
organisations) is to assert and sustain the critical role of ethics in professional practice to meet the 
needs of the global market and to maintain public trust and confidence.

Mission

The independent Standards Setting Committee (SSC) was appointed by the IESC to research, 
write and maintain principle-based International Ethics Standards to be implemented by IESC 
professional organisations, IESC supporters, and other interested stakeholders.

Vision

To promote and strengthen the ethical conduct of professional practice for the benefit of clients, 
third parties, current and future stakeholders, and the public.

Key definitions

For the purpose of these standards the following terms are defined.

Client 
A person or group using the services of a practitioner working under the professional 
requirements of organisations within the IESC.

Practitioner 
A person qualified and practising under the auspices of one or more of the IESC professional 
organisations.

Stakeholder 
A person or group indirectly affected by a service performed by a practitioner for a client.

Third Party 
An involved person or group directly affected by a service performed by a practitioner for a 
client.

International Ethics Standards

3343



International Ethics Standards

The ethical principles below are listed in alphabetical order and are considered to be of equal 
importance. If two or more principles come into conflict during an assignment, the practitioner 
should give precedence to the principle that best serves the public interest in the context of the 
particular circumstances. The public interest embraces but is not limited to:

•  the maintenance of reliable services for clients,

•  sustaining proper standards of conduct and behaviour, and

•  upholding the reputation of the profession.

Accountability: Practitioners shall take full responsibility for the services they provide; shall 
recognise and respect client, third party and stakeholder rights and interests; and shall give due 
attention to social and environmental considerations throughout.

Confidentiality: Practitioners shall not disclose any confidential or proprietary information without 
prior permission, unless such disclosure is required by applicable laws or regulations.

Conflict of interest: Practitioners shall make any and all appropriate disclosures in a timely manner 
before and during the performance of a service. If, after disclosure, a conflict cannot be removed 
or mitigated, the practitioner shall withdraw from the matter unless the parties affected mutually 
agree that the practitioner should properly continue. 

Financial Responsibility: Practitioners shall be truthful, transparent and trustworthy in all their 
financial dealings.

Integrity: Practitioners shall act with honesty and fairness and shall base their professional advice 
on relevant, valid and objective evidence.

Lawfulness: Practitioners shall observe the legal requirements applicable to their discipline for the 
jurisdictions in which they practise, together with any applicable international laws.

Reflection: Practitioners shall regularly reflect on the standards for their discipline, and shall 
continually evaluate the services they provide to ensure that their practice is consistent with 
evolving ethical principles and professional standards.

Standard of Service: Practitioners shall only provide services for which they are competent and 
qualified; shall ensure that any employees or associates assisting in the provision of services have 
the necessary competence to do so; and shall provide reliable professional leadership for their 
colleagues or teams.

Transparency: Practitioners shall be open and accessible; shall not mislead or attempt to mislead; 
shall not misinform or withhold information as regards products or terms of service; and shall 
present relevant documentary or other material in plain and intelligible language.

Trust: Practitioners shall uphold their responsibility to promote the reputation of their profession 
and shall recognise that their practice and conduct bears upon the maintenance of public trust and 
confidence in the IESC professional organisations and the professions they represent.

Ethical Principles
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Rules of Conduct for Members

2 04 June 2007    Version 6 – with effect from 01 January 2013

• Proportionality

• Accountability

• Consistency

• Targeting

• Transparency

For members requiring further guidance, we have 

prepared a series of help sheets on different aspects of the 

rules. These can be found at www.rics.org/regulation.

These Rules provide a strong foundation for RICS and its 

members, helping to protect the public and uphold the 

reputation of the profession.

Introduction

The Rules of Conduct for Members apply to all members 

worldwide. They cover those matters for which individual 

members are responsible and accountable in their 

professional lives. The rules focus on our regulatory goals 

and adopt the five principles of better regulation:
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These Rules of Conduct for Members of RICS are  

made by the Regulatory Board of the Royal Institution 

of Chartered Surveyors (RICS) under Article 18 of the 

Supplemental Charter 1973 and Bye-Law 5 of RICS  Bye-

Laws. Version 6 of these Rules shall apply from  

01 January 2013.

Scope

These Rules set out the standards of professional  

conduct and practice expected of Members of RICS. 

These Rules do not repeat obligations placed on  

Members by the general law, for example in the areas 

of discrimination and employment.

Not every shortcoming on the part of a Member, nor  

failure to comply with these Rules, will necessarily give rise 

to disciplinary proceedings. However, a failure to follow 

any guidance associated with the Rules is a factor that 

will be considered should it be necessary to examine the 

behaviour of a Member. In such circumstances a Member 

may be asked to justify the steps they took and this may 

be taken into account. A Member should be guided as 

much by the spirit of the Rules as by the express terms.

Part I General 

Interpretation
1.  In these Rules, unless the context otherwise requires,

‘Member’ means a Chartered Member, non-Chartered

Member, Honorary Member or a member of the

attached classes.

Communication

2.  RICS will communicate with Members by any of

the following:

a. post

b. fax

c. e-mail

d. telephone

e. in person

Part II Personal and 

Professional Standards

Ethical behaviour

3.  Members shall at all times act with integrity and avoid

conflicts of interest and avoid any actions or situations

that are inconsistent with their professional obligations.

Competence

4.  Members shall carry out their professional work with

due skill, care and diligence and with proper regard

for the technical standards expected of them.

Service

5.  Members shall carry out their professional work in a

timely manner and with proper regard for standards

of service and customer care expected of them.

Continuing Professional Development (CPD)

6.  Members shall comply with RICS’ requirements in

respect of continuing professional development.

Solvency

7.  Members shall ensure that their personal and

professional finances are managed appropriately.

Information to RICS

8.  Members shall submit in a timely manner such

information, and in such form, as the Regulatory

Board may reasonably require.

Co-operation

9.  Members shall co-operate fully with RICS staff and

any person appointed by the Regulatory Board.
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The Global Professional and Ethical Standards 
 
There are five standards. All members must be able to demonstrate that they: 
 
Act with integrity 
 

 This means being honest and straightforward in all that you do. 
 

 This standard includes, but is not limited to the following behaviours or 
actions: 

 
o Being trustworthy in all that you do. 
 
o Being open and transparent in the way you work. Sharing appropriate 
     and necessary information with your clients and/or others to conduct 
     business and doing so in a way so they can understand that 

                information. 
 

o Respecting confidential information of your clients and potential 
    clients. Don’t divulge information to others unless it is appropriate to 
    do so. 
 
o Not taking advantage of a client, a colleague, a third party or anyone 
    to whom you owe a duty of care. 
 
o Not allowing bias, conflict of interest or the undue influence of others 
    to override your professional or business judgements and obligations. 

 
o Making clear to all interested parties where a conflict of interest, or 
    even a potential conflict of interest, arises between you or your 
    employer and your client. 
 
o Not offering or accepting gifts, hospitality or services, which might 

                suggest an improper obligation. 
 

o Acting consistently in the public interest when it comes to making 
    decisions or providing advice. 
 

 Some of the key questions that you could ask yourself include: 
 

    o What would an independent person think of my actions? 
 
   o Would I be happy to read about my actions in the press? 

 
    o How would my actions look to RICS? 

 
    o How would my actions look to my peers? 

 
o Do people trust me? If not, why not? 
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Act with integrity (continued) 
 

o How often do I question what I do, not just in relation to meeting 
    technical requirements but also in terms of acting professionally and 
    ethically? 
 
o Is this in the interest of my client, or my interest, or the interest of 
    someone else? 
 
o Would I like to be treated in this way if I were a client? 

 
o Do I promote professional and ethical standards in all that I do? 

 
o Do I say “show me where it says I can’t” or do I say “is this ethical”? 
 

Always provide a high standard of service 
 

 This means always ensuring that your client, or others to whom you have   
professional responsibility, receive the best possible advice, support or 
performance of the terms of engagement you have agreed. 

 

 This standard includes, but is not limited to the following behaviours or 
actions: 
 
o Be clear about what service your client wants and the service you are 
    providing. 

 
o Act within your scope of competence. If it appears that services are 
    required outside that scope then be prepared to do something about it, 
    or example, make it known to your client, obtain expert input or 
    consultation, or if it is the case that you are unable to meet the service 
    requirements, explain that you are not best placed to act for the client. 

 
o Be transparent about fees and any other costs or payments such as 
    referral fees or commissions. 
 
o Communicate with your client in a way that will allow them to make 
    informed decisions. 

 
o If you use the services of others then ensure that you pay for those 
    services within the timescale agreed. 

 
o Encourage your firm or organisation you work for to put the fair 
    treatment of clients at the centre of its business culture. 
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Always provide a high standard of service (continued) 
 

 Some of the key questions that you could ask yourself include: 
 
o Do I explain clearly what I promise to do and do I keep to that 
    promise? 
 
o Do I look at ways to improve the service I provide to my clients? 
 
o How can I help my clients better understand the surveying services 
     that I am offering? 
 
o Am I providing a professional service for a professional fee? 
 
o Would the client still employ me if they knew more about me and the 
     workload I have? If not, why not? 

 
o Do I put undue pressure on myself and colleagues (especially junior 
    colleagues) to do more than we actually can? 

 
Act in a way that promotes trust in the profession 
 

 This means acting in a manner, both in your professional life and private life, to 
promote you, your firm or organisation you work for and the profession in a 
professional and positive way 

 

 This standard includes, but is not limited to the following behaviours or 
actions: 
 
o Promoting what you and the profession stand for – the highest 
    standards globally. 

 
o Understanding that being a professional is more than just about how 
    you behave at work; it is also, about how you behave in your private 
    life. 

 
o Understanding how your actions affect others and the environment 
    and if appropriate questioning or amending that behaviour. 

 
o Fulfilling your obligations. Doing what you say you will. 

 
o Always trying to meet the spirit of your professional standards and not 
     just the letter of the standards. 
 

 Some of the key questions that you could ask yourself include: 
 
o Do my actions promote the profession in the best light possible? 

 
o What is the best way for me to promote trust in me, my firm and the 

                profession? 
 

o Do I explain and promote the benefits, the checks and balances that 
   exist with the professional services that I provide? 
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Treat others with respect 
 

 This means treating people with courtesy, politeness, and consideration, no 
      matter their race, religion, size, age, country of origin, gender, sexual 
      orientation or disability. It also means being aware of cultural sensitivities and 

business practices. 
 

 This standard includes, but is not limited to the following behaviours or 
      actions: 

 
o Always being courteous, polite and considerate to clients, potential 
   clients and everyone else you come into contact with. 

 
o Never discriminate against anyone for whatever reason. Always 
   ensure that issues of race, gender, sexual orientation, age, size, 
   religion, country of origin or disability have no place in the way you 
   deal with other people or do business. 

 
o As much as you are able, encourage the firm or organisation you work 
   for to put the fair and respectful treatment of clients at the centre of its 
   business culture. 
 

 Some of the key questions that you could ask yourself include: 
 
o Would I allow my behaviour or the way I make my decisions to be 
   publicly scrutinised? If not, why not? If so, what would the public 
   think? 

 
o Are my personal feelings, views, prejudices or preferences influencing 
   my business decisions? 

 
o How would I feel if somebody treated me this way? 

 
o Do I treat each person as an individual? 
 

Take responsibility 
 

 This means being accountable for all your actions – don’t blame others if 
things go wrong, and if you suspect something isn’t right be prepared to do 
something. 
 

 This standard includes, but is not limited to the following behaviours or 
  actions: 

 
o Always act with skill, care and diligence 

 
o If someone makes a complaint about something that you have done 
   then respond in an appropriate and professional manner and aim to 
   resolve the matter to the satisfaction of the complainant as far as you 
   can. 
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o If you think something is not right, being prepared to question it and 
   raise the matter as appropriate with your colleagues, within your firm 
   or the organisation that you work for, with RICS, or with any other 
   appropriate person, body or organisation. 
 

 Some of the key questions that you could ask yourself include: 
 

o Am I approachable? 
 

o Does my firm or organisation have a clear complaints handling 
   procedure? 

 
o Do I learn from complaints? 

 
o Do I take complaints seriously? 

 
o Am I clear about what the process is within my firm or the organisation 

       that I work for about raising concerns? 
 

o Have I considered asking for advice from RICS? 
 
Contact information 
t +44 (0)20 7695 1670 (RICS Regulation helpline) 
t +44 (0)20 7334 3867 (Members’ confidential helpline) 
e regulation@rics.org 
w www.rics.org/regulation 
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Code of Conduct and Professional Ethics 
- Mr. Kirit Budhbhatti 

 
The Code of conduct and Professional Ethics are framed with expectation that the 
valuers shall conduct themselves ensuring public interests and uphold the reputation 
of the valuation profession. 
 

i. The valuer shall, at all times, act with integrity and avoid conflicts of interest 
and avoid any actions or situations that are inconsistent with his/her 
professional obligations. 

 
ii. The Valuer shall take responsibility for all his/her professional actions and 

always act with skill, care and diligence  
 

iii. The Valuer shall carry out their professional work in a timely manner and 
with proper regard for standards of service and customer care expected of 
him/her. 
 

iv. The Valuer shall comply with required continuing professional 
development. 
 

v. The Valuer shall submit in a timely manner such information, and in such 
form, as the Authority may reasonably require. 
 

vi. The Valuer shall be open and transparent in the way he/she works.  
 

vii. The valuer shall refrain from misrepresenting his/her qualifications to the 
clients and the profession. 

 

viii. The Valuer shall share appropriate and necessary information with clients 
and/or others and doing so in a way so they can understand that 
information.  
 

ix. The Valuer shall respect confidential information of clients and potential 
clients and shall not disclose information to others unless it is required 
under any authority of law. 
 

x. The Valuer shall not take advantage of a client, a colleague, a third party 
or anyone to whom he/she owe a duty of care. 
 

xi. The Valuer shall not allow bias, conflict of interest or the undue influence 
of others to override professional judgements and obligations.  
 

xii. The Valuer shall make clear to all interested parties where a conflict of 
interest, or even a potential conflict of interest, arises between him/her.  
 

Annexure N2
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xiii. The Valuer shall not offer or accept gifts, hospitality or services, which 
might suggest an improper obligation.  
 

xiv. The Valuer shall act consistently in the public interest when it comes to 
making decisions or providing advice. 
 

xv. The Valuer shall ensure that the client, or others to whom he/she have 
professional responsibility, receive the best possible advice, support or 
performance of the terms of engagement agreed. 
 

xvi. The Valuer shall clear about what service the client wants and the service 
he/she provides.  
 

xvii. The Valuer shall act within his/her scope of competence. If it appears that 
services are required outside that scope then make it known to the client 
and if required, then obtain expert input or consultation. 
 

xviii.  In the case, where valuer is unable to meet the service requirements, 
explain that to the client that he/she is not best placed to act for the client.  
 

xix. The Valuer shall not accept any amount such as referral fees or 
commissions.  

 
xx. The Valuer shall act in a way that promotes trust in the profession and 

promotes what the valuer and the profession stand for.  
 

xxi. If someone makes a complaint about something that valuer has done, then 
the Valuer shall respond in an appropriate and professional manner with 
an aim to resolve the matter to the satisfaction of the complainant as far as 
he/she can.  

 
xxii. The valuer shall take up the matter, if he/she thinks, something is not right 

with other valuers/firm or the valuation organisation at appropriate forum. 
 

xxiii. The valuer shall ensure mutual co-operation amongst valuers by free 
exchange of opinion and experience. 
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Role of RVOs in new regulatory and developmental framework 

- Mr. Kirit Budhbhatti 

 

RVOs may be entrusted with the professional developmental role ensuring continuing education 

and training of valuers. Looking to the dearth of the faculties for education and training in the field 

of valuation RVOs may be encouraged to develop pool of such faculties. 

Role of RVOs 

- To provide for continuing education and training of valuers as required under legislation.  

- To ensure the conduct of valuers as per professional code of conduct as outlined in the Act. 

- To carryout research work through its members and its publication. 

- To develop and continuously update the study material for valuation. 

- To develop and continuously update the guidelines for valuation for any new legislative 

changes or circumstances. 

- Grievance Redressal - Grievances of outsiders with members of RVO, Grievances of 

members with RVO. Grievances of RVO with its Members. 

- Taking administrative action of removing of name of member from membership register 

for non-payment of membership fees thru Membership Committee Including temporary 

surrender of Membersip. 

 

A mechanism may be provided to ensure the performance of above roles and if any lapses in 

performance brought to the notice of the regulator then regulator shall ensure that lapses are 

addressed within reasonable time by RVOs.    

 

Following role may NOT be entrusted to RVOs: 

- Regulation and Monitoring of valuer members. 

- To take any disciplinary actions on valuer members. 

 

Annexure O1
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Note on "The developmental and regulatory activities currently being 

performed by RVOs" 

 

 

Development of a profession takes place due to: 

a) the benefit it provides to the society at large; 

b) the trust level it creates among its beneficiaries; 

c) its ability to provide sustainable employment avenues for the  young 

professionals,  those  indulged in other professions aspiring to diverse and 

other such job seekers. 

d) its contribution to socio economic development . 

e) its impact on the country's economic situation. 

Role of valuation in this sense becomes more vital for the society as every financial 

transaction undertakes valuation process. Valuation as a profession, is   assuming a 

significant position in the society. However, it has existed for a long time, but a 

proper regulatory frame work was desirable to give it a definitive direction, where it 

becomes a fully developed profession. 

In this context, taking a view of the vastness, diversity of subjects involved and eco-

system as exist in our country, the role of Tier-II, as an extended arm of Tier-I in 

institutionalising the profession of Valuers assumes a great significance. Globally, for 

any kind of development to happen, an organisational partnership with government 

is required whether it is the creation of infrastructure or implementation of a 

government policy. The optimism in this direction, as expressed by the Government 

of the day, also strengthens the partnering of organisations in implementation of its 

ambitious policies, in almost every sector. 

The valuation as a profession has been existing and developing for  many years, but 

due to the absence of a regulatory framework  it could not take  its due position. The 

proposed Institutional Framework for the valuation as a profession with a two tier 

system is  indeed a step taken in the right direction. If the  contribution of Tier-II is 

restricted only to development of education without having any access in the 

regulation of professionals, it may not bear the desired results. To achieve the 

desired results, the zest, willingness and enterprise of  the professional organisations 

as Tier II engaged in the profession needs to be fully tapped to bridge the gap 

between the Government and the professionals.  

While perusing the existing pattern of the profession, globally, it becomes evident 

that: 

 Central Act for all kinds of Valuations, does not exist anywhere in the manner 

this Committee is contemplating upon. 

 Some countries like Malaysia and New Zealand follow the pattern as that of 

India’s 34AB Wealth Tax Act, where in the professional 

Annexure O2
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organisations/institutions, are regulating the profession & professionals under 

a particular Act.  

 Whereas in some countries viz., USA & Romania, the professional 

Institutions are empowered with the government oversight. 

In global context, presence of these professional organisations/Institutions, has  

contributed towards promoting  the higher levels of education and self regulatory 

systems, globally. The funding and finances required to develop such educational 

and research programmes are met from resources mobilised by these 

organisations/institutional bodies, without putting any pressure on nation's financial 

resources. 

The current regulatory environment under section 247 of the Companies Act, 2013 in 

India is fundamentally sound and that, a need for reform and improvement should not 

be taken as a condemnation of the existing regulation of valuers. 

IOV-RVF has deliberated on the role of Tier-II taking into consideration of all these 

aspects and is of a  view that, the development of any profession is possible: 

A. When its contribution and  benefit to the Society is evident. Tier-II can play a 

significant role in this direction by promoting education in this sector at ground 

zero. The youth of today aspires for new avenues of earnings, moving away from 

the conventional  ones. 

 

Historically, the profession was being practised by certain section of 

professionals only. But in recent times, especially after the introduction of 

Companies (Registered Valuers & Valuation) Rules, 2017, the younger 

generation and even the existing Valuers are showing greater interest in entering 

this regulated Valuation Profession. Still much is required to be done  

considering the size of our Country. It may not be feasible for the central system 

in terms of a single tier to meet the requirement in this area on its own. Tier-II 

under the guidance and observance of the Tier-I is very well placed to undertake 

such functions efficiently due to  availability of experienced  professionals and 

required talent, on ground level to capture working capacities, connection with 

aspirant professionals and possibility to approach far and wide locations. 

With the support of Tier-II the valuation professionals and firms can stay 

compliant with key requirements originating both from rules and regulations of 

regulatory bodies as well as  policies of the Tier-II. Tier I can be more in control of 

right policy making, quasi legislative and quasi judicial functions when the 

executive level legwork is carried out by Tier-II. A brief study of IOV-RVF in terms 

of its achievements viz. a viz. rules is attached herewith.  

B. The requirement of Valuers to be inducted into the system within limited time 

frame requires ground level working. At present, substantial number of valuers 

are working in various classes of Assets, however two years since inception of 

the said Rules, about 2500+ (Two Thousand Five Hundred) valuers could be n 
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registered with the Authority (IBBI) and a sizeable number of valuers are still 

sitting on the fence, since valuations are also being conducted under other Acts 

and provisions viz. Wealth Tax Act, Banking Sector, Income Tax Act, SEBI etc.,  

apart from the Companies Act, 2013 and IBC, 2016. Once, the whole profession 

gets Institutionalised, all kinds of  valuation assignments shall come under the 

ambit of this Institutional framework and then there will be huge influx of valuers 

into the system. Smooth and efficient entry by way of enrolment of the Valuers 

under the umbrella of one Act, shall be possible only with the facilitation services 

provided by Tier-II as an extended arm of the Government.  

Two tier system of regulation provides a natural balance and helps to have a 

more balanced, diverse, resilient framework and more effective 

implementation.The team work of Tier-I and Tier-II, wherein Tier-II under the 

guidance and supervision of Tier-I, handles the operational part of scrutinizing, 

enrolling, providing education and facilitating the registration of the members with 

Tier-I and having an effective framework to professionally monitor the 

performance, best practices and adherence to the acts, rules, regulations, 

guidelines and the amendments made there under, are bound to show desired 

results in a time bound manner. The mechanism for the same is well placed and 

performing at present. 

C. By reducing the regulatory burdens and focussing on the policy decisions, 

formulating rules and regulations, providing check barriers by way of defining 

eligibility criteria, Tier-I would be able to efficiently supervise and streamline the 

operations in that area. Expertise and experience of Tier-II in the specific field of 

Valuation shall play a defining role, as is evident from present scenario of 

operations of IOV Registered Valuers Foundation (IOV-RVF) with an impetus 

from experience of oldest & largest institute "Institution of Valuers" (IOV). 

 

D. Providing training to capacitate the individuals for the purpose of qualifying the 

eligibility criteria for getting registered as a valuer is easily possible with the help 

of existing paraphernalia of the Tier-II and can be used to kick-start the process 

immediately, without any delay. Tier-II is well developed and capacitate to 

provide various other bridging courses and for cross-asset class education 

courses. Existence of highly experienced valuers in the present scenario, makes 

training and education of new entrants, possible.  

 

E. Focussing on the issues where the members are required to create the trust of 

the stakeholders, inspire confidence and maintain the reputation of the valuation 

profession shall be the core objective of the Tier-II. And presently the Tier-II are 

ideally placed to be an effective arm of the regulator for the valuation profession 

in the country. 

 

F. The development of profession and professionals is a continuous process and 

can never be assumed to be completed when an individual gets registered as 

valuer (RV) or enters a regulated environment. Actual development starts when 
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one has entered into the regulated environment and makes continuing education 

as part of their professional growth, is governed as per the prescribed rules and 

regulations by the Government and the monitoring & disciplinary policies of the 

organisation of which he is the member. Observance, of the activities by 

monitoring RVs or addressing the grievances while taking appropriate disciplinary 

actions are such functions of  Tier-II which may be construed as possessing extra 

judicial powers, but considering this aspect of capacity building are definitive tools 

for achieving the desired results. Capacity building cannot be constrained to the 

teaching facility only, but the corrective measures and means of growth can only 

be assessed and assured, if the regular monitoring, addressing to the grievances  

are in the purview of Tier-II.   

 

G. The functions performed by the existing Tier-II are essential to the proper 

regulation of the valuation profession and for the development of valuation 

profession in line with the effectively placed regulatory framework including 

ongoing quality monitoring activities, effective Grievance Redressal procedure, 

fair and independent disciplinary policy, continuing education & training policy, 

peer review and inspection policies of Tier-II, governed by an independently led 

board shows the robust system already in place to cater to the Tier-I for effective 

and quick implementation of the proposed framework for valuation profession 

while upholding the reputation of profession and shall inspire confidence in the 

quality of valuation services to the stakeholders. 

H. The Inspection policy of the Tier-II for the Members in consonance with 

requirement of taking disciplinary action upholds the standards and protects the 

stakeholders. 

 

I. The provision of regular periodic reviews and peer reviews of the members to 

ensure compliance with act, rules, regulation and policies, valuation and ethical 

standards formulated by both Tier-I and Tier-II ensure that the members are 

following best practice and guidelines and that a robust framework of policies and 

procedures is in place. Reviews are undertaken by qualified and eminent valuers 

who are experts in their field. All the members are required to follow the peer 

review policy of the Tier-II and comply with reasonable requests to review their 

systems, processes, files and related documentation.  

 

J. Tier-II has introduced a more formalised process of filing grievances/complaints 

against the members and forms which shall lead complainants/stakeholders to be 

more thoughtful and specific, thereby able to reduce the quantum based 

complaints. 

 

K. Duly placed and approved disciplinary policy of the Tier-II, which is based on 

decisions made through a defined and independent process where a committee 

with the presence of an independent director chairing it and presence of 

representative from Tier-I, provides the profession with an effective, fair and 

independent quasi judicial body for the purpose of safeguarding the interest of 
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the stakeholders.The endeavour of the Disciplinary policy of existing Tier-II,to 

support its members to come back into compliance is a two-way and constructive 

process, however, in serious cases of non-compliances, the disciplinary powers 

are used to enforce compliance.  

 

L. Tier-II has an effective, fair and independent Appellate Board chaired by 

independent Director and nominee Director of the Authority to provide a hearing 

from the erring valuers for their version in case of some disciplinary action 

against them. 

 

M. To protect the stakeholders and safeguard the reputation of the valuation 

profession. The policies of the Tier-II range from caution to expulsions or the 

deregistration of Valuer Members.  

A statement reflecting  provisions of the Companies (Registered Valuers & Valuation) 

Rules, 2017 required to be complied by RVOs viz. a viz. the status of compliance of 

IOV Registered Valuers Foundation and functions already under taken by them is 

attached herewith to strengthen the impact of the practical application of the rules by 

Tier-II under the ability propounded by Tier-I. 
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Annexure -I 

Governance Structure of RVO’s required as per the provisions of the Companies 
(Registered Valuers & Valuation) Rules, 2017 and the status of compliance by the IOV 

Registered Valuers Foundation (IOV-RVF). 

Sr. 
No. 

Rules/Provisions IOV-RVF status  

1 There shall be a governing board 
consisting of more than half 
independent directors & less than one 
fourth Registered Valuers directors. 

IOV-RVF Governing Board is 
comprised of eight (8) directors out of 
which five (5) are independent 
directors and two (2) are Registered 
Valuers and one related director.  

2 No meeting of the governing board shall 
be held without the presence of atleast 
one independent director. 

All board and committee meetings of 
IOV-RVF have always been chaired by 
the independent directors. 

3 An independent director shall be an 
individual - 
a. who has an expertise in one of the 
fields of academic, management, law& 
finance. 
b. who is not a registered valuer & who 
is not a shareholder of RVO. 
 
c. who fills the requirements under the 
sub-section 6 of section 149 of the 
Companies Act, 2013. 
 
 

IOV RVF has 5 independent directors.  
Independent directors are from the 
field of academic, management, law & 
finance. 
The independent directors are not the 
registered valuers nor do they have 
any shareholding in IOV-RVF. 
All the independent directors fulfill the 
requirements under sub-section 6 of 
section 149 of the Companies Act, 
2013. 
 

4 The directors  shall elect an  
independent director as the chairperson 
of the governing board 

Board of directors of IOV-RVF have 
selected one independent director as a 
chairperson of the Governing Board of 
IOV-RVF.  
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Annexure -II 

Monitoring Committee & Policy of IOV-RVF 
 

Sr. 
No. 

Rules/Provisions IOV-RVF status  Remarks  

1 The organisation shall have a 
Monitoring Policy to monitor the 
professional activities and 
conduct of members for their 
adherence to the provisions of the 
Act, rules, regulations and 
guidelines issued thereunder, bye-
laws of the RVOs, the Code of 
Conduct & directions given by the 
Governing Board. 
 
 

IOV-RVF has put in place a 
Monitoring Committee and has 
adopted a Monitoring Policy in 
accordance with relevant rules and 
regulations.  
 
 
 
 
 
 
 
As per the Monitoring Policy, the 
Registered Valuers Members of 
IOV-RVF are required to submit the 
information periodically in 
accordance with the procedural 
framework comprising of activity 
data, annual data, collection of the 
information,  records and 
documents.  
 
Based on the timely compliances 
made by the Registered Valuer 
Members, the Monitoring 
Committee classifies the 
Registered Valuer Members in the 
following categories: 
A. Compliant 
B. Semi Compliant  
C. Non-Complaint  
 
IOV-RVF fully complies with and 
has the mechanism for the 
confidentiality of the data submitted 
by its Registered Valuer Members. 
 
 
IOV-RVF is timely submitting the 
disclosure reports in the prescribed 
format provided by the authority. 

The Monitoring 
Committee of 
IOVRVF is headed 
by an Independent 
Director, who has 
an expertise in the 
field of finance. He 
conducts 
regular meetings 
 in  the presence of 
all Committee 
Members. 
 
 
The IOVRVF has 
constituted a 
Committee of  
experts to review 
valuation reports of  
Registered Valuer 
Members of IOV-
RVF.  

2 A member shall submit information 
about ongoing and concluded 
engagements as a registered 
valuer, in the manner and format 
specified by the Organisation, at 
least twice a year stating inter alia, 
the date of assignment, date of 
completion and reference number 
of valuation assignment and 
valuation report. 

3 The Monitoring Policy shall 
provide various details such as 
frequency of monitoring, collection 
of information and records of the 
members and their compliance 
with the Monitoring Policy, 
evaluation of performance of 
members. 
 

4 The Monitoring Policy shall take 
due care of privacy of members, 
confidentiality of records as 
needed and be non-discriminatory. 
  

5 The Organization shall submit a 
report to the authority with 
information collected during 
monitoring pertaining to details of 
the appointments and the 
transactions conducted with 
stakeholders and with the third 
parties along with outcomes. 
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Annexure -III 

GRIEVANCE REDRESSAL COMMITEE & MECHANISM OF IOV-RVF 

Sr. 
No. 

Rules/Provisions IOV-RVF Status  Remarks  

1 The Organization shall have a Grievance 
Redressal Policy providing the procedure 
for 
receiving, processing, redressing and 
disclosing grievances against the 
Organization or any member of the 
organization by 
(a) any member of the Organization 
(b)any person who has engaged the 
services of the concerned members of the 
organization 
(c) any other person or class of persons as 
may be provided by the Governing Board. 

To comply with the Rules, 
IOV-RVF has an effective 
Grievance Redressal 
Mechanism for addressing to 
the Grievances received 
against the Registered Valuer 
Members of IOV-RVF and 
against IOV-RVF through 
Grievance Redressal  
Committee. 
 
 
 
 
Grievance Redressal 
Committee of IOV-RVF has 
been constituted by the 
Governing Board of IOV-RVF 
and comprises of  five 
members and is headed by an 
independent director. Regular 
Meetings of the Grievance 
Redressal Committee of IOV-
RVF are being held. 
 
 
 

The Grievance & 
Redressal 
Committee of IOV-
RVF is headed by 
an Independent 
Director, who has an 
expertise in the field 
of Management. He 
conducts 
regular meetings 
 in  the presence of 
all committee 
members. 
 2 The Grievance Redressal Committee 

(GRC) after having duly examined the 
grievance 
(a) can dismiss the grievance if it is devoid 
of merit 
(b) initiate a mediation between parties for 
redressal of grievance. 

3 The GRC shall refer the matter to the 
Disciplinary Committee, wherever the 
grievance warrants disciplinary action. 

3 The Grievance Redressal Policy shall 
provide for 
(a) the format and manner for filing 
grievances 
(b) maximum time and format for 
acknowledging receipt of grievance, 
(c) maximum time for disposal of the 
grievance by way of dismissal, reference 
to the Disciplinary Committee or the 
initiation of mediation. 
(d) details of mediation mechanism 
(e) provision of a report of the grievance 
and mediation proceedings to the parties 
to the grievance upon dismissal or 
resolution of the grievance. 
(f) action to be taken in case of malicious 
or false complaints 
(g) maintenance of a register of grievance 
made resolutions arrived at 
(h) periodic review of the Grievance 
Redressal mechanism.  
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Annexure -IV 

 

 

DISCIPLINARY COMMITTEE & THE POLICY OF IOV-RVF 

Sr. 
No. 

Rules/Provisions IOV-RVF Status  Remarks  

1 The Organization may initiate disciplinary 
proceedings by issuing a show-cause notice 
against members  
a)based on a reference made by the 
Grievance Redressal Committee  
b) by monitoring of members;  
c)  by following any directions from authority or 
court of law.  
d) suo moto, based on any information 
received by it.  

Duly constituted Disciplinary 
Committee and a fair, effective 
and independent  Disciplinary 
Policy of IOV-RVF in 
consonance with the  
Companies (Registered Valuers 
& Valuation) Rules, 2017 is in 
place and includes the 
procedure and manner for 
initiating disciplinary 
proceedings and the orders that 
may be passed by the 
Committee. 

The Disciplinary 
Committee of IOVRVF 
is headed by an 
Independent Director, 
who has an expertise 
in the field of Law. He 
conducts 
regular meetings 
 in  the presence of all 
committee members. 
 2 The Organisation shall have a Disciplinary 

Policy, which shall provide for the following: 
(a) the manner in which the Disciplinary 
Committee may ascertain facts; 
(b) issue of show cause notice based on the 
facts 
(c) disposal of show cause notice by a 
reasoned order following principles of natural 
justice; 
(d) timelines for different stages of disposal of 
show cause notice and 
(e) rights and obligations of the parties to the 
proceedings. 
 

3 The orders that may be passed by the 
Disciplinary Committee shall include 
(a) expulsion of the member 
(b) suspension of the member for a certain 
period of time 
(c) admonishment of members, 
(d) imposition of monetary penalty;  
(e) reference of the matter to the Authority,  
recommendation of the amount of restitution or 
compensation that may be enforced by the 
authority. 
(f) directions relating to costs.  
 
 

4 The Governing Board shall constitute an 
Appellate Panel consisting of one independent 
director or the organisation, one member each 
from amongst the person of eminence having 
experience in the field of law and field of 
valuation and one member nominated by the 
Authority. 

Appellate Panel has been 
constituted by the Governing 
Board of IOV-RVF having  
eminent members from the field 
of law & valuation and a 
member nominated by the 
Authority. 
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Annexure -V 

Education & Training Provided by IOV-RVF 
 

Sr. 
No. 

Rules/Provisions IOV-RVF Status Remarks  

    

1 Rule 12 (2) The organisation 
referred to in sub-rule 91) 
shall be recognised if it- 
(a) conducts educational 
courses in valuation, in 
accordance with the syllabus 
determined by the authority, 
under rule 5, for individuals 
who may be its valuers 
members and delivered in 
class room or through 
distance education modules 
and which includes practical 
training; 
 
 
 
 
 
 
 
 
 
(b) grants membership or 
certificate of practice to 
individuals, who possess the 
qualifications and experience 
as specified in rule 4, in 
respect of valuation of asset 
class for which it is 
recognised as a registered 
valuers organisation; 
 
 
 
 
 
(c) conducts training for the 
individual members before a 
certificate of practice is 
issued to them; 
 
 
 
 

Education Training and 
Research Committee was 
constituted by the 
Governing Board of IOV-
RVF and is chaired by an 
independent and academic 
person (Vice Chancellor of a 
well known university) for 
guiding all educational 
matters. 
 
IOV-RVF has been 
conducting 50 hrs. 
educational courses in 
valuation in accordance with 
the syllabus determined by 
the authority (IBBI) on PAN 
India basis at different 
locations in all the regions 
since its inception.  
 
 
 
IOV-RVF is granting 
membership certificates to 
the individuals who possess 
the qualifications and 
experience as per the rules, 
have attended 50 hrs. 
education course and have 
passed the valuation 
examination conducted by 
IBBI. IOV-RVF is also 
issuing Certificate of 
Practice to its Registered 
Valuer members.   
 
IOV-RVF has been 
conducting full day trainings 
on PAN India basis at 
different locations in all the 
regions before issuing 
Certificate of Practice to its 
Registered Valuer Members 
since September 2018. 

1. IOV-RVF has 
conducted 177 
educational courses 
of 50 hrs. since 
inception. 
2. 3921 number of 
valuers have 
attended the 
educational courses 
conducted by IOV-
RVF. 
 
3. 1179 number of 
valuer members of 
IOV-RVF have been 
registered with the 
authority (IBBI) out of 
2632_total number of 
Registered valuers 
regsitered with 11 
RVOs as on date.   
 
 
IOV-RVF has 3921 
members as on date 
and has granted 
certificate of Practice 
(COP) to 1052 
members. 
 
 
 
 
 
 
 
 
IOV-RVF has 
conducted 47 full day 
trainings for its 
members in 16 
locations in different 
regions before 
issuing COP. 
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(e) provides for continuing 
education of individuals who 
are its members; 
 

   
IOV-RVF is continuously 
conducting seminars, 
trainings, workshops, 
conferences etc.,  in 
classroom mode on the 
relevant topics related to 
valuation on PAN India 
basis at different locations in 
all the regions throughout 
the financial year to make it 
accessible and convenient  
for Registered Valuer 
Members to participate in 
such Seminars and earn the 
mandatory credit hours   

 
 
IOV-RVF has 
conducted 15 
seminars at 12 
locations in all the 
regions throughout 
the financial year to 
its Registered Valuer 
members  

    

3 Rule 8(1) The registered 
valuer shall, while conducting 
a valuation, comply with the 
valuation standards as 
notified or modified under 
rule 18: 
Provided that until the 
valuation standards are 
notified or modified by the 
Central Government, a valuer 
shall make valuations as per- 
(a) Internationally accepted 
valuation standards  
(b) Valuation standards 
adopted by any registered 
Valuers organisation.   

IOV-RVF has adopted 
International Valuation 
Standards (IVS) until the 
valuation standards are 
notified by the Central 
Government. 
 
IOV-RVF ensures that all 
the members are following 
the IVS while conducting 
valuations. 
 
IOV-RVF has been 
conducting specialised 
trainings on the valuation 
standards for its members 
and taking exams for the 
same. 

Valuation Standard 
Board (VSB) of IOV-
RVF has been 
constituted and is 
chaired by the 
representative of 
IOV-RVF in the 
Committee to advise  
on Valuation Matters 
set up under the 
Companies 
(Registered Valuers 
& Valuation) Rules, 
2017. 
 
Under the guidance 
of Valuation 
Standard Board 
(VSB) of IOV-RVF, 
the specialised 
training on Valuation 
Standards has taken 
place. 
 
240 Valuers   
have attended the 
specialised training 
on valuation 
standards till date. 
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Conflict of Interest for valuers 

- Mr. Varun Gupta 

 

For a valuer (whether an individual or a firm), Conflict of Interest can arise in various situations. 

These can be broadly categorized as follows: 

• Party Conflict 

• Own Interest Conflict 

These categories are further described below, along with some illustrative examples:  

1. Party Conflict is said to arise in a situation in which the duty of valuer to act in the interests 

of a client or other party in a professional assignment conflicts with a duty owed to another 

client or party in relation to the same or a related professional assignment. This situation 

could arise due to either ‘simultaneous representation’ or ‘successive representation’. 
Examples: 

a. Let us say two parties (A and B) are negotiating a transaction. Assisting Party B in 

whatever capacity (including valuation services) if the valuer is already assisting 

Party A in the same transaction (in whatever capacity including providing 

valuation services) leads to a Conflict of Interest. This is an example of 

‘simultaneous representation’. 
b. Assisting a litigant in a dispute/ arbitration situation in whatever capacity 

(including as a valuation expert or an expert witness) if the valuer is already 

assisting the defendant (or vice versa) in the same dispute/ arbitration (in whatever 

capacity). This is also an example of ‘simultaneous representation’. 
c. In a situation where the valuer is approached by a client for valuing an asset which 

the valuer has previously valued (for a different client), the RV could be under 

pressure to conclude the value at or around the same value as estimated previously. 

A situation may arise when a valuer who had previously completed a valuation for 

an owner contemplating a sale, is requested to value the asset for the purchaser or 

the purchaser’s financial institution. Under such a situation, the valuer will be 

under pressure to at least reaffirm the original value. To do otherwise would cast 

doubt on the original valuation, which would jeopardize the valuer’s credibility in 

the eyes of the owner; but to ignore the actual sale value could do a disservice to 

the new client. This is a classic example of ‘successive representation’ situation. 
d. The other reason why a conflict of interest may arise in case of Successive 

Representation is that the 1st client (the owner) may have previously provided 

confidential information that the he may not want divulged to the potential buyer 

(the 2nd client). Failure to include that information in the second report, if material, 

could lead to a breach of the obligations to the 2nd client. To include the information 

would betray the confidentiality obligation to the 1st client. Such a situation is best 

resolved by declining the second project. However, in certain situations, Successive 

Representation may not result in a conflict. This is especially true if significant time 
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has elapsed between the first and the second engagement, or significant events have 

taken place after the first engagement that have rendered the first valuation opinion 

and the confidential information shared by the 1st client obsolete. In any event, the 

consent of the 1st client should be obtained before proceeding with the second 

valuation. 

 

2. Own Interest Conflict is a situation in which the duty of a Valuer to act in the interests of 

a client in a professional assignment conflicts with the Valuer’s own interests (directly or 

indirectly)  

Examples: 

a. Providing valuation services to a client where the RV is the shareholder of the entity 

being valued and the valuation opinion could have an impact on the stock price 

b. Providing merger swap analysis where the RV is a shareholder in either or both of 

the companies involved in the merger 

c. Self-review conflict – where a valuer or a network firm reviews (as an auditor) the 

work performed including the valuation report provided by the valuer 

d. Charging a success fee on a valuation project 

e. Charging a fee based on the percentage of value of assets being estimated. In such 

a situation, the valuer has a clear incentive to overvalue the assets 
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PROPOSED DRAFT CHAPTER ON REGULATORY GOVERNANCE 

- Mr. Somasekhar Sundaresan 

 

The structure of the regulatory organisation is a vital element in the efficacy of regulating 

valuers.  While a new profession would be nurtured and regulated, how well the regulator 

functions would depend on the structure of the regulator itself and how the regulator is 

governed.   

 

The regulation of a regulator’s performance is best served with inherent checks and balances 

by creating a strong governance capacity overseen by an effective board.  Indeed, like with any 

body corporate (and more so with the tasks involving exercise of statutory power) the 

executives in a regulator would need an effective check and balance to measure their 

performance internally.   

 

By design, a regulatory organisation has multiple roles and legal capacities of the “State” rolled 

into and bundled up, in one organisation.  The role of the legislature, executive and the 

judiciary, are all rolled into the regulator, suspending the conventional wisdom of the need for 

separation of powers of the State, with each arm of the State acting as a check and balance on 

the others.  This further underlines the need for a strong governance framework to ensure 

effective functioning of the regulator.   

 

Regulatory organisations in India and their governance do not impose statutory requirements 

on how the regulator would be governed. Most of the legislation that create regulators entail 

setting up of a “board” or an “authority” with provisions containing generic requirements of 

knowledge of and acquaintance with accounting, economics, law, and the like.  Likewise, the 

oversight of the regulatory organisation’s functioning by the board of directors / governors is 

hardly embedded into legislation.  This leads to outcomes such as regulatory officials not 

having any key performance indicators or metric on which their performance could be 

appraised.   

 

The Committee deliberated on how best the design of the regulator could be enhanced to 

achieve Board effectiveness to oversee the affairs of the regulatory agency.  The committee 

felt that while the design in which existing regulators that have been set up – for example, the 

Securities and Exchange Board of India or the Insurance Regulatory and Development 
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Authority – may be adopted, even at inception, care should be taken to ensure that the internal 

governance of the regulatory agency must be made more robust by the very architecture of the 

regulatory agency.  It was noted that the regulator in the instant case would be a regulator that 

not would not only play the role of regulating the conduct of valuers but would also be a 

licensing authority for valuers. 

 

Salient Design Features in Legislation: 

 

The following design features are envisaged as features in the Statute to be passed by 

Parliament in setting up the regulator:- 

 

a) The regulatory agency would have a Chairman, who would be the chief executive of 

the organisation; 

 

b) The governing board would also comprise Whole Time Members, who, like the 

Chairman, would be employees of the regulatory agency; 

 

c) The governing board would also have Part Time Members who would be external 

persons from society who would be a check and balance on the executive; 

 

d) The Part Time Members would be at least equal in number to the aggregate of the 

Chairman and the WTMs on the Board; 

 

e) The regulatory agency would also have an Advisory Committee that would comprise 

valuers and other direct stakeholders, which committee, would, in an advisory capacity 

make recommendations to the regulatory agency on matters of regulation and oversight 

of the profession; 

 

f) Ordinarily, no valuer and other direct stakeholder, or for that matter, no person from 

the regulatory agency, other than the Chairman and the WTMs would be a member of 

the Board; 

 

g) The Advisory Committee’s recommendations must be tabled before the Board of 

Directors for its consideration; 
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h) To ensure effective segregation of powers, the legislation creating the regulator, would, 

by stipulated design entail the following features:- 

 

Provisions on Statutory Organisational Design: 

 

(i) The Chairman would be the Chief Executive and head the executive functions 

of the regulatory agency and also be Chairman of the Board for its meetings; 

 

(ii) One or more of the WTMs representing the quasi-judicial function of the 

regulatory agency would also form part of the Board – one of such WTMs shall 

head the quasi-judicial function of the regulatory agency; 

 

(iii) The legislative function of the regulatory agency must be discharged by the 

Board – the executive must pilot any subordinate legislation that is proposed to 

be notified through the Board and the Board must sign off on the actual final 

version of the legislation that is to be made under the Parliamentary statute; 

 

(iv) The quasi-judicial functions of the regulatory agency must not comprise any 

member from the executive function of the regulatory agency – indeed, officials 

in the executive role may with a stipulated cool-off period be moved to the 

quasi-judicial role with the condition that they must not preside over any quasi-

judicial proceeding involving issues that had been handled by them in their 

executive role; 

 

(v) The basic trial and adjudication of quasi-judicial proceedings would be 

discharged by Adjudicating Officers, whose performance appraisal would be 

conducted by the WTM who would head the quasi-judical function of the 

regulatory agency; 

 

(vi) None of the officials in the executive role would have a say in the performance 

appraisal of the quasi-judicial Adjudicating Officers.  Likewise, no WTM 

forming part of the quasi-judicial function must have a say in the performance 

appraisal of officials in the executive function in the regulatory agency; 
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Provisions on Due Process for Law-making: 

 

(vii) In the legislative function, by statutory mandate, before any subordinate law is 

made, the regulatory agency must publish a problem statement recording the 

objective of the proposed subordinate law, the nature of the issue sought to be 

addressed, the draft of the legislative solution to the problem statement, with 

analysis of costs and benefits of such proposed law; 

 

(viii) The proposed draft law along with the aforesaid analysis must be published for 

public comment, with at least six weeks being provided for the comments to be 

received; 

 

(ix) The suggestions received, the suggestions accepted, the suggestions rejected, 

and reasons for such acceptance or rejection, along with the final version of the 

draft subordinate law must be tabled before the Board for its consideration and 

deliberation; 

 

(x) The Board must deliberate the proposed law and approve the subordinate law 

in final form, which finally-approved form must be published in the Official 

Gazette as the final applicable law; 

 

(xi) Notes in legislative intent for every provision of the subordinate legislation must 

be spelt out as an integral part of the legislation – to enable the regulated entities, 

the regulatory agency and courts to appreciate the legislative intent behind every 

provision in the subordinate law; 

 

(xii) The subordinate law so made must be tabled in Parliament for 30 days; 

 

(xiii) Power to remove difficulties in the operation of the subordinate law must be 

provided for with a limited window of two years in which period the subordinate 

legislation would be well experienced by society; 
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(xiv) Every subordinate law must be mandatorily reviewed six months before the fifth 

anniversary of the law having been brought into effect; 

 

(xv) The executive side of the regulatory agency must collect and provide to the 

Board, empirical data on the functioning of the provisions to enable such 

review; 

 

(xvi) By the sixth anniversary of very subordinate law taking effect, a reiteration of 

the law, with or without amendments, must be explicitly made for continuation 

of the effect of the provisions; 

 

Provisions on Enforcement in Discharge of Executive Function: 

 

(xvii) In the enforcement of the law, principles of natural justice must be followed – 

essentially, this must entail provision of inspection of the record, effective 

access to the relevant material that could lead to a determination of the issues 

involved, and ability to cross-examine persons whose statements become 

relevant for proving or defending charges; 

 

(xviii) A show cause notice must be issued setting out the nature of the charges, the 

facts based on which the charges are levelled, the provisions of law that stand 

violated by reason of the nature of the facts and the proposed measures and 

remedies contemplated to resolve the impact of the violation; 

 

(xix) Inspection of the record must not be restricted just to the material relied upon to 

support the charges, but must also extend to material that could undermine the 

charges – the objective of any proceeding being to arrive at the truth rather than 

to achieve the outcome of holding a person guilty; 

 

(xx) Adjudicating Officers who would decide upon the outcome in the proceedings 

must afford an opportunity of being heard at a personal hearing; 

 

(xxi) The Adjudicating Officers must conduct a case management meeting to assess 

the volume of work involved in a hearing; the number and type of issues to be 
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considered; the time that may be involved in assessment of issues; and allocate 

time for oral arguments; 

 

(xxii) The recipients of the show cause notice must be given reasonable time to present 

their written reply after completion of inspection and to supplement a note on 

arguments within a short period after the conduct of the personal hearing; 

 

(xxiii) An appeal against any decision by an Adjudicating Officer shall lie before a 

quasi-judicial WTM; 

 

(xxiv) Decisions of the WTM must be appealable to the Securities Appellate Tribunal, 

which is now broadly the appellate tribunal that has appellate jurisdiction over 

regulatory matters in the financial sector; 

 

(xxv) Appeals from the decisions of the Tribunal must lie in the High Court on 

questions of law and fact; 

 

(xxvi) No statutory right to appeal from the decisions of the Tribunal is required to be 

provided – the Supreme Court of India may grant special leave to appeal under 

Article 136 of the Constitution of India  
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Compilation of Purposes of Valuation  

under the existing law and by practice in India 
(Complied by CVSRTA Registered Valuers Association) 

 

 

 

Various movable and immovable assets like Land and Building, Plantation, Forest, Mines, 

Factories, Plant and Machinery, Shares and intangible assets like copyrights,  trademarks, 

logos, patents, goodwill, brands, customer data etc needs to valued for various purposes. 

 

Valuation Under Various laws: 

 

1. Valuation to be done for the purpose of the Companies Act.  

    (Various Section under the companies Act requires the valuation to be done by the 

Registered Valuers) 

 

2. Valuation to be done for the purpose of the IBC.  

    (Various Section under the Insolvency and Bankruptcy Code requires the valuation to be 

done by the Registered Valuers) 

 

3. Valuation to be done for the purpose of the Income Tax Act.  

    (Various Section under the Income Tax Act requires the valuation to be done by the 

Registered Valuers under the Wealth Tax Act) 

 

4. Valuation to be done for the purpose of the SARFESI Act.  

    (Under the SARFESI Act the valuation to be done by the Registered Valuers under the 

Wealth Tax Act) 

 

5. Valuation for the purposes of Land Acquisition Act. 

 

6. Valuation for the purpose of Various Stamp Duty Acts of Centre as well as States. 

 

7. Valuation for the purpose of REITs (Real Estate Investment Trust), as per SEBI 

Guidelines. 

 

8. Valuation for the purposes of innumerable Acts of centre as well as States, which for some 

or other purpose of the Act require valuation of Property, whether moveable or 

immovable. e.g. Enemy Property Act., Money Laundering Act., Benami Properties Act. 

etc. etc. etc. the list is endless. 
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Valuation By Practice 

 

1. Valuation for various Court Purposes. [Courts include Small Causes Courts, Family 

Courts, Metropolitan Courts, District Courts, High Courts and Supreme Court.]   

(To adjudicate various types of disputes relating to property, division of property among 

rightful claimants, to sell the attached property, to arrive at market value of various 

properties to charge court fees, to prove under valuation or over valuation, to grant 

probate/Letter of Administration etc. etc. etc.)  

 

2. Valuation for DRT (Debt Recovery Tribunal) Purposes (To dispose off the attached 

property etc.) 

 

3. Valuation for the purpose of Banks and financial institutions (for keeping the property as 

security against loan advanced, to sell off the attached property, for keeping additional 

property as security for enhanced loan, revaluation of property after certain time period) 

 

4. Valuation of property to establish net-worth of an individual/person/firm /company. 

 

5. Valuation of property for the purpose of making application for VISA to various countries 

to establish the payment capacity/Net worth. 

 

6. Valuation of property for the purpose of settling dispute in the family or partnership firm 

or for the joint owners. 

 

7. Valuation for the purpose of Mutual Funds to arrive at NAV. 

 

8. Valuation for the purpose of Purchase/Sale/renting of property by Various Government 

and semi government Department thru Tender/Auction process. 

 

9. Valuation for the purpose of Purchase/Sale/renting of property by Various Charitable 

Trusts thru Tender/Auction process. 

 

10. Valuation for the purposes of Charity Commissioner. 

 

11. Valuation for the Matters of Arbitration and Conciliation. 

 

12. Valuation for the purposes of Various Tribunals, Forums established under the Act for 

dispute resolution. 
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13. Valuation for the purpose of Purchase/Sale/renting of property by private individuals 

from outside city / NRIs.  

 

14. Valuation for the purpose of making a feasibility report of some business proposal.  

 

15. Valuation of property or estimation of work done for the purpose of Tender.  

 

16. Valuation of Shares for off market transactions/unlisted shares. 

 

17. Valuation for the purpose of Due Diligence of a purchase proposal or making an offer. 

 

18. Valuation for the various Government Departments like DGFT, Customs etc to dispose 

off various confiscated goods. 

 

19. Valuation for the purpose of knowing current net worth of the business / reflecting the  

true value of property in Balance sheet by creating revaluation reserve. 

 

20. Valuation of property for the purpose of making loan proposal to non financial institution 

entity. 

 

21. Valuation of property to estimate rent/lease amount. 

 

22. Valuation for the purpose of Insurance and Loss assessment. 

 

23. Valuation for the purpose of making an offer for property. 

 

24. Valuation for the purpose of estimating business viability. Decision relating to selling of 

business assets and putting the money in investment or continuing the existing business. 

 

25. Valuation for the purpose of equally distributing the property among childrens / 

beneficiaries. 

 

26. Valuation for various Crime Investigation Department of States and Centre like CBI, ED, 

CID, EOW to ascertain value of property for their crime investigation purposes. 

 

27. Valuation for the purpose of knowing the cost of construction / estimate of the work done. 

 

Note: There are many more purposes, sub-purposes among the purposes noted above and 

mix of purposes and there can be so many permutation of combinations among above that 

the list can be endless. However we have listed out the most broad purpose normally 
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prevalent in the market and what is known in the professional circle about the purpose of 

valuation. Above is only indicative of various purposes and actually the purposes are 

endless. The list under “Valuation By Practice” also includes the valuation sometimes 
required under the innumerable laws of centre and states, where there is no direct 

reference of valuation but to achieve the purpose of the act the valuation becomes 

necessary by logic. 

380



Outsourcing 

- Mr. Kirit P. Budhbhatti 

 

I am a valuer registered under the Wealth Tax Act, 1957 for Immovable Property and Plant and 

Machinery.  

 

A valuer has been appointed for an assignment directly by a client or he has been assigned the 

work through bidding. Under such circumstances if the valuer passes on entire assignment to a 

third-party entity and wants to earn profits/income and invites for bids/expression for work from 

such other valuers of the same asset class and is not involved in the assignment and the report is 

even issued by the third-party entity. Such an outsourcing should not be permitted with an intention 

to derive profits, however this should not be construed as profits or commission if the intention is 

to take assistance of the other valuer and the report is prepared and issued by the registered valuer 

solely in his own name to whom the assignment was in principally granted. 

 

I give a few illustrations here to elaborate what should not be considered outsourcing. 

 

Illustration – I 

 

I carried out a valuation of tangible assets of lease hold land, specialized factory buildings and 

plant and machinery for a specific industry of an industrial plant which was very well laid out with 

all the brand-new latest assets and not suffering from any imbalances in different production 

sections. There were no bottle necks in the production sections and technical layout was excellent 

state of art technology. The plant was only three years old on the date of valuation. The total 

investment was about Rs.50 crore in the assets under consideration and book value of all the assets 

as on date of valuation was about Rs.35 crore. We worked out current replacement, depreciation 

for wear and tear and depreciated replacement cost as on date of valuation which worked out Rs.55 

crore in existing use in situ (value of assets under consideration for the existing use at current 

location). While going through the records of actual production in last three years, it was found 

that it was 50% in first two years and only 25% of the installed capacity in the third year.  

 

We advised the client as under: 

(a) The plant is very well laid out with all the brand-new latest assets and not suffering from 

any imbalances in different production sections. There are no bottlenecks in the production 

sections and technical layout is excellent state-of-the-art technology. But as the actual 

production is much less than the installed capacity since inception and in last year it is only 

25%, it is necessary to find out the reasons for the same  and for that market survey of the 

product will be required to be done. 

(b) It may be also necessary to carry out valuation under following different scenario: 

(i) the use of machinery for the same product at the different locations and for this 

purpose, it will be necessary to dismantle the assets from current location and install 

at different locations. This is known as value in existing use in ex situ. 

(ii) the use of machinery for the different products (alternative uses) at the current 

location. This is known now as value in alternative use in situ. 

(iii) the use of machinery for the alternative product at different location. It is known as 

value in alternative use in ex situ. 
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(c) If the machineries are to be installed at different locations and for different products, then 

it will be necessary to examine the utility of existing land and buildings and cost of 

balancing equipment if alternative product is to be manufactured. 

(d) The depreciated replacement cost worked out by us is not the market value; as prima-facie 

it appears that the assets are suffering from economic obsolescent and for estimation of 

economic obsolescence it necessary which will require market study of the product and 

projection of income for 8-10 years will have to be made to ascertain potential profitability. 

 

For all the above purposes, the services of experts from the different fields are required. The 

services of these experts should not be considered outsourcing. 

 

Illustration – II 

 

The clients appointed us to carry out the valuation of land, buildings and plant and machinery near 

Bhuj affected due to earthquake. Onsite inspection, we found that the damage was very heavy. 

Ground movements indicated the possibility of variation and disturbance in the geotechnical 

properties of the soil subgrade. It was noticed that the soil underwent consolidation and 

confinement during earthquake motion propagation. This means treatment to even land was 

required forget about repairs to buildings and plant and machinery. We had to take the services of 

structural engineer to quantify damage to land and buildings, experts from production machinery, 

electrical engineering, refrigeration and air conditioning to quantify damage to various equipment. 

The services of the structural engineer should not be considered outsourcing. 

 

Illustration – III 

 

The client appointed us to carry out valuation of following assets of tea gardens held by them in 

North (Assam)and South 

• Land 

• Plantation 

• Factory, administrative, residential and other buildings, roads, tanks etc. 

• Plant and machinery 

• Electrical installations 

• Vehicles 

Before commencing valuation of any assets, it becomes very essential for valuers to find out how 

the assets are traded in the market. Otherwise it will give wrong result. 

 

I came across an interesting phenomenon in the market for valuation of tea gardens in Assam and 

Southern India. In Assam, tea gardens are sold on the basis of price per kilogram of made tea in 

auction of that garden. As for example, if garden produces 100,000 kilograms and the auction price 

of the tea of the same garden is say Rs.300 per kg, then value of garden is Rs.3 crore for land, 

plantation, building, garden, plant & machinery, road, labour quarters, well, etc. Whereas in 

Southern India, tea gardens are sold per acre of total land and that value includes value of land, 

plantation, all types of buildings, machinery etc. inclusive of all tea producing infrastructure.   

 

For this purpose, an expert in the tea garden was consulted. The services of the consultant should 

not be considered outsourcing. 
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Illustration – IV 

 

We were involved in valuation of a Beer manufacturing and it is governed by the Industries 

(Development and Regulation) Act, 1951.  It is a scheduled industry falling under section 3(1) of 

the said Act and specified in First Schedule of the Act under “Fermentation Industries.”  

 

We had a meeting with the Joint Director and Under Secretary, Department of Industrial Policy 

and Promotion, Ministry of Industries, Government of India and other officers to ascertain the 

policy of the Government for establishing new breweries and expansion of the existing breweries. 

The officers were kind enough to explain the issue.  It was pointed out by them that the Supreme 

Court of India in the matter of Bihar Distillery & Anr. Vs. Union of India & Ors., reported at 1997 

– (084) AIR 1208 SC (decided on 29th January 1977) has held that industries engaged in 

manufacture of potable liquors are under state control, whereas industries engaged in production 

of industrial alcohol are controlled by the Union Government. In the matter of Government of 

Haryana & Ors. Vs. Haryana Brewery Ltd. & Anr. reported at 1997 (005) – SCC-0758-SC – the 

Supreme Court of India (decided on 11 March 1997 has held that since the various decisions of 

the Supreme Court project different points of view, it is necessary to evolve a coherent and 

effective formula so that the Union and the State should know what are their respective powers 

and jurisdiction. Accordingly, the matter has been referred to the Constitution Bench of the 

Supreme Court. After the above decisions, the matter has not moved further and is still pending 

before the Supreme Court of India and, hence, the officers informed that neither the establishment 

of new breweries nor expansion of the existing breweries is permitted. 

 

We advised the clients to thoroughly examine this aspect as it has a direct bearing on the future 

cash flows from brewing operations. In case of plant and machinery valuation it is very essential 

to outsource the information from machinery dealers, suppliers etc. who are not plant and 

machinery valuers. Information on non-recoverable taxes, custom duties for imported machines at 

times it becomes essential to consult the advisors in these areas. The services of the advisors should 

not be considered outsourcing. 

 

Other Illustrations  

A few examples of information to be outsourced by a valuer of real estate: 

• In Pradhan Mantri Yojana, benefits available need to be properly accounted which requires 

help from a CA for taxation point of view. 

• For bank finance for large development project having huge land, it is very important to 

identify the maximum FSI that can be used for which massing of buildings would be 

required and for that architecture’s services is essential. 
• In large construction project for survey of reservation, road, etc., help of land surveyor is 

required. 

• For bank finance for large construction project, market research for demand for 

development to be carried out is required and for that services requires to be outsourced by 

a valuer. 

The services of CA, Architect, Surveyor, market research, etc. should not be considered 

outsourcing. 
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SAMPLE OF DISCLAIMERS 

- Mr. Varun Gupta  

Basis of preparation 

• Reliance on information provided by the Client: The work has been based on financial 

information provided by the Management (the RP and the RP team). I/we have relied on the 

accuracy and completeness of that financial information. Regarding the information provided, I/we 

have not carried out any form of audit, due diligence, investigation, independent confirmation or 

verification of the reliability, accuracy or completeness of the information. Accordingly, I/we do 

not assume any responsibility and make no representations with respect to the accuracy or 

completeness of the information provided. 

 

• Unavailability of information as of Valuation Date: Please note that the Liquidation Value and 

Fair Value of assets of the Company have been performed as of an earlier date based on the 

provisional unaudited standalone balance sheet of [Company] provided by Management (the RP) 

as of the Valuation Date. On the other hand, no financial information as of the Valuation Date was 

available for Subsidiaries and Associates, hence we have relied on the latest available financial 

statements. The Management / RP has also confirmed that there has not been any material change 

in the financials of Subsidiaries and Associates since the last available financial statements. Hence, 

due to the lack of financials as of the Valuation Date and based on representation given by the RP, 

I /we have considered financials as of XXX as the proxy for the financial position as of the 

Valuation Date. 

 

• Post Valuation Date Events: The Liquidation Value and Fair Value of assets of the Company 

have been performed as of Valuation Date. Economic conditions, market factors and performance 

change may result in the conclusions becoming quickly outdated. 

 

• Range of Value Estimate: The valuation of companies and assets is not a precise science and the 

conclusions arrived at in many cases will of necessity be subjective and dependent on the exercise 

of individual judgment. There is therefore, no indisputable single value and the estimate of the 

value is normally expressed as falling within a likely range. To comply with the RP’s request, we 
have provided a single value for the overall Liquidation Value and Fair Value of the assets of 

[Company], which is an arithmetic average of the range of Liquidation and Fair Values. Whilst, I / 

we consider the valuation to be both reasonable and defensible based on the information available, 

others may place a different value.  

 

• Definition and Premise of Value: It should be noted that Liquidation Value could be significantly 

different from Fair Value or fair market value. Further, Liquidation Value in an orderly sale can be 

very different from Liquidation Value in a fire sale transaction, and Liquidation Value of a single 

machine or any individual asset on a standalone basis could be very different from Liquidation 

Value of a single machine or any individual asset as part of the entire plant and machinery. As such, 

the premise of Liquidation Value for the said purpose in this report is Liquidation Value of the 

assets on a standalone basis (in most cases) or in some cases group of assets in an orderly sale. 
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• Use and Purpose of Our Valuation Report: This document has been prepared for the purposes 

stated herein and should not be relied upon for any other purpose. Our Client is the only authorized 

user of this report, and the use of the report is restricted to the Client for the purpose indicated in 

our engagement letter. This restriction does not preclude the Client from providing a copy of the 

report to third-party advisors whose review would be consistent with the intended use and the 

Regulations. I /we do not take any responsibility for the unauthorized use of this report.  

 

• Distribution of Our Valuation Report: Unless required by law it shall not be provided to any 

third party or used for any other purpose. In no event, regardless of whether consent has been 

provided, shall I / we  assume any responsibility to any third party to which the report is disclosed 

or otherwise made available. 

 

• Indemnification not provided: I/ we expressly disclaim all liability for any loss or damage of 

whatever kind which may arise from any person acting on any information and estimates contained 

in this report which are contrary to the stated purpose. 

Assumptions & Limiting Conditions  

This service was performed with the following general assumptions and limiting conditions.  

• Audit service not provided: Our valuation report of valuation services does not constitute an audit 

in accordance with auditing standards.  

 

• Reliance on information provided by Client: We have relied on explanations and information 

provided by Management and accepted the information and projections provided to us as true and 

accurate. Although,  we have reviewed such data for consistency and reasonableness,  we have not 

independently investigated or otherwise verified the data provided. Nothing has come to our 

attention to indicate that the information provided had material miss-statements or would not afford 

reasonable grounds upon which to base the report.  

 

The responsibility for forecasts and the assumptions on which they are based is solely that of the 

Management. It must be emphasized that revenue and profit forecasts necessarily depend upon 

subjective judgment. They are to a greater or lesser extent, according to the nature of the business 

and the period covered by the forecasts, subject to substantial inherent uncertainties. In 

consequence, they are not capable of being audited or substantiated in the same way as financial 

statements, which present the results of completed periods. We have relied on Management 

judgment and has not done in-depth market assessment. 

 

• Access to limited information on subject business: Our valuation is primarily from a business 

perspective and has not considered various legal and other corporate structures beyond the limited 

information made available. The scope of work has been limited both in terms of the areas of the 

business and operations which have been reviewed. There may be matters, other than those noted 

in this report, which might be relevant in the context of the transaction and which a wider scope 

might uncover. 

 

• Reliance on data from external sources: We have relied on data from external sources. These 

sources are considered to be reliable and therefore, we assume no liability for the truth or accuracy 
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of any data, opinions or estimates furnished by others that have been used in this analysis. Where  

we have relied on data, opinions or estimates from external sources, reasonable care has been taken 

to ensure the accuracy of such data and that such data has been accurately and correctly extracted 

from those sources and /or reproduced in its proper form and context. 

 

• Continuity of subject business: We have assumed that the business continues normally without 

any disruptions due to statutory or other external/internal occurrences. 

 

• Post Valuation Date Events: This report is issued on the understanding that Management of 

[Company] has drawn our attention to all matters of which they are aware concerning the financial 

position of the businesses appraised, which may have an impact on this report up to the date of 

issue. We have no responsibility to update this report for events and circumstances occurring after 

the Valuation Date. 

 

• Independent Third Party:  We have acted as an independent third party and, as such, shall not be 

considered an advocate for any concerned party should any dispute arise. The valuation has been 

carried out independently to assess the valuation services. We have no present or planned future 

interest in [Company] or any of its group companies and the fee for this report is not contingent 

upon outcome of the transaction. Our Valuation should not be construed as investment advice; 

specifically, we do not express any opinion on the suitability or otherwise of entering into any 

transaction with [Company]. 

 

• Valuation assumptions made by us: We have made certain assumptions in relation to facts, 

conditions or situations affecting the subject of, or approach to, this exercise that has not been 

verified as part of the engagement but rather, treated as “a supposition taken to be true”. If any of 

these Assumptions prove to be incorrect then our estimate on value will need to be reviewed. 

 

• Distribution of our Valuation Report: This report has been prepared exclusively for the Client 

for the purpose as set out above, and accordingly the report should not be used, reproduced, 

circulated or relied upon by, whether in whole or in part nor confer any benefit to, any other person. 

 

These are the conditions and assumptions upon which our reports are normally prepared and form an 

integral part of the appointment together with the related Engagement Letter and Terms of Engagement. 

These conditions and assumptions apply to the report that is the subject of this instruction. 
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List of Contraventions  for Registered Valuers   

 

The Professional and Other Misconducts shall be  enumerated in the ……. Act  under various 
clauses given under twin Schedules i.e., First Schedule and the Second Schedule.  
 
Any act of any member falling under the provisions of any one or more clauses of any of 
these two schedules is considered as Professional and/or other misconduct.  
 
 
The details of the contraventions are provided below: 
 
I. First Schedule 
 
The list of contraventions specified under the First Schedule is as follows:- 
 
 
PART I: Professional misconduct in relation to Registered Valuers/ RVE/ LLP/ 
Company  
 
A registered valuer  shall be deemed to be guilty of professional misconduct, if he – 
 
(1) allows any person to practice in his name as a registered valuer  
(2) pays or allows or agrees to pay or allow, directly or indirectly, any share, commission 

or brokerage in the fees or profits of his professional business, to any person other 
than a member of the Institute or a partner or a retired partner or the legal 
representative of a deceased partner, or a member of any other professional body or 
with such other persons having such qualifications as may be prescribed, for the 
purpose of rendering such professional services from time to time in or outside India.  

 
Explanation − In this item, “partner” includes a person residing outside India with 
whom a registered valuer  in practice has entered into partnership which is not in 
contravention of item (4) of this Part;  

 
(3) accepts or agrees to accept any part of the profits of the professional work of a person 

who is not a member of the Institute: Provided that nothing herein contained shall be 
construed as prohibiting a member from entering into profit sharing or other similar  
arrangements, including receiving any share commission or brokerage in the fees, with 
a member of such professional body or other person having qualifications, as is 
referred to in item (2) of this Part;  

 
(4) enters into partnership, in or outside India, with any person other than a registered 

valuer  in practice or such other person who is a member of any other professional 
body having such qualifications as may be prescribed, including a resident who but for 
his residence abroad would be entitled to be registered as a member under clause … 
of sub-section …  of Section …  or whose qualifications are recognised by the Central 
Government or the Council for the purpose of permitting such partnerships;  

 
(5) secures, either through the services of a person who is not an employee of such 

registered valuer  or who is not his partner or by means which are not open to a 
registered valuer , any professional business. 
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Provided that, nothing herein contained shall be construed as prohibiting any 
arrangement permitted in terms of items (2), (3) and (4) of this Part;  

 
(6) solicits clients or professional work either directly or indirectly by circular, 

advertisement, personal communication or interview or by any other means. 
 

Provided that, nothing herein contained shall be construed as preventing or 
prohibiting− 

 
(i) any registered valuer from applying or requesting for or inviting or securing 

professional work from another registered valuer in practice; or  
 

(ii) a member from responding to tenders or enquiries issued by various users of 
professional services or organisations from time to time and securing professional 
work as a consequence ;  

 
(7) advertises his professional attainments or services, or uses any designation or 

expressions other than registered valuer on professional documents, visiting cards, 
letter heads or sign boards, unless it be a degree of a University established by law in 
India or recognised by the Central Government or a title indicating membership of the 
Institute or of any other institution that has been recognised by the Central 
Government or may be recognised by the Council. 

 
Provided that a member in practice may advertise through a write up setting out the 
services provided by him or his firm and particulars of his firm subject to such 
guidelines as may be issued by the Council;  

 
(8) accepts a position as registered valuer  previously held by another registered valuer  

without first communicating with him in writing;  
 
(9) accepts an appointment as registered valuer  without first ascertaining from it whether 

the requirements of this Act  in respect of such appointment have been duly complied 
with;  

 
(10) charges or offers to charge, accepts or offers to accept in respect of any professional 

employment, fees which are based on a percentage of profits or which are contingent 
upon the findings, or results of such employment, except as permitted under any 
rules/ regulation made under this Act;  

 
(11) engages in any business or occupation other than the profession of registered valuer 

unless permitted by the Council so to engage. 
 

Provided that, nothing contained herein shall disentitle a registered valuer  from being 
a director of a company (not being a managing director or a whole-time director) 
unless he or any of his partners is interested in such company as a registered valuer ;  

 
(12) allows a person not being a member of the Institute in practice, or a member not 

being his partner to sign on his behalf or on behalf of his firm, any Valuation Report/ 
Opinion/ Certificate .  
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PART II: Professional misconduct in relation to members of the Institute in 
service – (Not allowed for Registered Valuers) 
 
A member of the Institute (other than a member in practice) shall be deemed to be guilty of 
professional misconduct, if he is being an employee of any company, firm or person−  
 
(1) pays or allows or agrees to pay directly or indirectly to any person any share in the  

emoluments of the employment undertaken by him;  
 
(2) accepts or agrees to accept any part of fees, profits or gains from a lawyer, a 

chartered accountant or broker engaged by such company, firm or person or agent or 
customer of such company, firm or person by way of commission or gratification.  

 
 

PART III: Professional misconduct in relation to members of the Institute 
generally  

 
A member of the Institute, whether in practice or not, shall be deemed to be guilty of 
professional misconduct, if he−  
 
(1) not being a fellow of the Institute, acts as a fellow of the Institute;  
 
(2) does not supply the information called for, or does not comply with the requirements 

asked for, by the Institute, Council or any of its Committees, Director (Discipline), 
Board of Discipline, Disciplinary Committee, or the Appellate Authority;  

 
(3) while inviting professional work from another registered valuer or while responding to 

tenders or enquiries or while advertising through a write up, or anything as provided 
for in items (6) and (7) of Part I of this Schedule, gives information knowing it to be 
false.  

 
 
 
 

PART IV: Other misconduct in relation to members of the Institute generally  
 
A member of the Institute, whether in practice or not, shall be deemed to be guilty of other 
misconduct, if he−  
 
(1) is held guilty by any civil or criminal court for an offence which is punishable with 

imprisonment for a term not exceeding six months;  
 
(2) in the opinion of the Council, brings disrepute to the profession or the Institute 

because of his action whether or not related to his professional work. 
 
II. Second Schedule 

 
The list of contraventions specified under the Second Schedule are as follows:- 
 
PART I: Professional misconduct in relation to Registered Valuers  in practice  
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A registered valuer  in practice shall be deemed to be guilty of professional misconduct, if 
he−  
 
(1) discloses information acquired during his professional engagement to any person other 

than his client so engaging him, without the consent of his client or otherwise than as 
required by any law for the time being in force;  

 
(2) certifies or submits in his name, or in the name of his firm/ LLP/ company,  the 

valuation report unless the examination of records/ due process has been made/ 
undertaken by him or by a partner or an employee in his firm/ LLP/ company or by 
another registered valuer  in practice;  

 
(3) permits his name or the name of his firm/ LLP/ company to be used in connection with 

an estimate of earnings contingent upon future transactions in a manner which may 
lead to the belief that he vouches for the accuracy of the forecast;  

 
(4) undertakes valuation of any business or enterprise in which he, his firm, or a partner 

in his firm has a substantial interest;  
 
(5) fails to disclose a material fact known to him in a professional capacity;  
 
(6) fails to report a material misstatement known to him which he is concerned in a 

professional capacity;  
 
(7) does not exercise due diligence, or is grossly negligent in the conduct of his 

professional duties;  
 
(8) fails to obtain sufficient information which is necessary for expression of an opinion or 

its exceptions are sufficiently material to negate the expression of an opinion;  
 
(9) fails to invite attention to any material departure from the generally accepted 

procedure of valuation  applicable to the circumstances;  
 
(10) fails to keep moneys of his client other than fees or remuneration or money meant to 

be expended in a separate banking account or to use such moneys for purposes for 
which they are intended within a reasonable time.  

 
 
PART II: Professional misconduct in relation to members of the Institute 
generally  
 
A member of the Institute, whether in practice or not, shall be deemed to be guilty of 
professional misconduct, if he−  
 
(1) contravenes any of the provisions of this Act or the rules or the regulations made 

thereunder or any guidelines issued by the Council;   
 
(2) being an employee of any company, firm or person, discloses confidential information 

acquired in the course of his employment except as and when required by any law for 
the time being in force or except as permitted by the employer;  
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(3) includes in any information, statement, return or form to be submitted to the Institute, 
Council or any of its Committees, Director (Discipline), Board of Discipline, Disciplinary 
Committee, or the Appellate Authority, any particulars knowing them to be false;  

 
(4) defalcates or embezzles moneys received in his professional capacity.  
 
 
PART III: Other misconduct in relation to members of the Institute generally  
 
A member of the Institute, whether in practice or not, shall be deemed to be guilty of other 
misconduct, if he is held guilty by any civil or criminal court for an offence which is 
punishable with imprisonment for a term exceeding six months. 
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PENALTIES 
 
 
Board of Discipline constituted under section …..  has the power to impose a maximum 
monetary fine of Rs. One lac besides removing the member for a maximum period of 3 
months while Disciplinary Committee constituted u/s …..  has the power to impose 
maximum monetary fine of Rs. 5 lacs besides removing the member for life time.  
 
The minimum punishment in both the above cases is to reprimand. 
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Penalties to be provided in the Act 
 
 
Section 24. Penalty for falsely claiming to be a member, etc.  
 
Any person who –  
 
(i) not being a member of the Institute –  
 

a) represents that he is a member of the Institute; or  
b) uses the designation Registered Valuer ; or  

 
(ii) being a member of the Institute, but not having a certificate of practice, represents 

that he is in practice or practises as a registered valuer , shall be punishable on first 
conviction with fine which may extend to one thousand rupees, and on any 
subsequent conviction with imprisonment which may extend to six months or with fine 
which may extend to five thousand rupees, or with both.  

 
 
Section 24A. Penalty for using name of the Council, awarding registration as a 
registered valuer or degree as a registered valuer , etc.  
 
(1) Save as otherwise provided in this Act, no person shall−  
 

(i) use a name or the common seal which is identical with the name or the common 
seal of the Institute or so nearly resembles it as to deceive or as is likely to 
deceive the public; 

(ii) award any degree, diploma or certificate or bestow any designation which 
indicates or purports to indicate the position or attainment of any qualification or 
competence similar to that of a member of the Institute; or  

(iii) seek to regulate in any manner whatsoever the profession of registered valuers . 
 
 
(2)    Any person contravening the provisions of subsection (1) shall, without prejudice to 

any other proceedings which may be taken against him, be punishable with fine which 
may extend on first conviction to one thousand rupees, and on any subsequent 
conviction with imprisonment which may extend to six months, or with fine which may 
extend to five thousand rupees, or with both.  

 
Section 25. Companies not to engage in accountancy – Not applicable in case of 
valuation as a company is allowed to practice as a registered valuer 
 
 
Section 26. Unqualified persons not to sign documents  
 
(1)    No person other than a member of the Institute shall sign any document on behalf of 

a registered valuer  in practice or a firm/ LLP/ company of such registered valuers  in 
his or its professional capacity.  

 
(2)    Any person who contravenes the provisions of sub-section (1) shall, without prejudice 

to any other proceedings, which may be taken against him, be punishable on first 
conviction with a fine not less than five thousand rupees but which may extend to one 
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lakh rupees, and in the event of a second or subsequent conviction with imprisonment 
for a term which may extend to one year or with fine not less ten thousand rupees but 
which may extend to two lakh rupees or with both.  

 
Section 27. Maintenance of branch offices  
 
(1)   Where a registered valuer  in practice or a firm/ LLP/ company of such registered 

valuers  has more than one office in India, each one of such offices shall be in the 
separate charge of a member of the Institute:  
 
Provided that the Council may in suitable cases exempt any registered valuer in 
practice or a firm/ LLP/ company of such registered valuers from the operation of this 
subsection.  

 
(2)  Every registered valuer in practice or a firm/ LLP/ company of such registered valuers 

maintaining more than one office shall send to the Council a list of offices and the 
persons in charge thereof and shall keep the Council informed of any changes in 
relation thereto.  

 
 
Section 28. Sanction to prosecute  
 
No person shall be prosecuted under this Act except on a complaint made by or under the 
order of the Council or of the Central Government. 
 
Taken from Section 247 of the Companies Act, 2013 and Companies (Registered 
Valuers and Valuation) Rules, 2017 
 
Punishment for false statement. 
 
If in any report, certificate or other document required by, or for, the purposes of any of the 
provisions of the Act or the rules made thereunder or these rules, any person makes a 
statement,—  
 
(a)which is false in any material particulars, knowing it to be false; or  
(b)which omits any material fact, knowing it to be material,  
 
he shall be liable under section 448 of the Companies Act, 2013 
 

Punishment for contravention of provisions. -  
 
If a valuer contravenes the provisions of this Act or the rules made thereunder, the valuer 
shall be punishable with fine which shall not be less than twenty-five thousand rupees but 
which may extend to one lakh rupees: 
 
Provided that if the valuer has contravened such provisions with the intention to defraud the 
company or its members, he shall be punishable with imprisonment for a term which may 
extend to one year and with fine which shall not be less than one lakh rupees but which 
may extend to five lakh rupees. 
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Where a valuer has been convicted above, he shall be liable to— 
 
(i) refund the remuneration received by him to the company; and 
(ii) pay for damages to the company or to any other person for loss arising out of incorrect 
or misleading statements of particulars made in his report. 
 
 
Punishment where no specific penalty or punishment is provided. -  

 

If any person contravenes any of the provisions of this Act or the rules or regulations made 
thereunder for which no penalty or punishment is provided in this Code, such person shall 
be punishable with fine which shall not be less than one lakh rupees but which may extend 
to two crore rupees.]  
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A LIST OF UNDERGRADUATE AND POST-GRADUATE COURSES IN VALUATION 

(NOT EXHAUSTIVE) IN SELECT GEOGRAPHIES 

- Compilation by Mr. Amit Sahu 

 

COURSE NAME UNIVERSITY PART/FULL 

TIME 

 

AUSTRALIA 

Bachelor - Business (Property) University of South Australia FT, PT 

Bachelor - Commerce (Property 

and Finance) 

Curtin University FT, PT 

Bachelor - Commerce (Property 

and Marketing) 

Curtin University 

 

FT, PT 

Bachelor - Commerce (Property 

Development and Valuation) 

Curtin University 

 

FT, PT 

Bachelor - Commerce (Property 

Valuation) 

Curtin University 

 

FT, PT 

Bachelor – Property Bond University FT, PT 

Bachelor - Property and Real 

Estate 

Deakin University FT, PT 

Bachelor - Property and Real 

Estate / Bachelor of Commerce 

Deakin University FT, PT 

Bachelor - Property and Real 

Estate / Bachelor of Laws 

Deakin University FT, PT 

Bachelor of Applied Science - 

Property and Valuation 

RMIT University FT, PT 

Bachelor - Property Economics University of Technology, Sydney FT, PT 

Bachelor - Urban Development 

(Property Economics) 

Queensland University of Technology FT, PT 

Master – Property University of Melbourne FT, PT 

Master - Property and 

Development 

University of New South Wales FT, PT 

Masters - Property Development University of Technology, Sydney FT, PT 

Master - Valuation and Property 

Development 

Bond University FT, PT 

Master - Valuation and Property 

Development (Professional) 

Bond University FT, PT 

 

CANADA 

Bachelor of Commerce - with 

Real Estate Option 

University of British Columbia FT 

 

FRANCE 

Master 2 - Gestion et Stratégie de 

l´investissement immobilier et de 

la construction (GESIIC) 

Université Paris FT 

Mastère - Gestion Patrimoniale et 

de l'Immobilier 

Kedge Business School, Paris PT 

Diplôme d’Etudes Supérieures - 
Immobilier d’Entreprise 

Université Paris PT 

Annexure V
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Mastère Spécialisé - Maîtrise 

d'Ouvrage et Gestion Immobilière 

(MOGI) 

ESTP - Ecole Spéciale des Travaux Publics, 

du Bâtiment et de l'Industrie 

PT 

Master - Management Immobilier ESSEC Business School, Paris PT 

MSc - Management with Real 

Estate 

ESSEC Business School, Paris FT 

Advanced Master - Urban and 

Real Estate Management (MUI) 

ESSEC Business School, Paris PT 

 

GERMANY 

Bachelor - International Real 

Estate Management 

TH Aschaffenburg University of Applied 

Sciences 

FT 

BSc - Real Estate Economics and 

Management 

HAWK - Hochschule für Angewandte 

Wissenschaft und Kunst, 

Hildesheim/Holzminden/Göttingen 

FT 

BSc - Real Estate Studies Hochschule für Wirtschaft und Umwelt 

Nürtingen-Geislingen 

FT 

Diplom-Immobilienökonom / in - 

Kontaktstudium 

Immobilienökonomie 

ADI Akademie der Immobilienwirtschaft 

GmbH 

PT 

PgDip - Immobilienökonomie IREBS International Real Estate Business 

School 

PT 

Kontaktstudium - 

Immobilienökonomie 

(Immobilienökonom (EBS) 

EBS Universität für Wirtschaft und Recht PT 

MBA - International Real Estate 

Management 

Hochschule Biberach PT 

MSc - Real Estate EBS Universität für Wirtschaft und Recht FT 

MSc - Real Estate IREBS/University of Regensburg FT 

MSc - Real Estate Management HAWK - Hochschule für Angewandte 

Wissenschaft und Kunst, 

Hildesheim/Holzminden/Göttingen 

FT 

Master of Arts - Real Estate 

Management 

EBZ Business School GmbH PT 

MBA - Real Estate Management BBA Berlin-Brandenburgische Akademie 

der Immobilienwirtschaft e.V. 

PT 

 

INDIA 

BBA - Real Estate and Urban 

Infrastructure 

Amity University – Noida FT 

MBA - Real Estate and Urban 

Infrastructure 

Amity University – Noida FT 

MSc - Real Estate Valuation Anna Malai University DL 

Master of Valuation CMJ University FT 

Master of Valuation (Real Estate) Sardar Patel University FT 

Master of Valuation (Plant & 

Machinery) 

Sardar Patel University FT 

Master of Valuation (Real Estate) Shivaji University DL 

 

MALAYSIA 

Bachelor Hons - Estate 

Management 

University of Malaya FT 

Bachelor - Estate Management 

(with Honours) 

Universiti Teknologi Mara FT, PT 
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Bachelor of Science Hons - 

Property Management 

Universiti Teknologi Malaysia FT 

BSc Hons - Real Estate University of Reading FT 

BSc Hons - Real Estate 

Management and Development 

Liverpool John Moores University 

 

FT 

Master - Real Estate University of Malaya FT 

MSc - Real Estate Investment and 

Finance 

Heriot-Watt University PT 

 

SINGAPORE 

BSc Hons - Real Estate Birmingham City University PT 

BSc Hons - Real Estate Liverpool John Moores University PT 

BSc Hons - Real Estate National University of Singapore FT 

MSc - Real Estate National University of Singapore FT, PT 

MSc - Real Estate Investment and 

Finance 

Heriot-Watt University PT 

MSc - Real Estate Management 

and Development 

Heriot-Watt University PT 

 

UNITED KINGDOM 

BSc Hons - Investment and 

Finance in Property 

University of Reading 

 

FT 

BA Hons Tripos - Land Economy University of Cambridge FT 

BSc Hons - Property and Real 

Estate 

University of Salford FT 

BSc Hons - Property 

Development 

University of Portsmouth FT 

BSc Hons - Property Finance and 

Investment 

Nottingham Trent University FT 

BSc Hons - Property 

Management and Real Estate 

University of Wolverhampton 

 

FT, PT 

BSc Hons - Real Estate Ulster University FT, PT 

BSc Hons - Real Estate Birmingham City University FT, PT 

BSc Hons - Real Estate Liverpool John Moores University FT, PT 

BSc Hons - Real Estate University of Westminster FT, PT 

BSc Hons - Real Estate Northumbria University FT, PT 

BSc Hons - Real Estate Nottingham Trent University FT, PT 

BSc Hons - Real Estate Glasgow Caledonian University FT, PT 

BSc Hons - Real Estate Royal Agricultural University FT, PT 

BSc Hons - Real Estate University of Reading FT, PT 

BSc Hons - Real Estate University of Portsmouth FT, PT 

BSc Hons - Real Estate Sheffield Hallam University FT, PT 

BSc Hons - Real Estate University of the West of England FT, PT 

BSc Hons - Real Estate and 

Property Management 

Leeds Beckett University FT, PT 

BSc Hons - Real Estate 

Management 

Kingston University FT 

BSc Hons - Real Estate 

Management 

University College of Estate Management FT, PT 

BSc Hons - Real Estate 

Management with Business 

Experience 

Kingston University FT 
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BSc Hons - Real Estate 

Surveying 

Edinburgh Napier University FT, PT 

BSc Hons - Rural Land 

Management 

Royal Agricultural University FT 

BSc Hons - Urban Planning and 

Real Estate 

University College London FT 

MA Hons - Real Estate University of Aberdeen FT 

MSc - Building Surveying Nottingham Trent University FT, PT 

MA Hons - Management and 

Real Estate 

University of Aberdeen FT 

Masters - Planning and Real 

Estate 

University of Manchester FT 

MSc - Commercial Building 

Surveying 

Liverpool John Moores University FT, PT 

MSc - Finance and Real Estate University of Aberdeen FT 

MSc - International Real Estate 

and Management 

University of Glasgow FT, PT 

MSc - International Real Estate 

Investment and Finance 

Nottingham Trent University FT, PT 

MSc - Property Development and 

Planning 

Nottingham Trent University FT, PT 

MSc - Property Finance University of Westminster FT, PT 

MSc - Quantity Surveying and 

Commercial Management 

Liverpool John Moores University FT, PT 

MSc - Real Estate University of Sheffield FT 

MSc - Real Estate Ulster University FT, PT 

MSc - Real Estate University of Manchester PT 

MSc - Real Estate University of Aberdeen FT 

MSc - Real Estate Kingston University FT, PT 

MSc - Real Estate Liverpool John Moores University FT, PT 

MSc - Real Estate University of London FT 

MSc - Real Estate Northumbria University FT, PT 

MSc - Real Estate Nottingham Trent University FT, PT 

MSc - Real Estate University of Glasgow FT, PT 

MSc - Real Estate University of Greenwich PT 

MSc - Real Estate Royal Agricultural University FT, PT 

MSc - Real Estate University of Reading FT 

MSc - Real Estate University College of Estate Management FT 

MSc - Real Estate Oxford Brookes University FT 

MSc - Real Estate Sheffield Hallam University FT, PT 

MSc - Real Estate London South Bank University FT, PT 

PG Diploma - Real Estate London South Bank University FT, PT 

MSc - Real Estate (International) Northumbria University FT 

MSc - Real Estate and Planning Heriot-Watt University FT, PT 

MSc - Real Estate and Property 

Management 

University of Salford FT 

MSc - Real Estate Asset 

Management 

University of Manchester FT, PT 

MSc - Real Estate Development University of Manchester FT, PT 

MSc - Real Estate Development University of Westminster FT, PT 

MSc - Real Estate Development 

and Investment 

University of Greenwich FT, PT 
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MSc - Real Estate Economics and 

Finance 

London School of Economics and Political 

Science 

FT, PT 

MSc - Real Estate Finance University of Reading FT 

MSc - Real Estate Finance and 

Investment 

University of the West of England FT, PT 

MSc - Real Estate Investment University of London FT 

MSc - Real Estate Investment and 

Finance 

Heriot-Watt University FT, PT 

MSc - Real Estate Investment and 

Finance 

University of Reading PT 

MSc - Real Estate Management Birmingham City University FT, PT 

PgDip – Real Estate Management Birmingham City University FT, PT 

MSc - Real Estate Management Glasgow Caledonian University FT, PT 

MSc - Real Estate Management University of Portsmouth FT, PT 

MSc - Real Estate Management University of the West of England FT, PT 

MSc - Real Estate Management 

and Development 

Heriot-Watt University FT, PT 

MSc - Real Estate Management 

and Investment 

Edinburgh Napier University FT, PT 

MSc - Real Estate Planning and 

Development 

University of Sheffield FT 

MSc - Rural Estate Management Royal Agricultural University FT, PT 

MSc – Surveying (Real Estate) Northumbria University PT 

PgDip - Urban Planning and 

Development 

University of Reading FT 

MSc - Urban Regeneration Sheffield Hallam University FT, PT 

 

UNITED STATES OF AMERICA 

BBA - Real Estate University of Wisconsin FT 

MS - Real Estate New York University FT, PT 

MBA - Real Estate University of Wisconsin FT 

FT: Full Time; PT: Part Time; DL: Distance Learning 
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